Fifth Lok Sabha
Il Session (24/05/1971 to 12/08/1971)
LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, May 24, 1971/Jyaistha 3, 1893 (Saka)

No. 13
1. Oath or Affirmation

The following Members made and subscribed the oath and took their
seats in the House:—
(1) Shri Chow Chandret Gohain.

(2) Shri Dhote Jambuwantrao Bapurao.
(3) Shri Virbhadra Singh.
2. Obituary References

The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukerjee,
Indrajit Gupta, Krishnan Manoharan, Atal Bihari Vajpayee, Shyamanan-
dan Mishra, P. K. Deo, Dr. G. S. Melkote, Sarvashri Tridib Chaudhuri,
‘M. Muhammad Ismail, Shibban Lal Saksena, Samar Guha, Dhote Jambu-
want Rao Bapurao, Shiv Kumar Shastri and Ram Deo Singh made refe-
rences to the passing away of Chowdhury Abul Talib, who was a sitting
Member of Lok Sabha; Shri P. Muthiah, who was a Member of the Third
Is.ﬂkhSabha and Shri Deven Sen, who was a Member of the Fourth Lok

abha.

Thereafter, Members stood in silence for a short while as a mark of
respect.

3. Starred Questions

Starred Question No. 1 was orally answered. Replies to remaining
Questions were laid on the Table.

4. Unstarred Questions

Replies to Unstarred Questions Nos. 1—29, 31—49, 51, 53—66, 68—81,
tB}?—'}O%l 102, 104—117, 119, 121, 123—125, 127, 128, 131—135 were laid on
e Table

§. Calling Attention

_ Shri P. K. Deo called the attention of Grih Mantri to the reported
intrusions of Pakistan Army into Indian territory on the East Bengal
border, killing of a large number of Indian citizens including some Border
Spcurity Force personnel, large scale destruction of property and viola-
tions of Indian air space by Pakistani aircraft in that sector.

. Shri Ram Niwas Mirdha made a statement in regard thereto.
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6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A statement regarding fire in 29 Down Bombay-Hewrah
Express between Champa and Baraduar stations on South
Eastern Railway on the 5th May, 1971

(2) A copy each of the following Ordinances (Hindi and Eng!ish
versions) under provisions of article 123(2) (a) of the Constitu-
tion:—

(i) The West Bengal Security (Tripura Re-enacting) Second
Amendment Ordinance, 1971 (No. 4 of 1971) promulgated
by the President on the 3rd May, 1971.

/ii) The Maintenance of Internal Security Ordinance, 1971 (No. §
of 1971) promulgated by the President on the 7th May, 1971.

JSiii) The General Insurance (Emergency Provisions) Ordinance,
1971 (No. 6 of 1971) promulgated by the President on the

13th May, 1971.

4iv) The Bengal Finance (Sales Tax) (Delhi Validation of Ap-
pointments and Proceedings) Ordinance, 1971 (No. 7 of 1971)
promulgated by the President on the 18th May, 1971.

/(y) The Gold (Control) Amendment Ordinance, 1971 (No. 8 of
1971) promulgated by the President on the 20th May, 1871.

;vi) The Delhi Sikh Gurdwaras (Management) Ordinance, 1971
I(VII\Io. 9l 9% 1971) promulgated by the President on the 20th
ay, .

A3) A copy of the Proclamation (Hindi and English versions) dated
the 3rd April, 1971 iscued by the President under clause (2) of
article 356 of the Constitution revoking the Proclamation issued
by him on the 23rd March, 1971 in relation to the State of
Orissa, published in Notification No. G.S.R. 495 in Gazette of
India dated the 3rd April, 1971, under article 356(3) of the

#" Constitution.

‘(4) (i) A copy of the Proclamation (Hindi and English versions)
dated the 13th May, 1971 issued bv the President under clause
(l). of article 356 of the Constitution in relation to the State of

, Gujarat, published in Notification No. G.S.R. 691 in Gazette of

| India dated the 13th May, 1971, under article 356(3) of the
Constitution.

(ii) A copy of the Order (Hindi and English versions) dated the
13th May, 1971, made by the President in pursuance of sub-
clause (i) of clau-e (¢) of the above Proclamation, published
in Notification No. G.S.R. 692 in Gazette of India dated the
13th May, 1971,

l(j) A copy of the Report (Hindi and English versions) of the
- Governor of Gujarat dated the 12th May, 1971 to the President.

(6) A copy of the Kerosene (Fixation of Ceiling Prices) Amend-
ment Order, 1971 (Hindi and English versions) published in
Notification No. G.S.R. 456 in Gazette of India dated the 25th
March, 1971, under sub-section (6) of section 3 of the Essential
Commodities Act, 1955.
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(7) A copy each of the following Reports (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies

. Act, 1956:—
\/(i) Annual Report of the Hindustan Aeronautics Limited, Banga-
lore, for the year 1969-70 along with the Audited Accounts
and the comments of the Comptroller and Auditor General

thereon. )
‘J
(ii) Annual Report of the Goa Shipyard Limited, for the year
1969-70 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(ifi) Annual Report of the Mazagon Dock Limited, Bombay, for
the year 1969-70 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

_ (iv) Annual Report of the Bharat Electronics Limited, Bangalore,
for the year 1969-70 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(8) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 24 of the Passports
Act, 1967:—

(i) G.S.R. 125 published in Gazette of India dated the 23rd
January, 1971 containing corrigendum to Notification No.
G.S.R. 867 dated the 24th May, 1967.

(ii) G.S.R. 253 published in Gazette of India dated the 22nd Feb-
ruary, 1971.

(iii) G.S.R. 254 published in Gazette of India dated the 22nd Feb-

ruary, 1971.
(iv) G.S.R. 298 published in Gazette of India dated the 25th Feb-
ruary, 1971.

(v) The Pas-ports (Amendment) Rules, 1971, published in Notifi-
cation No. G.S.R. 297 in Gazette of India dated the 25th Feb-

ruary, 1971.

7 Motion for Election to Committee
Shri I. K. Gujral moved the following motion:—

“That in _pursuance of sub-section (2)(h) of Section 5 of the Delhi
Development Act, 1957, the members of this House do proceed
to elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Ad-
visory Council of the Delhi Development Authority, for a
Ké‘ttr}, of four years, subject to the other provisions of the said

The motion was adopted.
8. Resignation by Member

The Soeaker informed the House that Shri Manmohan Tudu, an
el‘ected Member from Mavurbhanj constituency of Orissa, had resigned
his seat in Lok Sabha with effect from the 23rd April, 1971.

(Lok Sabha adjourned at 12-55 P.M. and re-assembled at 2 P.M)
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9. The Budget (Railways)—1971-72

Shri K. Hanumanthaiya presented a statement of the estimated
receipts and expenditure of the Government ot India for the year 1971-
72 in respect of Railways.
10. Government Bill—Introduced

7he Prevention of Insults to National Honour Bill, 1971.

ll Statutory Resolution—Adopted
Shri K. C. Pant moved the following Resolution:—

“That this House approves the Proclamation issued by the Presi-
dent on the 27th March, 1971, under articlc 356 ot the Consti-
tution in relation to the State of Mysore.”

The following Members took part in the debate.—
(1) Shri R. V. Bade
(2) Shri K. Lakkappa
(3) Shri S. M. Krishna
(4) Shri M. K. Krishnan
(5) Shri K. Balathandayutham

Shri K. C. Pant replied to the debate.
The Resolution was adopted.

*12. Statement
Shrimati Indira Gandhi made a statement on situation in Bangla Desh.

13. Motion
Prof. D. P. Yadav moved the following motion:—

“That the Annual Report of the University Grants Commission for
the year 1968-69, laid on the Table of the House on the 15th
May, 1970, be taken into consideration.”

The following Members took part in the debate:—

(1) Shri Somnath Chatterjee

(2) Shri Sarjoo Pandey

(3) Shri R. D. Bhandare

(4) Shri Hamendra Singh Banera

(5) Shri Yadav Shivram Mahajan

(6) Shri Shibban Lal Saksena

(7) Shri P. Antony Reddi

(8) Shri S. N. Singh

(9) Shri Narain Chand Parashar
The discussion was not concluded.

(Lok Sabha adjourned till 11 AM. on Tuesday, the 25th May, 1971)

S. L. SHAKDHER,
Secretary.

*Made at 8 P.M.
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B LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Tuesday, May 25, 1971/Jyaistha 4, 1893 (Saka)

No. 14

1. Starred Questions
Starred Questions Nos. 31, 34—39, 46, 49 and 59 were orally answered.
Replies to remaining Questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 136—178, 180—202, 205—216, 218—

P
237, 239—260 and 262—291 were laid on the Table.

3. Calling Attention

Shri R. V. Bade called the attention of the Minister of Agriculture
(Krishi Mantri) to the damage caused to crops and granaries by recent
heavy rains in many parts of Northern India.

The Minister of State for Agriculture (Krishi Mantralaya men Rajya
Mantri) made a statement in regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of ‘Economic Survey, 1870-71’.

(2) A copy of the Report (Hindi and English versions) on the
working of the Commission of Railway Safety for the year

1969-70.
(3) A statement regarding power position in Bhakra Service area.

5. Assent to Bills
(i) Secretary laid on the Table the Finance Bill, 1971 passed by the
Houses of Parliament during the last Session and assented to.

(ii), Secretary also laid on the Table copies, duly authenticated by the
Secretary of Rajya Sabha, of the following two Bills passed by the Houses
of Parliament during the last Session and assented to :—

(1) The State of Himachal Pradesh (Amendment) Bill, 1971.

(2) The Labour Provident Fund Laws (Amendment) Bill, 1971.
[P.T.O.
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6. Intimations Re: Arrested of Member —
[ = % - "

"~ The Speaker informed the House of two communications dated the
24th May, 1971, from the Sub-Divisional Magistrate, Parliament Street,
New Delhi and the Superintendent, Tihar Jail, New Delhi, respectively,
intimating that (i) Shri Lalji Bhai, Member, Lok Sabha, had been arrest-
ed at 1-45 P.M. on the 24th May, 1971, under Section 188 of the Indian
Penal Code, for violation of prohibitory orders promulgated near Parlia-
ment House and that he was being presented before the Judicial Magis-
trate, 1st Class, New Delhi; and (ii) the Member was admitted in Tihar
Jail on the 24th May, 1971 under Section 188 of the Indian Penal Code.

et

7. Statement by Minister (Mantri)

T
The Minister of Agriculture (Krishi Mantri) made a statement on
sugar policy.

(Lok Sabha adjourned at 12-55 P.M. and re-assembled at 2 P.M.)
8. Discussion Under Rule 193

“"Shri A. K. Sen raised a discussion on the serious situation arising as
a result of the arrival in India of millions of refugees from East Bengal
due to the atrocities and genocide perpetrated there by the Pakistani
military regime and the attacks by Pakistani military forces on border
areas in West Bengal, Assam and Tripura resulting in loss of Indian lives
and properties.

The following Members took part in the debate:—
(1) Shri Atal Bihari Vajpayee
(2) Shri Janaki Ballav Patnaik
(3) Shri D. Deb
(4) Dr. H. P. Sharma
(5) Shri H. N. Mukerjee
- (6) Shri M. R. Gopal Reddy KA
"> (7) Shri Frank Anthony o
(8) Shri Chintamani Panigrahi
(9) Shri G. Viswanathan
(10) Shri Bali Ram Bhagat
(11) Shri Shyamanandan Mishra
(12) Shri R. K. Khadilkar
(13) Shri P. K. Deo
(14) Shri P. M. Sayeed )
(15) Shri M. M. Hashim
(16) Shri S. D. Singh
(17) Shri Tridib Chaudhuri

The discussion was not concluded.
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9. Intimation Re: Conviction of Member

The Deputy Speaker informed the House of a communication dated"
the 25th May, 1971, from the Judicial Magistrate, 1st Class, New Delhi,
to the Speaker, intimating that Shri Lalji Bhai, Member, Lok Sabha, who
was tried at the Parliament Street Court before the Judicial Magistrate,
1st Class, New Delhi, on the 25th May, 1971, was found guilty of offence
under Section 188 of the Indian Penal Code and was sentenced to impri-
sonment till the rising of the Court on that day.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 26th May, 1971)

S. L. SHAKDHER,
Secretary.

69
GMGIPND—LS 1—233 (D) LS—25-5-71—810.



LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings) /

Wednesday, May 26, 1971|Jyaistha 5, 1893 (Saka)

No. 15
1. Oath or Affirmatien

Shri Shyam Sundar Mohapatra made and subscribed the oath in
English and took his seat in the House.

2. Starred Questions

Starred Questions Nos. 61, 82, 65, 66, 68, 69, 71 and 72 were orally
answered. Replies to Starred Questions No. 63, 64, 67, 70, 73—80, 83,
84 and 86—90 were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 202—303, 305—311, 314—320, 322—
%3%1 337, 338, 340—362, 364—414, 416—440 and 442—446 were laid on the
able.

~4. Calling Attention

Shri Piloo Mody called the attention of the Minister of Finance (Vitta
Mantri) to the reported misappropriation of over sixty lakhs of rupees
from the State Bank of India in New Delhi.

The Minister of State for Finance (Vitta Mantralaya men Rajya
Mantri) made a statement in regard thereto.

5. Papers laid on the Tﬁble
The following papers were laid on the Table :—

{1) A copy of the Profit and Loss Account and Balance Sheet (On
accrual basis) of the Telecommunication Branch of the Indian
Posts and Telegraphs Department for the year 1968-69 (Hindi
and English versions).

(2) A copy each of the following Notifications (Hindi and English
versions) under sub-section (5) of section 7 of the Indian
Telegraph Act, 1885 :—

(i) The Indian Telegraph (Second Amendment) Rules, 1971,
ublished in Notification No. G.S.R. 283 in Gazette of
ndia dated the 27th February, 1971.

(ii) The Indian Telegraph (Fourth Amendment) Rules, 1971,
published in Notification No. G.S.R. 462 in Gazette of India
dated the 27th March, 1971,

[P.T.O.
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(3) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951 :—

*(i) The Indian Forest Service (Appointment by Competitive
Examination) Amendment Regulations, 1970, published in
Notification No. G.S.R. 1956 in Gazette of India dated the
28th November, 1970.

*(ii) The Indian Forest Service (Initial Recruitment) Amendment
Regulations, 1970, published in Notifivation No. G.S.R. 1957
in Gazette of India dated the 28th November, 1970.

*(iii) The Indian Forest Service (Released Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula-
tions, 1970, published in Notification No. G.S.R. 1958 in
Gazette of India dated the 28th November, 1970.

*(iv) The Indian Administrative Service (Appointment by Com-
petitive Examination) Amendment Regulations, 1970, pub-
lished in Notifiaction No. G.S.R. 2015 in Gazette of India
dated the 19th December, 1970.

*(v) The Indian Police Service (Appointment by Competitive
Examination) Amendment Regulations, 1970, published in
Notification No. G.S.R. 2016 in Gazette of India dated the
19th December, 1970.

*(vi) The Indian Administrative Service (Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment gula-
tions, 1970, published in Notification No. G.S.R. 2017 in
Gazette of India dated the 19th December, 1970.

*(vii) The Indian Police Service (Emergency Commissioned and
Short Service Commissioned Officers) (Appointment b
Competitive Examination) Amendment Regulations, 1870,
ublished in Notification No. G.SR. 2018 in Gazette of
ndia dated the 19th December, 1970.

* (viii) The Indian Administrative Service (Fixation of Cadre
Strength) Seventh Amendment Regulations, 1970, published
in Notification No. G.S.R. 2020 in Gazette of India dated
the 19th December, 1870.

* (ix) The Sixteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
gIo. 1G97S6R 2021 in Gazette of India dated the 19th Decem-
er, .

*(x) The Seventeenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
lI;Io. (i‘v 97SOR 2023 in Gazette of India dated the 19th Decem-

er, .

*The Notifications were previously laid on the Table on the 31t
March, 1971 and were re-laid under Rule 234(2) of the Rules of Procedure.
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* (xi) The Indian Police Service (Probationers’ Final Examination)
Second Amendment Rlegulations, 1970, published in Notifi-
cation No. G.S.R. 2 in Gazette of India dated the 2nd
January, 1971,

* (xii) The Indian Police Service (Uniform) (Amendment) Rules,
1970, published in Notification No. G.S.R. 49 in Gazette of
India dated the 9th January, 1971,

* (xiii) The Indian Forest Service (Fixation of Cadre Strength)
Amendment Regulations 1971, published in Notification No.
G.S.R. 135 in Gazette of India dated the 24th January, 1971.

* (xiv) The Indian Forest Service (Fixation of Cadre Strength)
Second Amendment Regulations, 1971, published in Notifi-
cation No. G.S.R. 136 in Gazette of India dated the 24th
January, 1971.

*(xv) G.S.R. 137 published in Gazette of India dated the 24th
January, 1971 constituting for the Estate of Himachal Pra-
desh a State cadre of the Indian Forest Service.

* (xvi) The Indian Forest Service (Pay) Amendment Rules, 1971,
published in Notification No. G.S.R. 138 in Gazette of
India dated the 24th January, 1971.

** (xvii) The Indian Forest Service (Initial Recruitment) Amend-
ment Regulations, 1971, published in Notification No. G.S.R.
353 in Gazette of India dated the 20th March, 1971,

*#* (xviii) The Indian Forest Service (Recruitment) Amendment
Rules, 1971, published in Notification No. G.S.R. 354 in
Gazette of India dated the 20th March, 1971.

(4) A copy each of the following Notifications (Hindi and English
vg;sions) under sub-section (2) of section 3 of the All India Services Act,
1951:—

(i) The Eighteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
No. G.S.R. 1 in Gazette of India dated the 2nd January, 1971.

(ii) The First Amendment of 1971 to the Indian Administrative
Service (Pay) Rules, 1954 published in Notification No. G.S.R.
168 in Gazette of India dated the 6th February, 1971.

(iii) The All India Services (Conduct) (Amendment) Rules, 1971,
published in Notification No. G.S.R. 417 in Gazette of India
dated the 27th March, 1971,

(iv) The Indian Police Service (Appointment by Promotion) Am-
endment Regulations, 1971, published in Notification No. G.S.R.
585 in Gazette of India dated the 24th April, 1971.

*The Notiﬂcati;';i; weré ;réviously laid on Athe Table on thé~3i§f iﬁrcﬁ
1971 and were re-laid under Rule 234(2) of the Rules of Procedure.

**The Notifications were previously laid on the Table on the 2nd
April, 1971 and were re-laid under Rule 234(2) of the Rules of Procedure.

[P.T.O.
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(v) The Indian Administrative Service (Recruitment) Second
Amendment Rules, 1971, published in Notification No. G.S.R.
586 in Gazette of India dated the 24th April, 1971.

(vi) The Indian Police Service (Recruitment) Second Amend-
ment Rules, 1971, published in Notification No. G.S.R. 587
in -Gazette of India dated the 24th April_, 1971,

(vi1) The All India Services (Discipline and Appeal) Amendment
Rules, 1971, published in Notification No. G. S. R. 588 in Ga-
zette of India dated the 24th April, 1971.

(5) A copy -each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 18A of the Industries (Deve-
lopment and Regulation) Act, 18951:—

(i) S.0O. 1085 published in .Gazette of India dated the 10th March,
1971 regarding management of the Aurangabad Mills Limited,
Aurangabad.

(ii) S.O. 1267 published in Gazette of India dated the 22nd March,
1971 regarding management of the Bengal Nagpur Cotton Mills
Limited, Rajnandgaon.

@ (6) A copy of the Delhi Land Reforms (Amendment) Rules, 1970,
published ia Notification No. 11JLRO(R)|1970 in Delhi Gazette
dated the 6th July. 1970 under sub-section (3) of section 191
of the Delhi Land Reforms Act, 1854.

(7) A copy of the Annual General Administration Report (Hindi
and English versions) of the Andaman and Nicobar Adminis-
tration for the year 1969-70.

(8) A copy each of the following papers (Hindi and English ver-
Zigns) under sub-section (1) of section 619A of the Companies
t. 1956: — .

' (i) Review by the Government on the working of the Film
Finance Corporation Limited, Bombay, for the year 1969-70.

(ii) Annual Report of the Film Finance Corporation Limited,
Bombay for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon. .

(9) A copy of the Public Notice No. 36-ITC(PN)|71 dated the
Tth April, 1971 (Hindi and English versions) regarding Import
Palicy for Newsprint for the year 1971-72.

(10) A copy of the Annual Report (Hindi and Emglish versions)

of the Export Inspection Council and Agencies for the year
1969-70 along with the Audited Accounts.

6 MOTIONS FOR ELECTIONS TO COMMITTEES
(i) Shri Raj Bahadur moved the following motion: —

“That the members of this House do proceed to elect in the manner

required by sub-rule (1) of Rule 311 of the Rules of Procedure

*@The Notification was previously laid on the Table on the 81st March,
1971 and was re-laid under Rule 234(2) of the Rules of Procedure.
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among themselves to serve as members of the Committee on

Estimates for the term ending on the 30th April, 1972.”
The motion was adopted.

(ii) Shri Raj Bahadur moved the following motion: —

“That the members of this House do proceed to elect in the manner
required by sub-rule (1) of Rule 309 of the Rules of Procedure
and Conduct of Business in Lok Sabha, fifteen members from
among themselves to serve as members of the Committee on
Public Accounts for the term ending on the 30th April, 1972.”

) The motion was adopted.
(iii) Shri Raj Bahadur moved the following motion: —

“I'hat this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate seven members from Rajya Sabha to
associate with the Committee on Public Accounts of the House
for the term ending on the 30th April, 1972, and do communicate
to this House the names of the members so " nominated by

Rajya Sabha.”
The motion was adopted.
(iv) Shri Raj Bahadur moved the following motion: —

“That the members of this House do proceed to elect in the manner
required by sub-rule (1) of Rule 312B ot the Rules of Proce-
dure and Conduct of Business in Lok Sabha, ten members
from among themselves to serve as members of the Committee
on Public Undertakings for the term ending on the 30th April,

1972.” )

The motion was adopted.
(v) Shri Raj Bahadur moved the following motion:—

“That this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate five members from Rajya Sabha to
associate with the Committee on Public Undertakings of the
House for the term ending on the 30th April, 1972, and do
communicate to this House the names of the members so
nominated by Rajya Sabha.”

The motion was adopted.
(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2 P.M.)

7. Discussion Under Rule 193

Discussion on the serious situation arising as a result of the arrival
in India of millions of refugees from East Bengal due to the atrocities
and genocide perpetrated there by the Pakistani military regime and
the attacks by Pakistani military forces on border areas in West Bengal,
Assam and Tripura resulting in loss of Indian lives and properties,
raised by Shri A. K. Sen on the 25th May, 1971, continued.

The following Members took part in the debate:—
(1) Shri Ram Deo Singh
(2) Shri Dinesh Singh

P.T.O.]
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(3) Shri Samar Guha
(4) Shri Shibban Lal Saksena
(5) Shri Benoy Krishna Daschowdhury
(6) Shri V. K. Krishna Menon

Shrimati Indira Gandhi replied to the discussion
+ 8. Motion

rl - Discussion on the following motion moved by Prof. D. P. Yadav on
i the 24th May, 1971, continued:—

“That the Annual Report of the University Grants Commissiun r
for the year 1968-69, laid on the Table of the House on the
15th May, 1970, be taken intc consideration.”

The following Members took part in the debate:—

(1) Shri C. T. Dhandapani

(2) Shri Rajaram Shastn

(3) Shri M. C. Daga

(4) Shri Madhu Dandavate

(5) Shri K. Mallanna

(6) Shri Sudhaker Pandey

(7) Shri Bhaoosahaib Dhamankar

/ Prof. D. P. Yadav replied to the debate.
9. The Budget (Railways)—1971-72
General Discussion on the Budget (Railways) for 1871-72, commenced.
The following Members took part in the debate: —
(1) Shri Dinen Bhattacharya
(2) Shri R. N. Sharma (Speech unfinished).
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th May, 1971).

S. L. SHAKDHER, ﬁ
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, May 27, 1971|Jyaistha 6, 1893 (Saka)

No. 16

1. Starred Questions
Starred Questions Nos. 91—96 were orally answered. Replies to re-
maining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 447—476, 478—483, 485-—545,
547—602 and 604—608 were laid on the Table.

3. Calling Attention

Shri Mukhtiar Singh Malik called the attention of the Minister of
Home Affairs (Grih Mantri) to the reported heavy shelling by Pakistani
soldiers in Dalu Sector of Meghalaya’s Garo Hills District on 25th May,
1971 as a result of which 22 persons including 9 Indian Border Security
Force personnel were killed.

The Minister of State for Home Affairs (Grih Mantralaya men Rajys
Mantri) made a statement in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Contract Labour (Regulation and Abolition)
Central Rules, 1971 (Hindi and English versions) published
in Notification No. G.S.R. 191 in Gazette of India dated the
10th February, 1971, under sub-section (3) of section 35 of the
Contract Labour (Regulation and Abolition) Act, 1970.

(2) A copy of the Apprenticeship (Amendment) Rules, 1971,
(Hindj and English versions) published in Notification No.
G.S.R. 383 in Gazette of India dated the 20th March, 1971, under
sub-section (3) of section 37 of the Apprentices Act, 1961.

(3) A copy of Notification No. G.S.R. 466 (Hindi and English ver-
sions) published in Gazette of India dated the 3rd April, 1971,
under sub-section (1) of section 28 of the Mines and Minerals
(Regulation and Development) Act, 1957.

(4) A copy of the Annual Report (Hindi and English versions) of
the National Cooperative Development Corporation for the
year 1869-70, under sub-section (3) of section 14 of the National
Cooperative Development Corporation Act, 1962.
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5) A copy each of the following Notifications (Hindi and English
©) versiggs) under sub-section (7), of section 59 of the Mines Act,
1952:—
(i) The Coal Mines (Amendment) Regulations, 1971, ublished
in Notification No. G.S.R. 5688 in Gazette of India dated the
17th April, 1971.
(ii) The Coal Mines (Second Amendment) Regulations, 1971,
published in Notification No. G.S.R. 631 in Gazette of India
dated the 1st May, 1971.

(6) (i) A copy of the Annual Report (Hindi and English versions)
on the activities of the Coal Mines Labour Welfare Organisa-

tion, for the year 1968-69.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Report.

(7) A copy of the Annual Report of the Employees’ State Insurance
Corporation for the year 1969-70, under section 36 of the Em-
ployees’ State Insurance Corporation Act, 1948.

(8) A copy of the Agprenticeship (Amendment) Rules, 1971,
(Hindi and English versions) published in Notification No.
G.S.R. 570 in Gazette of India dated the 17th April, 1971 under
sub-section (3) of section 37 of the Apprentices Act, 1961.

5. Motions for Elections to Committees
(i) Shri A. K. Kisku moved the following motion:—

“That in pursuance of Section 5(g) of the Post-Graduate Institute
of Medical Education and Research, Chandigarh Act, 1966, the
members of this House do proceed to elect, in such manner as
the Speaker may direct, two members from among themselves
to serve as members of the Post-Graduate Institute of Medical
Education and Research, Chandigarh, for a term of five years,
subject to the other provisions.of the said Act.” :

The motion was adopted.

(ii) Shri A. K. Kisku moved the following motion:—-

“That in pursuance of Section 4(g) of the All India Institute ot
Medical Sciences Act, 1956, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members of the
All India Institute of Medical Sciences for 2 term of five ycars,
subject to the other provisions of the said Act.”

The motion was adopted.
6. Motion
Shri R. D. Bhandare moved the following motion.—

“That this House do extend the time for the presentation of the
Report of the Committee on the Conduct of a Member durinﬁ
President’s Address, upto the last day of the current session.

An amendment moved by Shri Atal Bihari Vajpayee was adopted.

The motion was adopted in the following amended form:—

“That this House do extend the time for the presentation of the
Report of the Committee on the Conduct of a Member during
President’s Address, upto the first day of the next session.”
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7. The Budget (RAILWAYS)—1971-72
General Discussion on the Budget (Railways) for 1971-72, continued.

The following Members took part in the debate: —

(1) Shri R. N. Sharma
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)

(2) Shri Anant Prasad Sharma
(3) Shri M. Kalyanasundaram
(4) Dr. Govind Das
(5) Shri Dinesh Chandra Goswami
(6) Shri Thandavan Kiruttinan
(7) Shri Chintamani Panigarhi
(8) Shri Onkar Lal Berwa
(9) Shri K. Suryanarayana
(10) Shri Shrikishan Modi
(11) Shri Piloo Mody
(12) Shri Ramshekhar Prasad Singh
(13) Shri K. G. Deshmukh
(14) Shri Ramavatar Shastri
(15) Shri Shambhu Nath ‘
- (16) Shrimati T. Lakshmi Kanthamma (Speech unfinished).

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 28th May, 1971)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

H

Friday, May 28, 1971/Jyaistha 7, 1893 (Saka)

No. 17

1. Starred Questions

Starred Questions Nos. 121—126, 128 and 130 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unsiarred Questions

Repues to Unstarred Questions Nos. 609—618, 621, 622, 624--650, 852—
672, 674—681, 683085, 687690, 692—748, 750—758, 760—790 and 792—
805 were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy ot the Indian Merchant Shipping (Medical Examina-
tion) - Amendment Rules, 1971 (Hindi and English versions)
published i1n Notification No. G.S.R. 285 in Gazette of India
dated the 27th February, 1971, under sub-section (3) of section
458 of the Merchant Shipping Act, 1958. ‘

(2) (i) (a) Annual Report of the Indian Institute of Technology,
Bombay. for the year 1969-70. ~

(b) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could
not be laid on the Table simultaneously.

(ii) (a) Annual Report of the Indian Institute of Technology
Kanpur, for the year 1869-70.

(b) Annual Report of the Indian Institute of Technology, Delhi,
for the year 1969-70.

(c) A statement (Hindi and English versions) explaining the
reasons as to why the Hindi versions of the above Reports
could not be laid on the Table simultaneously.

(3) A copy of the Annual Report (Hindi and English versions)
‘ of the Indian Institute of Science, Bangalore, and the State-
ment of Accounts, for the year 1969-70.

(4) (i) A copy of the Certified Accounts of the Indian Institute of
Technology, Madras for the year 1969-70 along with the Audit
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Report thereon under sub-section (4) of section 23 of the Inéti-
tutes of Technology, Act, 1961.

i) A statement (Hindi and English versions) explaining the
reasons as to why the Hindi version of the above Accounts
could not be laid on the Table simultaneously.

@) A copy of the Medicinal . and Toilet Preparations (Excise
Duties) (Amendment) Rules, 1971 (Hindi and English ver-
sions) published in -Motification, Na.. G:S.R. 436 in Gazette of
India dated the 27th March, 1971, under sub-section (4) of
section 19 of the Medicinal and Toilet Preparations (Excise

Dutfes) Act, 1955.

(6) A copy each of the following Notifications (Hindi and English
versions) under section 38 of the Central Excises and Salt Act,

1944:—

(i) The Central Excise (Second Amendment) Rules, 1871, pub-
lished. in -Notification No. G.SR. 378 in Gazette of India

dated the 20th March, 1971.

(ii) The Central Excise (Third Amendment) Rules, 1871, pub-
lished in Notification No. G.S.R. 443 in Gazette of India
"~ dated the 27th March, 1971. - .

Lw

(7) A copy of the Income-tax (Amendment, Rules, 1971 (Hindi ,

and English versions) published in Notification No. S.0. 1917
in Gazette of India dated the 22nd February, 1971, under
section 296 of the Income-tax Act, 1961. e

(8) A copy of Notification No. S.0O. 1258 published in Gazette of

India dated - the 18th March, 1971 containing corrigenda to

_ Notification No. S.0. 1026, dated the 10th March, 1970, under
sub-section (4) of section 46 of the Wealth-Tax Act, 1957.

(9) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962:—

(i) G.S.R. 41 published in Gazette of India dated the 2T7th
March, 1971, together with an explanatory memorandum.

(ii) G.S.R. 42 published in Gazette of India dated the 27th
March, 1971, together with an.explanatory memorandum.

(ii) G.S.R. 442 published in Gazette of India dated the 2Tth
March, 1971. : .

(iv) The Tourist Baggage (Amendment) Rules, 1971, published
in Notification No. G.S.R. 483 in Gazette of India dated the
3rd April, 1971, together with an explanatory memorandnr

(v) GS.R. 484 published in Gazette of India dated the  oist
March, 1971, together with an explanaiory ‘memorandum.

(vi) .G:S.R. 485 published in Gazette of India dated  the y ‘

March, 1971, together with an explanatory memorandu

(vii) G.S.R. 488 published in Gazette of India dated the 1st
- April, 1962, together with an explanatory memorandum.

(viii) G.S.R. 519 published in Gazette of India dated the 10th
April, 1971,
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~ - .. (ix) G.S,R. 522 published in Gazette of India dated the T7th
.: w1 April, 1971, together with an explanatory memorandum.

'(io) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 186 published in Gazette of India dated-the 5th Feb-
© ruary 1971 together with .an explanatory memorandum.

(ii) G.S.R. 347 published in Gazette of India dated the 15th
March, 1971 together with an explanstory memorandum.

(iii) G.S.R. 380 published in Gazette of India dated the 20th
March, 1971 together with an explanatory memorandum.
(iv) G.S.R. 438 published in Gazette of India dated the 27th
March, 1971 together with an'explanatory memorandum.

(v) G.S.R. 439 published in Gazette of India dated the 27th
March, 1971 together with an explanatory memorandum.

(vi) G.S.R. 440 published in Gaazette of-India dated the . 27th
...~ March, 1971 together with an exp{ggg-tpry memorandum,

"~ ““(vii) G.S.R. ‘to 454 published in Gazette  of India dated the
~+ 25th “March; 1971 together with an ‘explanatory memsran-

dum.
(viii) G.S.R. 487 published in Gazette of India dated the 1st
. ., Anrl, 19'_71_‘tqgethe_r. with an explanatory memorandgm.
- -ix) G.S.R." 521 published in Gazette of India dated the 7th
April, 1971 together with an explanatory memorandum.
(x) G.S.R. 523 to 531 published in Gazette of India dated the 7th
April, 1971 together with an explanatory memorandum.
- (an A statemgnt regarding pricing of petroleum products. V/
1 _Meqsagg‘-‘fiém Rajya ‘Sabha

. Secféta;y reported a. mé;sgge ﬁ:om Rajya Sabha ihét at its sitting held

on the 26th May, 1971, Rajya Sabha passed a motion referring the Advo-
cates (Amendment) Bill, 1970, to a Joint Committee of the Houses con-
sisting of 36 members, 12 members from Rajya Sabha, namely:—
(1) Shri C. D. Pande
-(2) Shri Sasankasakhar Sanyal
‘. (3) Shri Jaisukhlal Hathi
"‘1‘_ (4) Shri M. Srinivasa Reddy '
1aue, (3) Shri Gulam Nabi Untoo
.re (6) Shri Mohd. Usman
' (7) Shri Surajmal Saha
(8) Shri Thillaj Villalan
(9) Shri Pranab Kumar Mukherjee
(20) Shri Nageshwar Prasad Shahi
(11) Shri K. Chandrasekharan '
(12) Shri B. P. Nagaraja Murthy
" TP.T.O
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and 24 members from l.ok Sabha and recommending that Lok Sabha do
join in the said Joint Committee and communicate to that House the
names of mnembers to be appointed by Lok Sabha to the said Joint
Committee.

5. Panel of Chairmen

The Speaker announced that he had nominated the tullowing Mem-
bers on the Panel of Chairmen:—

(1) Shri K. N. Tewari

(2) Shri R. D. Bhandare

(3) Shri N. K. P. Salve

(4) Shrimati Sheila Kaul

(5) Dr. Saradish Roy

(6) Shri Era Sezhiyan

8. Statement by Minister (Mantri)

The Minister of Raflways (Rail Mantri) laid on the Table a state-
ment regarding the dacoity and murder in 390 Down Patna-Mokamah
Passenger train on the night of May 24/25, 1971 between Barh and
Punarakh Railway Stations of Eastern Railway.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs (8ansadiya Karya Mantri)
made a statement regarding Government business for the week com-
mencing the 31st May, 1971.

8. Motions for Elections to Committees
(i) Shri Raj Bahadur moved the following motion:—

“That in pursuance of sub-section (2)(a) of Section 4 of the Mer-
chant Shipping Act, 958, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, &ur
members from among themselves to serve as members of the
National Shipping Board.”

The motion was adopted.
(ii) Prof. D. P. Chattopadhyaya moved the following motion:—

“That in pursuance of clause (c¢) of sub-section (1) of Section 3
of the Indian . Nursing Council Act, 1847, the members of this
House do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as mem-
bers of the Indian Nursing Council.”

The motion was adopted.
9. Gpvernment Bill—Introduced
he General Insurance (Emergency Provisions) Bill, 1971.

10. Statement Re: Ordinance—Laid on the Table

. A copy of the explanatory statement (Hindi and English versions)
giving reasons for immediate legislation by the General Insurance
(Emergency Provisions) Ordinance, 1871, was laid on the Table under
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rule 71(1) of the Rules of Proccdure and Conduct of Business in Lok
Sabha.
“11. The Budget (Railways)—1971-72
’ General Discussion on the Budget (Railways) for 1971-72, continued
The following Members took part in the debate : —

(1) Shrimati T. Lakshmi Kanthamma
(2) Shri P. R. Das Munsi
}' (3) Shri Prasannbhai Mehta (Speech unfinished)

The discussion was not concluded.
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)

12. Private Members’' Bill—Introduced

(1) The Constitution (Amendment) Bill, 1971 (Omission of article
314) by Shri Chintamani Panigrahi.

(2) The Constitution (Amendment) Bill, 1971 (Omission of articles
291 and 362 and amendment of article 366) by Shri Chintamani
Panigrahi. '

' (3) The Health (Periodical Medical Check-up of Members of Par-
liament) Bill, 1971 by Shri Yamuna Prasad Mandal.

(4) The Health (Periodical Medical Check-up of President and
Prime Minister of India) Bill, 1971 by Shri Yamuna Prasad
Mandal.

(3) The Constitution (Amendment) Bill, 1871 (Amendment of
Eighth Schedule) by Shri Yamuna Prasad Mandal.

'd (6) The Pension and other Amenities for the Ex-Members of Par-
liament Bill, 1971 by Shri Yamuna Prasad Mandal.

The motion for leave to introduce the Bill moved by Shri Yamuna
Pra?ad &ndal was opposed. The motion was adopted and the Rill was
introduced. .

(7) The Constitution (Amendment) Bill, 1971 (Amendment of
Eighth Schedule) by Shri Bhogendra Jha.

(8) The Constitution (Amendment) Bill, 1971 (Amendment of
Part I1I) by Shri Bhogendra Jha.

(9) The Constitution (Amendment) Bill, 1971 (Amendment of
Part IV) by Shri Bhogendra Jha,

v (10) The Salaries and Allowances of Members of Parliament
(Amendment) Bill, 1971 (Insertion of new section 84) by Shri
Panna Lal Barupal.

The motion for leave to introduce the Bill moved by Shri Panna Lal
Barupal was opposed. On the motion the House divided, Ayes 92; Noes
55. The motion was acecordingly adopted and the Bill was introduced.

(11) The Constitution (Amendment) Bill, 1971 (Amendment of
Seventh Schedule) by Shri S. C. Samanta,
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(12) The Child Marriage Restraint (Amendment) Bill 1571 (Amena.
‘ment of sections 2 and 3) by Shri S. C. Samanta. - .

(13) The Indian Penal Code (Amendment) lel 1971 (Amendmenf
of section 309) by Shri S. C. Samanta. .

(14) The Constitution (Amendment) Bill, 1971 (Amendment of
article 240 and First Schedule) by Shri B. K. Daschowdhury.

(15) The Constitution (Amendment Bill, 1971 (Insertion of new
article 3394) by Shri S. M. Siddayya.

(16) The Constitution (Amendment) 'Bill, 1971 '(Ame'ndment of 4
articles 15, 16, etc.) by Shri S. M. S1ddayya

(17) The Prevention of Conversion Bill, 1971, by Shri Jagannath-
rao Joshi.

(18) The Hindu Succession (Amendment) Bill, 1971 (lisei*tio"‘h

°  of mew section 24A4) by Shri. Jagannathrao Joshi,

(19) The Representation of the People ‘(Amendment) Blll 1971
(Insertion of new section 74) by Shri Jagannathrao Joshi.

(20) The Constitution (Amendment) Bill, 1971 ‘(Amendment of
arttcle 39) by Shri Bishwanath JhunJhunwdla

(21) 'I'he Constztutxon (Amendment) Bill 1971 (Amendment of
_ articles 230 and 332) by Shn Hukam Chand Kachwa1

'(22) The- Constitution (Amendment) Bill,- ’IML» (Amerndment of
article 348) by Shri Hukam Chand Kachwai. ... - -

(23) The Constitution (Amendment) Bill, 1971 (Amendment of
Seventh Schedule) by Shri Hukam Chand Kachwat.-

(24) The Constitution (Amendment) Bill, 1971 (Substitution of
article 43) by Shri Bharat Smgh Chauhan. = *

(25) The Prevention of Cow Slaughter Bill, 1971 by Shri Bharat
Singh Chauhan.

(26) The c{)resentatwn of the People (Amendment) B111 1971
(Amendment of sections 123, 169 and insertien of-section 125A)
by Shri Atal Bihari VaJpayee

13. Private Members’ Bills—Motions for Introduction Nagatived

t (1) The Bihar Legislative Council (Abohtnon) Bill, 1971 by Shri
Bhogendra Jha.
‘  The motion for leave to introduce the Bill moved by Shri Bhogendra
Jha was opposed. On  the motion the House divided, Ayes 53; Noes 106.
The motion for introduction of the Bill was acoordmgl“y negatxved

(2) The Restoration of Religious Places Bill,: 1971 by Shri Jagan-
l/ nathrao Joshi. g1 y 8

‘The motion for leave to mtroduce the Bill moved bv Shri Jagan-
nath:ao goshx was opposed. The motion for mtroductwn of khe Bill was
negative e
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14. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1971 (Amendment of articles 81,
82 and insertion of new article 281A) by Shri Murasoli Maran

The motion for consideration of the Bill was moved by Shri Murasoli
Maran.

The following Members took part in the debate:

(1) Shri R. D. Bhandare

(2) Shri Somnath Chatterjee

(3) Shri Nuggehalli Shivappa

(4) Shri R. V. Bade

(5) Shri N. K. P. Salve (Speech unfinished).

Th€ discussion was not concluded.
(Lek Sabha adjourned at 4-30 P.M. and re-assembled at 5 P.M.)
!5. The Budget (General)—1971-72

Shri Y. B. Chavan presented a statement of the estimated receipts
and expenditure of the Government of India for the year 1971-72.

*'16. Government Bill—Introduced
The Finance (No. 2) Bill, 1971
(Lok Sabha adjourned till 11 A.M. on Monday, the 31st May, 1971)

S. L. SHAKDHER,
Secretary.

85
GMGIPND— LSI-—313 (D) LS—28-5- 71—810.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, May 31, 1971/Jyaistha 10, 1893 (Saka)

No. 18

1. Starred Questions

Starred Questions Nos. 152-158 and 160-163 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 806—813, 815—839, 841848, 850—
869 and 871—894 were laid on the Table.

V3, Calling Attention

Shri S. M. Banerjee called the attention of the Minister of Defence
(Raksha Mantri) to the reported firing on the workers of Ishapur Rifle
Factory on 22-5-71 resulting in death of some employees.

The Minister of State for Defence (Defence Production) [Raksha
Mantralaya (Raksha Utpadan) men Rajya Mantri] made a statement in
regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under section 185 of the Navy Act, 1957:—

(i) The Navy (Pension) Second Amendment Regulation, 1970,
published in Notification S.R.O. 457 in Gazette of India dated
the 21st November, 1970.

(ii) The Navy (Pension) Third Amendmsnt Regulations, 1970,
published in Notification No. S.R.0O. 461 in Gazette of India
dated the 28th November, 1970.

(iii) The Navy (Discipline and Miscellaneous Provisions) First
Amendment Regulations, 1971, published in Notification No.
S.R.O. 65 in Gazette of India dated the 30th January, 1971.

(2) (a) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 58 of the Delhi Development Act,

1957:—
(i) The Delhi Development Authority (Management and Disposal
of Housing Estates) Regulations, 1968, published in Noti-
[P.T.®.
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fication No. S.O. 1457 in Gazette of India dated the 27th
April, 1968.

(ii) The Delhi Development Authority (Management and Dis-
posal of Housing Estates) Amendment Regulations, 1968, pub-
lished in Notification No. S.O. 1755 in Gazette of India

dated the 10th May, 1969.

(iii) A copy (Hindi and English versions) of the Delhi Develop-
ment Authority Resolution No. 299 dated 24-12-1970 regard-
ing omission of regulation No. 59 of the Delhi Development
Authority (Management and Disposal of Housing Estates)

Regulations, 1968.

(b) A statement (Hindi and English versions) showing reasons for
delay in laying the above documents.

(3) A copy each of the following Reports (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies

Act, 1956:—

(i) Annual Report of the Garden Reach Workshops Limited, Cal-
cutta for the year 1969-70 along with the Audited Accounts
and the comments of the Comptroller and Auditor General

thereon.

(ii) Annual Report of the Bharat Earth Movers Limited, Banga-
lore, for the year 1969-70 along with the Audited Accounts
and the comments of the Comptroller and Auditor General

thereon.

(4) A copy of Notification No. G.S.R. 393 (Hindi and ‘English ver-
sions) published in Gazette of India dated the 17th March, 1971
under sub-section (3) of section 24 of the Passports Act, 1967.

-§. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 26th May, 1971, Rajya Sabha passed the Indian Telegraph (Amend-
ment) Bill, 1971.

6. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the Indian Telegraph (Amend-
ment) Bill, 1971, as passed by Rajya Sabha.

‘9. Motion for Election to Committee
Shri Jagjivan Ram moved the following motion:—

“That in pursuance of sub-section (1) of section 12 of the National
Cadet Corps Act 1948, the members of this House do proceed
to elect, in such manner as the Spesker may direct, two mem-
bers from among themselves to serve as members of the Cen-
tral Advisory Committee for the National Cadet Corps for a
term of one year, subject to the other provisions of the said
Act and the Rules made thereunder.”

The motion was adopted.
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8. The Budget (Railways)—1971-72
General Discussion on the Budget (Railways) for 1971-72 <ontinued.
“The following Members took part in the debate:—
(1) Shri Prasannbhai Mehta
(2) Dr. V.K. R. V. Rao
(3) Shri K. Ramkrishna Reddy
(4) Shri C. M. Stephen
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(6) Shri Shiv Kumar Shastri
(6) Shri Janaki Ballav Patnaik
(7) Shri M. S. Sanjeevi Rao
(8) Shri M. M. Joseph
(9) Shri Subodh Hansda
(10) Shri Shyamaprasanna Bhattacharyya
(11) Shri Hari Singh
(12) Shri Biswanarayan Shastri
(13) Shri J. M. Gowder
(14) Shri Salehbhoy Abdul Kadar
(15) Shri Syed Ahmed Aga
(16) Shri Surendra Mohanty
(17) Shri C. D. Gautam
(18) Shri Balakrishna Venkanna Naik
(19) Shri T. Balakrishniah
(20) Shri Nanubhai N. Patel
(21) Pandit D. N. Tiwary
(22) Shri Dharnidhar Das
(23) Shri B. R. Shukla
(24) Shri Hukam Chand Kachwai
(25) Shri M. R. Gopal Reddy .~
(26) Dr. G. S. Melkote
(27) Shri Mulki Raj Saini
(28) Shri Jagannath Mishra
(29) Shri Ram Dhan

3

The discussion was not concluded.

[P.T.0.
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9. Report of Business Advisory Committee

Shri Raj Bahadur presented the First Report of the Business Advisory
Committee.
AV

10. Half-An-Hour Discussion on Matters Arising out of Answer to Question .,

Shri S. M. Krishna raised a half-an-hour discussion on points arising
out of the answer given on the 25th May, 1971 to Unstarred Question No.
150 regarding report of Commission on Car Prices.

Shri Ghanshyam Oza replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the st June, 1971). QY]

S. L. SHAKDHER,
Secretary.

i
19i

-

CORRIGENDA

~ In Bulletin—Part I, dated May 28, 1971—

Page 80, paragraph 3, sub-para (9), line 7,—
(i) for “(il) G.S.R. 442” read “(iii) G.S.R. 455".
(ii) for “2Tth” read “25th”. ¢
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LOK SABHA
BULLETIN—PART I
[Brief Record of Proceedings]
Tuesday, June 1, 1971/Jyaistha 11, 1893 (Saka)

"No. 19

1. Starred Questions

Starred Questions Nos 181—187, 189, 195, 197 and 198 were orally
answered. Replies to Starred Questions Nos. 190—194, 196 and 199--210
were laid on Table.

2. Unstarred Questions .

Replies to Unstarred Questions Nos. 895—900, 902, 903, 905—937, 939—
948, 951—996 were laid on the Table.

’/3 Calling Attention

/Shri Bibhuti Mishra called the attention of the Minister of Railways
to the reported recent incidents of robbery in various trains in Bihar such
as in 487-UP Muzaffarpur-Motihari train, Asansol-Ranchi train and
Gorakhpur Passenger train.

The Minister of Railways made a statement in regard thereto.

/ Statement by Minister

The Minister of Parliamentary Affairs made a statement regarding
nomenclatures of Ministries which may be used in Parliamentary papers
issued in English.

5. Message from Rajya Sabha }/
s Secretary reported a message ffom Rajya Sabha that at its sitting held

on the 27th May, 1971, Rajya Sabha passed the Medical Termination of
’fregnancy Bill, 1971.

6 Bill Passed by Sajya Sabha—Laid on the Table v /'/

+ Secretary laid on the Table a copy of the Medical Termination of
‘Pregnancy Bill, 1971, as passed by Rajya Sabha.

§1. Motion Rs: First Report of Business Advisory Committee

Shri Raj Bal;édur moved the following motion:—

“That this House do agree with the First Report of the Business
Advisory Committee presented to the House on the 31st May,

1971
The motion was adopted.
). Government Bill—Introduced
The Gold (Control) Amendment Bill, 1971.
[P.T.O.]
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9. Statement Re: Ordinance—Laid on the Table

A copy of an explanatory statement (Hindi and English versions) -
giving reasons for immediate legislation by the Gold (Control) Amend-
ment Ordinance, 1971, was laid on the Table under rule 71(1) of the
Rules of Procedure and Conduct of Business in Lok Sabha.

10. The Budget (Railways)—1971-72
General Discussion on the Budget (Railways) for 1971-72 continued.”

The following Members took part in the debate:—

(1) Shri Ram Dhan
(2) Shri Bibhuti Mishra
(3) Shri Birender Singh Rao
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)

(4) Shri N. Tombi Singh
(5) Shri Dharamarao Sharanappa Afzalpurkar
(6) Shri Ramkanwar
(7) Shri S. N. Singh
(8) Shri K. Gopal
(9) Shri Jitendra Prasad
(10) Shri Ishwar Chaudhry
(11) Shri P. Narasimha Reddy
(12) Shri Tulsiram Dashrath Kamble
(13) Shri Ram Chandra Vikal
(14) Shri Ram Bhagat Paswan
(15) Shri Y. S. Mahajan
(16) Shri M. C. Daga
(17) Shri D. D. Desai
(18) Shri Yamuna Prasad Mandal
(19) Shri Narain Chand Parashar
(20) Shri Benoy Krishna Daschowdhury
(21) Shri Sakti Kumar Sarkar .
(22) Shri Jyotirmoy Bosu

Shri K. Hanumanthaiya replied to the debate. s
The discussion was concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd June, 1971)...

S. L. SHAKDHER,
Secretary.
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LOK SABHA

B BULLETIN—PART 1
) [Briet Record of Proceedings]

Wednesday, June 2, 1971 Jyaistha 12, 1803 (Saka)

No. 20

1. Starred Questions.

Starred Question Nos. 211—213, 215, 217, 218, 220, 222--224 and 281
were orally answered. Replies to remaining questions were laid on the
Table.

+ 2, Unstarred Questions

Replies to Unstarred Question Nos. 997—1018, 1020—1063, 1066—1128
and 1130-—1138 were laid on the Table.

¢”'3. Calling Attention
Shri Madhu Dandavate called the attention of the Minister of Foreign

Trade to the reported threat of closure of Cotton Textile Mills in the
country which is likely to cause unemployment of thousands of textile

workers.
The Deputy Minister of Foreign Trade made a statement in regard
thereto.

4. Papers Laid oa the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Annual Report (Hindi and English versions)
of the Central Vigilance Commission for the year 1969-70.

(ii) Memorandum (Hindi and English versions) explaining the
reasons for non-acceptance by Government of the Commission’s
advice in certain cases mentioned in the above Report.

(2) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre

! Strength) Eighth Amendment Regulations, 1870, published
: in Notification No. G.S.R. 2022 ineg:zette of India dated the

19th December, 1970.
(ii) G.S.R. 2050 published in Gazette of India dated the 22nd
Deeember, 1970.

e e AN R P
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(iii) The Nineteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
No. G.S.R. 48 in Gazette of India dated the 9th January,"
1971. !

(iv) G.S.R. 126 published in Gazette of India dated the 24th
January, 1971, consiituung for the State of Himachal Pra-
desh a State cadre of the Indian Administrative Service.

(v) The Indian Administrative Service (Fixation of Cadre
(Strength) Second Amendment Regulations, 1971, published {
in Notification. G.S.R. No. 127 in Gazette of India dated the
24th January, 1971.

(vi) The Indian Administrative Service (Fixation of Cadre
Strength) Second Amendment Regulations, 1971, published
in Notification No. G.S.R. 127 in Gazette of India dated the
24th January, 1971. :

(vii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1971, published in Notification No. G.S.R. 130
in Gazette of India dated the 24th January, 1971.

(viii) G.S.R. 131 published in Gazette of India dated the 24th
January, 1971, constityting for the State of Himachal Pra-
desh a State cadre of the Indian Police Service.

(ix) The Indian Police Service (Fixation of Cadre Strength)
First Amendment Regulations, 1971, published in Notitica-
tion No. G.S.R. 132 in Gazette of India dated the 24th
January, 1971.

(x) The Indian Police Service (Fixation of Cadre Strength)
Second Amendment Regulations, 1971, published in Noti-
fication No. G.S.R. 133 in Gazette of India dated the 24th
January, 1971.

(xi) The Indian Police Service (Pay) First Amendment Rules,
1971, published in Notification No. G.S.R. 134 in Gazette of
India dated the 24th January, 1971.

(xii) The Indian Administrative Service (Fixation of Cadre
Strength) First Amendment Regulations, 1971, published in
Notification No. G.S.R. 158 in Gazette of India dated the

_6th February, 1971.

(xiii) The Indian Administrative Service (Fixation of Cadre
Strength) Seventh Amendment Regulations, 1970, published
in Notification No. G.S.R. 166 in Gazette of India dated the
6th February, 1971.

(xiv) The Second Amendment of 1971 to the Indian Administra-
tive Service (Pay) Rules, 1954 published in Notification
1\19%1 G.S.R. 167 in Gazette of India dated the 6th February,

(xv) The Indian Police Service (Fixation of Cadre Stren,gth)
Third Amendment Regulations, 1971, published in Notifica-
tion No. G.S.R. 413 in Gazette of India dated the 27th
March, 1871.
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(xvi) The Second Amendment of 1971 to the Indian Police
Service (Pay) Rules, 1954 published in Notification No.
G.S.R. 414 in Gazette of India dated the 27th March, 1971.

(xvii) The Indian Administrative Service (Fixation of Cadre
Strength) Eighth Amendment Regulations, 1971, published
in Notification No. G.S.R. 534 in Gazette of India dated the
14th April, 1971.

(xviii) The Seventh Amendment of 1971 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
No. G.S.R. 535 in Gazette of India dated the 14th April,
1971.

(xix) The All India Services (Provident Fund) First Amend-
ment Rules, 1971, published in Notification No. G.S.R. 536 in
Gazette of India dated the 17th April, 1971,

(xx) The Fourth Amendment of 1971 to the Indian Administra-
tive Service (Pay) Rules, 1954 published in Notification No.
G.S.R. 537 in Gazette of India dated the 17th April, 1971.

(xxi) The Indian Administrative Service (Fixation of ~Cadre
Strength) Sixth Amendment Regulations, 1971, published in
Notification No. G.S.R. 538 in Gazette of India dated the
17th April, 1971.

(xxii) The Indian Administrative Service (Fixation of Cadre
Strength) Seventh Amendment Regulations, 1971, published
in Notification No. G.S.R. 618 in Gazette of India dated the
1st May, 1971.

(xxiif) The Indian Forest Service (Pay) Second Amendment
Rules, 1971, crublished in Notification No. G.S.R. 662 in
Gazette of India dated the 8th May, 1971.

(xxiv) The Indian Forest Service (Recruitment) Third Amend-
ment Rules, 1971, published in Notification No. G.S.R. 663
in Gazette of India dated the 8th May, 1971.

(xxv) The Indian Forest Service (Appointment by Competitive
Examination) Amendment Regulations, 1971, published in
LNQOtlﬁi%?fn No. G.S.R. 664 in tte of India dated the 8th

ay, .

(xxvi) The Indian Forest Service (Fixation of Cadre Strength)
Thl_rd Amendment Regulations, 1971, published in Notifi-
ci';;xlon No. G.S.R. 665 in Gazette of India dated the 8th May,

(xxvii) The Indian Forest Service (Recruitment) Second Amend-
ment Rules, 1971, published in Notification No. G.S.R. 666
in Gazette of India dated the 8th May, 1971.

(xxviii) G.S.R. 687 published in Gazette of India dated the 8th
May, 1971 containing corrigendum to Notification Nos. G.S.R.
413 and G.S.R. 414 dated the 27th March, 1971.

[P.T.O.]
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(xxix) The Indian Administrative Service (Fixation of Cadre
Strength Tenth Amendment Regulations, 1971, published
in Notification No. G.S.R. 707 in Gazette of India dated

the 15th May, 1971.

(xxx) The All India Services (Death-cum-Retirement Benefits)
First Amendment Rules, 1971, published in Notification
No. G.S.R. 708 in Gazette of India dated the 15th May,

1971.

(xxxi) The Indian Administrative Service (Fixation of Cadre
Strength) Ninth Amendment Regulations, 1971, published
in Notification No. G.S.R. 710 in Gazette of India dated the
15th May, 1971.

(xxxii) The Eighth Amendment of 1971 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
No.lG.S.R. 711 in Gazette of India dated the 15th May,
1971,

(xxxiii) The Sixth Amendment of 1971 to the Indian Adminis-
trative Service (Pay) Rules, 1954 published in Notification
No. S.0. 1592 in Gazette of India dated the 17th April,

" 1971

| il
(3) A statement (Hindi and English versions) showing reasons for
delay in laying the Notifications mentioned at (i) to (xiv) of
item (2) above.

(4) A copy each of the following Notifications (Hindi and English
versions) under sub-section (5) of section 4 of the Inter-State
Corporations Act, 1957:—

(i) The Punjab State Pharmacy Council (Reconstitution and
Reorganisation) Order, 1971, published in Notification No.
S.0. 1739 in Gazette of India dated the 21st April, 1971.

(ii) The Punjab State Dental Council (Reconstitution and Re-
organisation) Order, 1971, published in Notification No. S.O.
1740 in Gazette of India dated the 21st April, 1971.

(iii) The Punjab Nurses Registration Council (Reconstitution and
Reorganisation) Order, 1971, published in Notification No.
S.0. 1741 in Gazette of India dated the 21st April, 1971.

(6) A copy of the Manipur Land Revenue and Lend Reforms
(Allotment of Land) First Amendment Rules, 1971, published
in Notification No. 7/1/71-R in Manipur Gazette dated the 31st
March, 1971, under section 169 of the Mamnipur Land Revenue
and Land Reforms Act, 1860.

(6) A copy of the Cinematograph (Censorship) Amendment Rules,
1971 (Hindi and English versiens) fublished in Notification
No. G.S.R. 478 in Gazette of India dated the 3rd April, 1971,
under sub-section (3) of section 8 of the Cinematograph Act,
1952.

(7) A copy of Notification No. S.0. 1755 (Hindi and English ver-
sions) published in Gazette of India dated the 27th April,
1971 regarding management of the Sri Bharathi Mills Limited,
Pondicherry, under sub-section (2) of section 18A of the
Industries (Development and Regulation) Act, 1951,
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~ (8) A copy of the Export of Cast Iron Soil Pipes and Fittings
. (Inspection) Rules, 1971, (Hindi and English versions), pub-
lished in Notification No. S.0. 1916 in Gazette of India dated
the 6th May, 1971, under sub-section (3) of, seetion 17

of the Export (Quality Control and Inspection) Act, 1963.

(9) A copy of the Civil Defence (Amendment) Regulations, 1971
(Hindi and English versions), published in Notification No.
G.SR. 520 in Gazette of India dated the 7th April, 1971, under
section 20 of the Civil Defence Act, 1968.

5. Report of Committee on Private Members’ Bills and Resolutions.

Shri G. G. Swell presented the First Report of the Committee on Pri-
vate Members’ Bills and Resolutions.

6. Statement by Minister

The Minister of Foreign Trade made a statement on the appointment
of One-man Commission of Enquiry by the SSP-led Government in Bihar
against him.

7. Motions for Elections to Committees

(i) Shri A. C. George moved the following motion:—

“That in pursuance of sub-section (3) (c) of Section 4 of the Carda-
mom Act, 1865, the members of this House do proceed to elect,
in such manner as the Speaker may direct, two members from
among themselves to serve as members of the Cardamom
Board, subject to the other provisions of the said Act.”

The motion was adopted.
(ii) Shri A. C. George moved the following motion:—

“That in pursuance of sub-section (2) (b) of Section 4 of the Coffee
Act, 1942, the members of this House do proceed to elect, in
such manner as the Speaker may direct, two members from
among themselves to serve as members of the Coffee Board.

- subject to the other provisions of the said Act.”

Thé motion was adopted.
8. Government Bill—Passed
The General Insurance (Emergency Provisions) Bill, 1971,

The motion for consideration of the Bill was moved by Shri Y. B.
Chavan.

The following Members took part in the debate:—
(1) Shri Somnath Chatterjee

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.).
(2) Shri Vikram Mahajan

(3) Shri S. M. Banerjee

(4) Shri S. R. Damani

(5) Shri H. M. Patel

'(6) Shri Ramsahai Pandey
" ’ {P.T.O.!
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(8) Shri Virendra Agarwal
(9) Shri K. Suryanarayana N

(10) Shri Salehbhoy Abdul Kadar K

(11) Shri Era Sezhiyan

(12) Shri Yamuna Prasad Mandal

(13) Shri Shibban Lal Saksena

(14) Shri Baburao Jangluji Kale

—-— (15) Shri B. R. Shukla
(16) Shri Shashi Bhushan
(17) Shri C. M. Stephen
Shri Y. B. Chavan replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 to 17 were adopted.
s

Clause 1, the Enacting Formula, the Preamble and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri Y. B. Chavan.
~ The motion was adopted and the Bill was passed.
9. The Budget (General)—1971-72
General Discussion on the Budget (General) for 1871-72 commenced.
The following Members took part in the debate:—

(1) Shri Samar Mukherjee
(2) Shri E. R. Krishnan
(3) Shri R. D. Bhandare (Speech unfinished).

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Thursday, the 3rd June, 1871).

. S. L. SHAKDHER,
ey Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, June 3, 1971/Jyaistha 13, 1893 (Saka)

No. 21
1. Starred Questions

Starred Questions Nos. 241, 243, 246—253, 255 and 256 were crally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1139—1152, 1154—1173, 1175—
1261 and 1263—1268 were laid on the Table.

3. Calling Attention .

Shri Tridib Chaudhuri called the attention of the Minister of Home
Affairs to the reported discovery of a pro-Pakistan espionage ring in
Calcutta involving a former Cabinet Minister and a Deputy Minister of
" West Bengal Government and one-ex-M.P.

" The Minister of State for Home Affairs made a statement in regard
thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:— o
(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Rehabili-
tation Industries Corporation Limited, Calcutta, for the year
1969-70.

(ii) Annual Report of the Rehabilitation Industries Corporation
Limited, Calcutta, for the year 1969-70 along with the Audit-
ed Accounts and the comments of the Comptroller and
Auditor General thereon.

& - "’?2— -

) A copy of the Fertiliser (Control) Amendment Order, 1971
(Hindi and English versions) published in Notification No.
G.S.R. 690 in Gazette of India dated the 12th May, 1971, under
itgxg-section (8) of section 3 of the Essential Commodities Act,

5.

(3) A copy of the Delhi, Meerut and Bulandshahr Milk and Milk
Products Control Order, 1971, (Hindi and English versions)
published in Notification No. S.0. 1911 in Gazette of India
dated the 3rd May, 1971, under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.

[ S [P.T.O.]
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5. Motion for Election to Committee
Shri Annasahib P. Shinde moved the following motion:—

“That in pursuance of the Ministry of Food, Agriculture. Commu-
nity Development and Cooperation Resolution No. F. 10-1/65-
FAIT, dated the 9th September, 1966, the members of this
House do proceed to elect, in such manner as the Speaker may
direct, four members from among themselves to serve as mem-
bers of the National Food and Agriculture Organisation Liaison
Committee for a term of three years, subject to the other pro-
visions of the said Resolution.”

The motion was adopted.
6. Government Bill—Introduced

The Bengal Finance (Sales Tax) (Delhi Validation of Appointments
and Proceedings) Bill, 1971.

7. Statement Regarding Ordinance—Laid on the Table

An explanatory statement (Hindi and English versions) giving rea-
sons for immediate legislation by the Bengal Finance (Sales Tax) (Delhi
Validation of Appointments and Proceedings) Ordinance, 1971, was laid
on the Table under rule 71(1) of the Rules of Procedure and Conduct of
Bunsiness in Lok Sabha.

8. Government Bill—Introduced
~ The Maintenance of Internal Security Bill, 1971

The motion for leave to introduce the Bill moved by Shri K. C. Pant
was opposed. The motion was adopted and the Bill was introduced.
9. Statement Regarding Ordinance—Laid on the Table .
An explanatory statement (Hindi and English versions) giving rea-
sons for immediate legislation by the Maintenance of Internal Security
Ordinance, 1971, was laid on the Table under rule 71 (1) of the Rules of
Procedure and Conduct of Business in Lok Sabha.

Y (Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-15 P.M.)

10. The Budget (General)—1971-72
General Discussion on the Budget (General) for 1971-72 continued.
The following Members took part in the debate:—
(1) Shri R. D. Bhandare
(2) Shri Indrajit Gupta
(3) Shri Nathu Ram Mirdha
(4) Shri Madhavrao Scindia
(5) Shri S. R. Damani
(6) Shri Ram Deo Singh
(7) Shri R. V. Swaminathan
(8) Shri Nawal Kishore Sharma
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(9) Shri Shibban Lal Saksena
(10) Shri P. K. Ghosh
(11) Shri Nageshwar Dwivedi
(12) Shrimati V. Jeyalakshmi
(13) Shri Tarun Gogoi
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 4th June, 1971).

S. L. SHAKDHER,
Secretary.

CORRIGENDA

In Bulletin—Part 1, dated June 2, 1971—
Page 93, paragraph 4, sub-para (2) (vi),—
(i) In line 2, for “Second Amendment” read “Third Amendment”
(ii) In line 3, for “G.S.R. 127" read “G.S.R. 128"
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, June 4, 1971/Jyaistha 14, 1893 (Saka)

No. 22

1. Starred Questions

Starred Questions Nos. 272, 274, 276—278, 280, 283—285, 287 and 289
were orally answered. Starred Quastzon No. 271 had been postponed
for answer on 18-6-71. Replies to remaining questions were laid on

the Table.

2. Unstrred Questions
Replies to Unstarred Questions Nos. 1269—1348, 1350-——1378 and 1380—

1395 were laid on the Table.

3. Calling Attention
Shri Shashi Bhushan called the attention of the Minister of Health and
amily Planning to the reported spreading of polio in Delhi and measures
adopted to check it.
" The Minister of Health and Family Planning made a statement in regard
ereto.
. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Delhi Sales Tax (Second Amendment) Rules,
1970 (Hindi and English versions) published in Notification
No. F. 4(144) /68-Fin. (G) in Delhi Gazette dated the 29th
April, 1971, under sub-section (4) of section 26 of the Eengal
Finance (Sales Tax) Act, 1941, as in force in the Union terri-
tory of Delhi.
(2) A copy each of the following Notification (Hindi and English
versions) under section 159 of the Customs Act, 1962:—
(i) G.S.R. 650 published in Gazette of India dated the 1st May,
1971, together with an explanatory memorandum.
(ii) G.S.R. 685 published in Gazette of India dated the §th May,
1971, together with an explanatory memorandum.
(3) A copy each of the following Notifications (Hindi and English
vge;':ions) under section 38 of the Central Excises and Salt Act,
1944 :—
(i) The Central Excise (Fourth Amendment) Rules, 1971, publish-
ed in Notification No. G.S.R. 486 in Gazette of India dated the
1st April, 1971,
(ii) The Central Excise (Fifth Amendment) Rules, 1971, pub-
lished in Notification No. G.S.R. 649 in Gazette of India
dated the 1st May, 1971.
[P.T.O.]
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(4) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 492 published in Gazette of India dated the 1st April,
1971 together with an explanatory memorandum.

(ii) G.S.R. 648 published in Gazette of India dated the 1st May,
1971 together with an explanatory memorandum.

(iii) G.S.R. 688 and 688A published in Gazette of India dated ;)
the 7th May, 1971 together with an explanatory memoran- ‘ /
dum.

(5) A copy each of the following Notifications under section 159 o:
the Customs Act, 1962 and section 38 of the Central Excises
and Salt Act, 1944:—

(1) The Customs and Central Excise Duties Export Drawback
(General) Fifteenth Amendment Rules, 1971 (Hindi and
English versions) published in Notification No. G.S.R. 310
in Gazette of India dated the 6th March, 1971.

(ii) GS.R. 311 (Hindi and English versions) published in
Gazette of India dated the 6th March, 1971 containing corri-
gendum to Notification No. G.S.R. 2039 dated the 19th
December, 1970.

(iii) G.S.R. 312 (Hindi and English versions) published in
Gazette of India dated the 6th March, 1971 containing
erratum to Notification No. G.S.R. 2038 dated the 19th
December, 1970.

(iv) G.S.R. 312 published in Gazette of India dated the 6th
March, 1971 containing erratum to Notification No. G.S.R.
1984 dated the 5th December, 1970.

(v) The Customs and Central Excise Duties Export Drawback
(General) Sixteenth Amendment Rules, 1971 (Hindi and
English versions) published in Notification No. G.S.R. 437
in Gazette of India dated the 27th March, 1971.

(vi) The Customs and Central Excise Duties Export Drawback
(General) Seventeenth Amendment Rules, 1971 (Hindi
and English versions) published in Notification No. G.S.R.
518 in Gazette of India dated the 10th April, 1971.

(vii) The Customs and Central Excise Duties Export Drawback
(General) Eighteenth Amendment Rules, 1971 (Hindi and
English versions) published in Notification No. G.S.R. 046
in Gazette of India dated the 1st May, 1971.

(6) A copy of the Cost Audit (Report) Amendment Rules, 1871
(Hindi and English versions) published in Notification No.
G.S.R. 240 in Gazette of India dated the 20th February, 1971,

ilgs%er sub-section (3) of section 642 of the Companies Act,

(7) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 67 of the Monopo-
lies and Restrictive Trade Practices Act, 1969: —

(i) The Monopolies and Restrictive Trade Practices (Informa-
tion) Rules, 1971, published in Notification No. G.S.R. 607
in Gazette of India dated the 24th April, 1971,

(ii) The Monopolies and Restrictive Trade Practices (Second
Amendment) Rules, 1971, published in Notification No.
G.S.R. 641 in Gazette of India dated the 1st May, 1971.
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(iii) The Monopolies and Restrictive Trade Practices (Third
Amendment) Rules, 1871, published in Notification No. G.S.R.
672 in Gazette of India dated the 8th May, 1971.

(8) The following statements showing the action taken by the
Government on various assurances, promises and undertakings
iven by the Ministers during the various sessions of Lok
abha:—
Fourth Lok Sabha
. Statement No. XXXII—Fourth Session, 1968.
. Statement No. XXVI—Fifth Session, 1968.
. Statement No. XIX—Sixth Session, 1968.
Statement No. XXIV—Seventh Session, 1969.
. Statement No. XIV—Eighth Session, 1969.
. Statement No. XII—Ninth Session, 1969.
. Statement No. XIV—Tenth Session, 1970.
. Statement No. V—Eleventh Session, 1970.
. Statement Nos. III and IV—Twelfth Session, 1970.
Fifth Lok Sabha
10. Statement No. I—First Session, 1971.

WO g Uk W

5. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding

Government business for the week commencing the 7th June, 1971.
6. Motions for Elections to Committees

1.

(i) Shri A. C. George moved the following motion:—

“That in pursuance of sub-section (3) (c) of Section 4 of the Cen-
tral Silk Board Act, 1948, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, tour
members from among themselves to serve as members cf the
Cenf’ral Silk Board, subject to the other provisions of the caid
Act.

The motion was adopted.
(ii) Shri A. C. George moved the following motion:—

“That in pursuance of sub-rule (1) (e) of rule 4 of the Coir In-
dustry Rules, 1954, the members of this House do proceed to
elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Coir
Board for a term to be specified by the Central Government.”

The motion was adopted.
(iii) Prof. D. P. Yadav moved the following motion:—
“That in pursuance of clause (1) (xvi) of Statute 2 of the Statutes
of the University of Delhi, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, two

members from among themselves to serve as members cf the
Court of the University of Delhi.”

The motion was adopted.
Government Bill—Introduced
The Salaries and Allowances of Officers of Parliament (Amendment)

Bill, 1971,

[P.T.O.
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\8/ The Budget (General)—1971-72,
General Discussin on the Budget (General) for 1971-72 continued.

The following Members took part in the debate:—
(1) Shri Chintamani Panigrahi
(2) Shri H. M. Patel
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(3) Shri Samar Guha
(4) Shri Surendra Mohanty
(5) Shri Narain Chand Prasashar
(6) Shri S. A. Shamim
(7) Shri Ramsahai Pandey
"™ The discussion was not concluded.
9. Motion Re: First Report of Committee on Private Members’ Bills and
Resolutions

“"Shri K. Lakkappa moved the following motion:—

“That this House do agree with the First Report of the Committee
on Private Members’ Bills and Resolutions presented to the

House on the 2nd June, 1971.”
The motion was adopted.
10, Private Member’s Resolution—Under Consideration
Shri Murasoli Maran concluded his speech on the following Reso-
lution moved by him on the 2nd April, 1971:—
“This House views with concern the financial difficulties of various

States arising from the present system of devolution of Cen-
tral Taxes, Loans, Grants and Plan assistance with special
reference to the problems of Tamil Nadu whose legitimate
claims have been ignored and in particular resolves that a
Federal Debt Commission be set up to review the indebted-
ness of States and suggest ways and means of lightening the

burden of debt.”
The following Members took part in the debate:—
(1) Shri K. Baladhandayutham
_. (2) Shri R. R. Sharma
®  (3) Shri Era Sezhiyan
R (4) Shri Bibhuti Mishra
“> (5) Shri D. D. Desai
A (6) Shri P. Venkatasbbaiah
** (7) Shri Nathu Ram Mirdha
(8) Shri Sarjoo Pandey
" (9) Shri Rajdeo Singh .
(10) Shri Nugehalli Shivappa (Speech unfinished)
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 7th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I )
[Brief Record of Proceedings]

P

Monday, June 7, 1971iJyaistha 17, 1893 (Saka)

No. 23

-

1. Starred Questions

Starred Questions Nos. 301, 303—307, 308—311, 313 and 314, were
orally answered. Starred Question No. 302 had been postponed for
answer on 14th June, 1971. Replies to remaining questions were laid on

the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 1396—1398, 1400—1421 and 1423—
1500 were laid on the Table.

.- 3. Short Notice Question

Short Notice Question No. 1 addressed to the Minister of Petroleum
and Chemicals regarding ‘Shortage of Kerosene Oil in Orissa State’ was
Jorally answered and supplementaries were also answered thereon.

4/ Calling Attemtion

" Shri Chintamani Panigrahi called the attention of the Minister of
Health and Family Planning to the reported outbreak of cholera in an
epidemic from among the refugees from Bangla Desh and action taken

by the Government to meet the situation.

The Minister of Health and Family Planning made a statement in
regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Naval Ceremonial, Conditions of Service and
Miscellaneous (Amendment) Regulations, 1971 (Hindi and
English versions) published in Notification No. S.R.O. 179 in
Gazette of India dated the 29th May, 1971, under section 183
of the Navy Act, 1957.

(2) A copy each of the following Reports under article 151(1) of
the Constitution:—

(i) Report (Hindi and English versidns) of the Comptroller and
, Auditor General of India on the Appropriation Accounts of
| the Central Government (Posts and Telegraphs) for the
‘ year 1909-70. P
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(ii) Report of the Comptroller and Auditor General of India
on the Apgroptiation Accounts of the Central Government
(Defence Services) for the year 1969-70.

(iil) Report of the Comptroller and Auditor General of India
on &’mtral Government (Civil) Revenue Receipts for the!
year 1969-70.

(iv) Report (Hindi version) of the Comptroller and Auditor
General of India on the Appropriation Accounts of Central
Government (Railways) for the year 1968-70. ,

(3) A copy of Appropriation Accounts, Posts and Telegraphs, f%
the year 1968-70 (Hindi and English versions).

(4) A copy of Appropriation Accounts of the Defence Services,
for the year 1969-70 and commercial Appendix thereto.

(5) (i) A copy of Appropriation Accounts, Railways, for the year
1969-70, Part I—Review (Hindi version).

(ii) A copy of Apl}ropriation Accounts, Railways, for the Hyaar .
1969;70,) Part II—Detailed Appropriation Accounts (Hindi
version).

(iii) A copy of Block Aeccounts «including Capital Statements
comprising the Loans Accounts), Balance Sheets and Profit
and Lo)ss Accounts, Railways, for the year 1969-70 (Hindi
version).

6. Statement by Minister

.The -Minister of Railways laid on the Table a statement re%at‘ding
collision between train No. 184 Dn. Lucknow-Gorakhpur Parcel Passen-
ger and 32 Dn. Kanpur-Barauni fast passenger at Gonda Station of the
North Eestern Railway on the 5th June, 1971.

‘1. The Budget (General)~—1971-72
~J General Discussion on the Budget (General) for 1871-72 continued.
The following Members took part in the debate:—

(1) Shri Shankarrao Savant
(2) Shri D. Deb

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)

(3) Shri N. K. P. Salve

(4) Shri K. Baladhandayutham

(5) Shri K. R. Ganesh

(6) Shri Birender Singh Rao

(7) Shri C. M. Stephen

(8) Shri Biswanarayan Shastri

(9) Shri Vikram Mahajan

- (10) Shri M. C. Daga

(11) Shri Y. S. Mahajan
(12) Shri Rudra Pratap Singh -
(13) Shri S. Radhakrishnan : ;



{14) Shri M. M. Joseph oot )
(15) Shri Shiv Kumar Shastri

(16) Shri Janaki Ballav Patnaik

(17) Shri Achal Singh

(18) Shri Raja Kulkarni (Speech unfinished)

The discussion was not concluded.

//8. Half-An-Hour Discussion on Matters Arising out of Answers to
Questions

Shri Surendra Mohanty raised a half-an-hour discussion on points
arising out of the answers given on the 26th May, 1971 to Unstarred
Questions Nos. 310 and 445 regarding setting up of Jute Mills in Orissa
and other States,

Shri L. N. Mishra replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 8th June, 1971)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceédings]

Tuesday, June 8, 1971/Jyaistha 18, 1893 (Saka,

No. 24

1. Starred Questions

Starred Questions Nos. 333—337, 341, , 349, 351, 352, 354 and 358
were orally answered. Replies to remaining questions were laid on the
Table.

. 2. Unstarred Questions
" Replies to Unstarred Questions Nos. 1501—1552, 1554—1568 and 1570—
1626 were laid on the Table.

.3 Calling Attention o

Shri Piloo Mody called the attention of the Minister of Foreign Trade

to the reported decision of the British Government to scrap Indo-

British Trade Agreement of 1939 following their insistence on slapping
‘a 15 per cent import duty on Indian textiles from January, 1, 1972.

The Minister of Foreign Trade made a statement in regard thereto.

- '
, 4 Question of Privilege

h Shri Tulmohan Ram raised a question of privilege regarding his
alleged arrest on the 28th November, 1969, by Shri Chandrika Prasad,
then Sub-Inspector of Police, Mahishi (Bihar) and non-intimation there-
of to the Speaker, Lok Sabha.

Thereafter, the following motion was adopted:—

“That the question of privilege regarding the alleged arrest of
Shri Tulmohan Ram, M.P.,, on the 28th November, 1969, by
Shri Chandrika Prasad, then Sub-Inspector of Police, Mahishi
(Bihar) and non-intimation thereof to the Speaker, Fourth
Lok Sabha, be re-referred to ‘the Committee of Privileges of
this Lok Sabha.”

5. Paper Laid on the Table

A copy of the Budget Estimates (Hindi and English versions) of the
Damodar Valley Corporation for the year 1971-72, was laid on the Table
under sub-section (3) of section 44 of the Damodar Valley Corporation

Act, 1948,
[P.T.O.
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\Ahe Budget (Gemeral)—1971-72
General Discussion on the Budget (G:neral) for 1971-72 continued.

The following Members took part in the debate:—

(1) Shri Raja Kulkarni
(2) Shri K. D. Malaviya

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)

(3) Dr. Henry Austin

(4) Shri N. Sreekantan Nair

(5) Shri Chandulal Chandrakar

(6) Shri Rajdeo Singh

(7) Dr. Govind Das Richhariya

(8) Shri C. T. Dhandapani

(9) Shri Syed Ahmed Aga ;
(10) Shri M. T. Raju . !
(11) Shri B. P. Maurya

(12) Dr. V. K. R. Varadaraja Rao )
(13) Shri Madhu Dandavate T TTopoe
(14) Shri Dinesh Chander Goswam R X
(15) Shri S. D. Singh ‘ -

(16) Shri Subodh Hansda

(17) Shri Nuggehalli Shivappa

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th June, 1971).

S. L. SHAKDHER,
Secretary
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings])

Wednesday, qgune 9, 1971/Jyaistha 19, 1893 (Sai:a)

. No. 25
1. Starred Questions

Starred Questions Nos. 362, 365, 368—371, 373, 376, 378 and 380—382
were orally answered. Replies to remaining questions were laid on the
Table. -

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1627—1635, 1637—1656. 1658—
1707 and 1709—1762 were laid on the Table.

3. Calling Attention

Shri Shashi Bhushan called the attention of the Minister of Com-
munications to the reported unearthing of a long distance call racket
in Delhi.

The Minister of Communications made a statement in regard thereto.

4. Papers Laid on the Table
- The following papers were laid on the Table:—

(1) (i) A copy of the Border Security Force (Amendment) Rules,
1970, published in Notification No. S.0. 1362 in Gazeite of
India dated the 8th April, 1970 along with its Hindi version
published in Gazette of India dated the 3rd October, 1970,
under sub-section (3) of section 141 of the Border Security
Force Act, 1968.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 3 of the All
India Services Act, 1951:—

(i) The Indian Police Service (Fixation of Cadre Strength)
Fourth Amendment Regulations, 1971, published in Noti-
fication No. G.S.R. 747 in Gazette of India dated the 22rd
May, 19871.

(ii) The Third Amendment of 1971 to the Indian Police Service
(Pay) Rules, 1854 published in Notification No. G.S.R. 748
in Gazette of India dated the 22nd May, 1971.

. y T.0.
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(3) A copy of the Rubber (Amendment) Rules, 1971, (Hindi and

English versions) published in Notification No. G-S.R. 430 in
Gazette of India dated the 27th March, 1971, under sub-section
(3) of section 25 of the Rubber Act, 1947.

(4) A copy of the Coffee (Amendment) Rules, 197i, (Hindi and
English versions) published in Notification No. G.S.R. 623 in

Gazette of India dated the lst May, 1971, under sub-section \

(3) of section 48 of the Coffee Act, 1942.

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of section 3 of the Essen-
tial Commodities Act 1955:—

(i) The Textiles (Production by Knitting Embroidery, Lace
Making and Printing Machines) Control Amendment
Order, 1971, published in Notification No. S.O. 784 in
Gazette of India dated the 20th February, 1971.

(ii) The Textile Machinery (Production and Distribution) Con-
trol Amendment Order, 1971, published in Notification
No. S.O. 785 in Gazette of India dated the 20th February,

1971.

(6) A copy of the Certified Accounts (Hindi and English versions)
of the Cardamom Board, Ernakulam, for the year 1969-70
and the Audit Report thereon, under sub-section (4) of sec-
tion 19 of the Cardamom Act, 1965.

(7) A copy of the Annual Report of the Coffee Board for the year
1969-70.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 7th June, 1971, Rajya Sabha agreed without uny amendment
to the General Insurance (Emergency Provisions) Bill, 1971, passed by
Lok/Sabha on the 2nd June, 1971.

s
. The Budget (General)—1971-72
General Discussion on the Budget (General) for 1971-72 continued.
The following Members took part in the debate:—
(1) Shri Sheopujan Shastri
(2) Shri Shyam Sunder Mohapatra
(3) Shri G. C. Dixit
(4) Shri Sat Pal Kapur
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)

(5) Shrimati Sahodrabai Rai
(6) Shrimati Mukul Banerji
(7) Shri Atal Bihari Vajpayee
(8) Shrimati Jyotsna Chanda
(9) Shri B. R. Bhagat

(10) Shri Shyamnandan Mishra
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(11) Shri Maddi Sudarsanam
(12) Shri P. Venkatasubbaiah

(13) Shri Durgadas Bhatia

(14) Shri Chapalendu Bhattacaryya
(15) Shri S. N. Singh

(16) Shri S. N. Misra

(17) Shri P. Ranganath Shenoy

(18) Shri Amarnath Vidyalankar
(19) Shri Hari Kishore Singh

(20) Dr. H. P. Sharma

(21) Shri Satish Chandra (Speech unfinished).

The discussion was not concluded.

7. Report of Business Advisory Committee

Shri Raj Bahadur presented the Second Report of the Business Aa-

visory Committee.
(Lok Sabha adjourned till 11 AM. on Thursday, the 10th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, June 10, 1971/Jyaistha 20, 1893 (Saka)

No. 28
1. Starred Questions

Starred Questions Nos. 391, 393—395 and 397 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1763—1782, 1784—1786, 1788—
1796, 1798—1870 and 1872—1886 were laid on the Table.

3. Calling Attention

S/ Shri P. Gangadeb called the attention of the Minister of Irrigation
and Power to Pakistan’s reported use of Ravi water even after the ex-
piry of the Agreement in April, 1970.

The Minister of Irrigation and Power made a statement in regard
thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English ver-
sAions) ugder sub-section (1) of section 619A of the Compamies
ct, 1956:—

(i) Review by the Government on the working of the :Singa-rcni
Collieries Company Limited, for the year 1969-70.

(ii) Annual Report of the, Singareni Collieries Company Limited,
for the year 1969-70 along with the Audited . Acecounts and
tﬁe comments of the Comptroller and Auditor General
thereon.

(2) A copy of the Aluminium (Control) Amendment Order, 1971
(Hindi and English versions) published in Notification No.
S.0. 2084 in Gazette of India dated the 24th May, 1871, under
ig?-section (6) of section 3 of the Essential Commodities Act,

5. :
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, June 11, 1971/Jyaistha 21, 1893 (Saka)

No. 27

**1. Starred Questions

Starred Questions Nos. 421, 424—426, 428--430, 432 and 433 were
-orally answered. Starred Question No. 431 was postponed for answer
on 25-6-1971. Replies to remaining questions were laid on the Table.

. 2 Unstarred Questions

Replies to Unstarred Questions Nos. 1887—1901, 1903—1916, 1918—
19837 and 1939—2002 were laid on the Table.

3. Calling Attention

Shri Indrajit Gupta called the attention of the Minister of Labour
and Rehabilitation to the reported refusal by Governments of Andhra
Pradesh, Tamil Nadu and some other States to accommodate any
evacuees from Bangla Desh.

The Deputy Minister of Labour and Rehabilitation made a statement
in regard thereto.

)

L2}
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4. Papers Laid on the Table

The following papers were laid on the Table:—

(1)

(2)

3)

A copy of the Mysore Legislature (Salaries of Members)
(Amendment) Rules, 1971 published in Notification No. G.S.R.
117 in Mysore Gazette dated the 7th May, 1971, under sub-
section (2) of section 15 of the Mysore Legislature Salaries
Act, 1956 read with clause (c) (iv) of the Proclamation dated
the 27th March, 1971, issued by the President in relation to
the State of Mysore.

A copy of the Annual Report (Hindi and English versions)
of the Executive Committee of the Trustees of the Victoria
Memorial Hall, Calcutta, for the year 1969-70, together with
Audited Accounts.

A copy of the Notification No. G-S.R. 612 (Hindi and English
versions) published in Gazette of India dated the 24th April,
1971 issued under the Central Excise Rules, 1944, together
with an explanatory memorandum.

[P.T.O.
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(4) A copy of the Central Excise (Sixth Amendment) Rules, 1971
(Hindi and English versions) published in Notification No.
G.S.R. 771 in Gazette of India dated the 22nd May, 1971,
under section 38 of the Central Excises and Salt Act, 1944.

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act 1962:—

(i) G.SR. 772 published in Gazette of India dated the 22nd#
May, 1971, together with an explanatory memorandum.

(i) G.SR. 773 published in Gazette of India dated the 22nd
May, 1971, together with an explanatory memorandum.

(6) A copy of Notification No. G.S.R. 686 (Hindi and English ver-
sions) published in Gazette of India dated the 4th May, 1971,
under sub-section (3) of section 637 of the Companies Act,
1956.

b, Stalement regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 14th June, 1971

# 6. The Manipur Budget—1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 44 in respect of the’
Budget for the Union territory of Manipur for 1971-72 and the cut
xrlxotiocxl\s thereto moved on the 10th June, 1971 continued and was con-
cluded.

(Lok Sabha adjourned at 1p.m. and Te-assembled at 2.05 p.m.)
The cut motions moved on the 10th June, 1971, were negatived.

All the Demands for Grants in respect of ‘the Budget for the Union
territory of Manipur for 1971-72, as shown under columan 4 cf the printed
List of Demands for Grants (Manipur) for 1971-72, were voted in full

1. Government Bill—Introduced
The Manipur Appropriation (No. 2) Bill, 1971

+ 8. Government Bill—Passed
The Manipur Appropriation (No. 2) Bill, 1971

The motion for consideration of the Bill was moved by Shri K. R
Ganesh.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted. .
The motion that the Bill be passed was moved by Shri K. R. Ganesh.
The motion was adopted and the Bill was passed

v 9. Government Bill—Under Consideration

The Bengal Finance (Sales Tax) (Delhi Validation of Appointments
and Proceedings) Bill, 1971
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The motion for consideration of the Bill was moved by Shri K. R.
Ganesh.

The discussion on the Bill was not concluded..

10. Private Members’ Bills—Introduced

(1) The Parliament (Prevention of Disqualification) Amendment
II‘BTiu' 1971 (Amendment of section 3) by Shri N. Sreekantan
% air.

(2) The Constitution (Amendment) Bill, 1971 (Amendment of
article 74) by Dr. Karni Singh.

(3) The Age Relaxation (Services) Bill, 1971 by Shri B. K. Das-
chowdhury.

(4) The Constitution (Amendment) Bill, 1971 (Amendment of
article 324) by Shri Shyamnandan Mishra.
11. Private Members’s Bill—Withdrawn

" The Constitution (Amendment) Bill, 1971, (Amendment of article 81,
82 and insertion of new article 281A) by Shri Murasoli Maran.

. Discussion on the motion for consideration of the Bill moved by Shri
Murasoli Maran on the 28th May, 1971, continued.
The following Members took part in the debate:—

(1) Shri N. K. P. Salve
(2) Shri M. R. Gopal Reddy
(3) Shri R. V. Swaminathan
. (4) Shri Era Sezhiyan
(5) Shri C. M. Stephen /
(6) Shri Niti Raj Singh Chaudhury
Shri Murasoli Maran replied to the debate.

The Bill was withdrawn by leave of the House.

12. Private Member’s Bill—Under Consideration

“" The Constitution (Amendment) Bill, 1971 (Insertion of new articles
23A and 23B) by Dr. Karni Singh.

The motion for consideration of the Bill was moved by Dr. Karni
Singh

‘>

An amendment for reference of the Bill to a Select Committee was
moved by Shri M. C. Daga.

The following Members took part in the debate:—

(1) Shri M. C. Daga

(2) Shri Nawal Kishore Sinha
(3) Shri R. D. Bhandare

(4) Shri D. Deb

(5) Shri Shibban Lal Saksena
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(6) Shri Bibhuti Mishra

(7) Shri Narain Chand Parashar

(8) Shri S. S. Bhaura

(9) Shri K. Lakkappa (Speech unfinished).

The discussion was not concluded.

‘{3. Half-an-Hour Discussicin on Matters Arising out of Answer to
Question

Shri B. K. Daschowdhury raised a half-an-hour discussion on points
arising out of the answer given on the 25th May, 1971 to Starred Ques-
tion No. 36 regarding slow progress of electrification in West Bengal,

Bihar and Orissa.

Dr. K. L. Rao replied ic the discussion.
(Lok Sabha adjourned till 11 AM. on Monday, the 14th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA .

h BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, June 14, 1971|Jyaistha 24, 1893 (Saka)

No. 28
1. Starred Questions

Starred Questions Nos. 451—453, 456, 458, 459, 461, 468—470, 473, 476,
478 and 480 were orally answered. Replies to Starred Questions Nos.
454, 455, 457, 460, 463—467, 471, 472, 474, 475, 477, 479 and 302 were laid

on the Table.

+ 2. Unstarred Questions

Replies to Unstarred Questions Nos. 2003—2039 and 2041—2108 were
laid on the Table.

“3. Calling Attention

Shri Anant Prasad Sharma called the attention of the Minister of
Agriculture to the reported non-procurement of farmers' entire pro-
duce at the price fixed by Government, non-lifting of entire procured
produce and non-payment of sale price thereof to faimers in Uttar
Pradesh, Madhya Pradesh, Rajasthan, Haryana, Punjab and other States.

The Minister of State for Ag. culture made a statement in regard
thereto.

4, Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Naval Ceremonial, Conditions of Service and -
Miscellaneous (Second Amendment) Ruglations, 1971 (Hindi
and English versions) published in Notification No. S.R.O. 193
in Gazette of India dated the 5th June, 1971, under section
185 of the Navy Act, 1957.
(2) A copy of the Annual Report (Hindi and English versions) of
the Post-Graduate Institute of Medical Education and Re-
search, Chandigarh, for the year 1969-70, under section 19 of
the Post-Graduate Institute of Medical Education and Research,
Chandigarh Act, 1966.
(3) A copy of the Annual Report (Hindi version) of the All India

Institute of Medical Sciences, New Delhi, for the year 1969-70,
under section 19 of the All India Institute of Medical Sciences

Act, 1956.

|P.T.O.
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(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(iT Review by the Government on the‘;gx‘king"& the Fertilizer
Corporation of India Limited, New Dclhi, for the year 1969-70.

(ii) Annual Report of the Fertilizer Corporation of India Limited,
New Delhi, for the year 1969-70, along with the Audited
Accounts and the comments of the Comptroller and Auditor
Genreal thereon.

5. Statements by Ministers

" (i) The Minister of Finance made a statement correcting the infor-
mation given by him in the House om 10-6-1971 during the course of re-
ply to/the general discussion on the General Budget—1971-72, regarding
pricesof soap-

) f{ii) The Minister of Steel and Mines made a statement regarding ap-

%ointment of representatives of workers on the Board of Directors of
industan Steel Limited.

~ 6. Personal explanation under Rule 357

. Rajmata Vijaya Raje Scindia made a personal explanation regarding
certain remarks about her made by Shri S. M. Banerjee in the House on
the 26th March, 1971.

1. Motion for Election to Committee
Shri Uma Shanksar Dikshit moved the following motion:—

“That in pursuance of Rules 20(16) and (17) and 24(2) of the Rules,
Regulations and Bye-laws of the Indian Council of Medical
Research, the members of thijs House do proceed to elect, in
such manner as the Speaker may direct, two members from
among themselves to serve as members of the Governing body
of the Indian Council of Medicsl Research.”

The motion was adopted.

8. GovernmentBills—Passed

(i) The Bengal Finance (Sales Tax) (Dethi Validation of Appoint-
ments and Proceedings) Bill, 1971,

Discussion on the motion for consideration of the Bill moved on the
11th June, 1971, continued.

The following, Members took part in the debate: -

(1) Shri Ajit Kumar Saha

(2) Shri Nawal Kishore Sinha

(3) Maulana Ishaque Sambhadli
(Lok Sabha adjourned at 1 P.M. and re-assembled- at 2-05 P.M.)
Shri K. R. Ganesh replied to the debate.
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The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

L3
Clauses 2 to'4 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
E The motion that the Bill be passed was moved by Shri K. R. Ganesh.
" The followihg Members took part in the debate:—-
(1) Shri Jyotirmoy Bosu
(2) Shri K. R. Ganesh
Tke motion was adopted and the Bill was passed.
(1\ The Gold (Control) Amendment Bill, 1971

¢

»
[
)t

The motion for consideration of the Bill was moved by Shri K. R.
Ganesh.

An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri M. C. Daga.

The following Members took part in the debate. -

(1) Shri Krishna Chandra Haldar
(2) Shri M. C. Daga
(3) Shri Shashi Bhushan
(4) Shri D. K. Panda
(5) Shri M. R. Gopal Reddy +"
(6) Shri G. Viswanathan
(7) Dr. Laxminarain Pandey
(8) Shri Anantrao Patil
Shri K. R. Ganesh replied to the debate.
The amendment moved by Shri M. C. Daga was negatived.

The motion for consideration was adopted and ciause-by-clause con-
sideration of the Bill was taken up.

Clauses 2 to 6 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri K. R. Ganesh.
The following Members took part in the debate: --

(1) Shri Jyotirmoy Bosu

(2) Shri K. R. Ganesh
The motion was adopted and the Bill was passed.

h
=4

-

-

g [P.T.O.
122



\" 9. The Budget (Railways) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 11, 11A, 12 to 17
and 20 in respect of the Budget (Railways) for 197i-72 commenced.

Five hundred and five cut motions [Nos. 1, 9 to 21, 25 to 37, 129, 130,
134,135, 137 to 154, 169 to 172, 174 to 187, 213, 220, 221. 235 to 237, 243
10 251, 289 to 328, 340 to 418, 422, 425 to 427, 429, 433 to 435, 437, 455 to
465, 474 to 485, 516 to 523, 547 to 562, 579, 580, 584 to 593, 598, 599, 609
to 679, 686 to 721, 731 to 754, 770 to 780, 785, 790, 793, 801 to 804, 834 to
837, 840 to 846, 890 to 893, 895 to 946 and 948 to 9(5) were moved.

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 15th June, :971).

S. L. SHAKHDER,
Secretary.
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LOK SABHA

/(8 —

- BULLETIN—PART I
[Brief Record of Proceedings)

} Tuesday, June 15, 1971/Jyaistha 25, 1893 (Saka,

No. 29

1. Obituary Reference

The Speaker; Shrimati Indira Gandhi; Sarvashri Jyotirmoy Bosu,

Era Sezhiyan, Ranen Sen, Atal Bihari VaJpayee, Dr. G. S. WMelkote,

. Sarvashri Shyamnandan Mishra, P. K. Deo and Shibban Lal Saksena

' made references to the passing away of Dr. Sisir Kumar Saha, who was
a Member of the Third and Fourth Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.
2. Starred Questions

Starred Question Nos. 481, 483, 484, 487, 490—492, 495, 501 and 503
were orally answered. Replies to remaining questions were laid on the
Table.

3. Unstarred Questions
Replies to Unstarred Questions Nos. 2109—2137, 2139—2154, 2156—
. 2194, 2196—2234 and 2236—2251 were laid on the Table.
4. Short Notice Question .-~

; Short Notice Question No. 2 addressed to the Minister of Irrigation

+and Power regarding Supply of Power from Korba Thermal Plant to
~  Uttar Pradesh was orally answered and supplementaries were also
answered thereon.

\// 5. Calling Attention

Shri S. M. Banerjee called the attention of the Minister of Fl!“léh(:é
. to the reported 10-Point rise in Cost of Living Index justifying further
increase in Dearness Allowance of Central Government employees..

The Minister of State for Finance made a statement in regard there-
to.

6. Paper Laid on the Table

A copy of Notification No. F-5(4)-W&M/71 published in Gazette of
India dated the 14th June, 1971 regarding Market Loan floated by the
Central Government in 1971-72, was laid on the Table. -

P.T.0.
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7. Intimation Regarding Arrest of Members

The Speaker informed the House of a message dated the 14th June,
1971 from the Sub-Divisional Magistrate, New Delhi, intimating that
Sarvashri Hukam Chand Kachwai, Gyaneshwar Yadav and Shrimati
Shakuntala Nair, Members, Lok Sabha, had been arrested on the 14th
June, 1971 at about 2-15 P.M., under Section 188 of the Indian Penal
Code for violation of prohibitory orders promulgated by the Additional
District Magistrate (South) Delhi, and that they were being remande
to Jail custody the same day. The Members would be produced beforé’
Judicial Magistrate 1st Class on the 15th June, 1971.

8. Motion Regarding Joint Committee on Offices of Profit
Shri Nitiraj Singh Chaudhury moved the following motion:—

“That a Joint Committee of the Houses to be called the Joint Com-
mittee on Offices of Profit be constituted consisting nf fifteen
members, ten from this House and five from the Rajya Sabha,
who shall be elected from amongst members of each House
according to the principle of porporational representation by
means of the single transferable vote;

That the functions of the Joint Committee shall be—

(i) to examine the composition and character of all existing ‘com-
mittees’ and all ‘committees’ that may hereafter be constituted,
membership of which may disqualify a person for being chosen
as and for being, a member of either House of Parliament
under article 102 of the Constitution;

(ii) to recommend in relation to the ‘committees’ examined by it
whaaltu;')mces should disqualify and what offices should not dis-
qu ;

(iii) to scrutinise from time to time the Schedule to the Parlia-
ment (Prevention of Disqualification) Act, 1959, and to
recommend any amendments in the said Schedule, whether
by way of addition, omission or otherwise;

That the Joint Committee shall, from time to time, report to both ‘
Houses of Parliament in respect of all or any of the aforesaid matters;

That the members of the Joint Committee shall hold office for the.
duration of the present Lok Sabha;

That in order to constitute a sitting of the Joint Committee, the
quorum shall be one-third of the total number of members of the Com-
mittee;

That in other respects, the Rules of Procedure of this House relating .
to Parliamentary Committees will apply with such variations and modi-
fications as the Speaker may make; and

That this House recommends to the Rajya Sabha that the Rajya
Sabha do join in the said Committee and to communicate to this House
the names of members to be appointed by the Rajya Sabha to the Joint
Committee.”

The motion was adopted.
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9. The Budget (Railways) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 11, 11A, 12 to 17 and
20 in respect of the Budget (Railways) for 1971-72 and the cut motions
thereto moved on the 14th June, 1971, continued and was concluded.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
The cut motions moved on the 14th June, 1971, were negatived.

All the Demands for Grants in respect of the Budget (Railways) for
1971-72 as shown under column 4 of the printed List of Demands for
Grants (Railways) for 1971-72, were voted in full,

~10. Govemment Bill—Introduced
The Appropriation (Railways) No. 2 Bill, 1971,
7 11. Government Bill—Passed
The Appropriation (Railways) No. 2 Bill, 1971

The motion for consideration of the Bill was moved by Shri K.
Hanumanthaiya.

Shri D. Deb took part in the debate. M ‘

Shri K. Hanumanthaiya replied to the dete!

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri K. Hanuman-
thalya. IR U

The following Members took part in the debate:—

(1) Shri Jyotirmoy Bosu
(2) Shri K. Hanumanthaiya

On the motion the House divided, Ayes 96; Noes 38. The motion
was accordingly adopted and the Bill was passed.

- 12. Government Bill—-Under Consideration

The Salaries and Allowancesl lof Officers of Parliament (Amendment)
Bill, 1971

The motion for consideration of the Bill was moved by Shri Raj
Bahadur-.

An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri Jyotirmoy Bosu.

An amendment for reference of the Bill to a Select Committee was
moved by Shri Jyotirmoy Bosu.

The following Members took part in thc debate:—
(1) Shri Jyotirmoy Bosu
(2) Shri K. M. “Madhukar”
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(3) Shri Panna Lal Barupal

(4) Shri Krishna Chandra Haldar
(5) Shri M. R. Gopal Reddy -~
(6) Shri Jambuwant Dhote

(7) Shri R. V. Bade

(8) Shri Hukam Chand Kachwai
(9) Shri Mohammad Tahir

(10) Shri S. M. Banerjee

(11) Shri Anant Prasad Sharma
(12) Shri Bibhuti Mishra

(13) Shrimati T. Lakshmikanthamma
(14) Shri Kondaji Basappa

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 16th June, 1971).

S. L. SHAKDHER,
Secretary-.

CORRIGENDUM
In Bulletin—Part I, dated June 14, 1971—
Page 122, paragraph 8(ii),—
for “(1) Shri Krishna Chandra Haldar”
read “(1) Shri Madhuryya Haldar”.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, June 16, 1971|Jyaistha 26, 1893 (Saka)

No. 30
1. Starred Questions

Starred Questions Nos. 511, 513, 516—518, 520, 521, 524, 528 and 529
were orally answered. Replies to Starred Questions Nos. 512, 514, 515,
519, 522, 523, 525—527 and 530—539 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2252—2268, 2270—2361, 2363 ond
2365—2373 were laid on the Table.

3. Calling Attention

Shri C. K. Chandrappan called the attention of the Minister of Irri-
gation and Power to the reported sea erosion on Kerala coastul belt
threatening disruption of trunk roads, canals, sea walls, etc. and steps
taken by the Central Government in that regard.

The Minister of Irrigation and Power made a statement in regard
thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre
Strength) Ninth Amendment Regulations, 1970, published
in Notification No. G.S.R. 47 in Gazette of India dated the
9th January, 1971.

(ii) The Indian Administrative Service (Recruitment) Amend-
ment Rules, 1971, published in Notificaion No. G.S.R. 316 in
Gazette of India dated the 6th March, 1971

(iii) The Indian Police Service (Recruitment) Amendment
Rules, 1971, published in Notification No. G.S.R. 317 in
Gazette of India dated the 6th March, 1971.
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(iv) The Indian Administrative Service (Appointment by Com-
etitive Examination) Amendment Regulations, 1971, pub-
ished in Notification No. G.S.R. 318 in Gazette of India
dated the 6th March, 1971.

(v) The Indian Police Service (Appointment by Competitive
Examination) Amendment Regulations, 1971, published in
Notification No. G.S-R. 319 in Gazette of India dated ihe €th{
March, 1971.

(vi) The Indian Police Service (Uniform) Amendment Rules,
1971, published in Notification No. G.S.R. 749 in Gazette of
India dated the 22nd May, 1971.

(vii) The All India Services (Discipline and Appeal) First
Amendment Rules, 1971, published in Notification No.
G.S.R. 797 in Gazette of India dated the 29th May, 1971.

(viii) The Indian Police Service (Pay) Fourth Amcndment
ules, 1971, gublished in Notification No. G.S.R. 798 in
Gazette of India dated the 29th May, 1971.

(2) A statement (Hindi and English versions) showing reasons
for delay in laying the Notifications mentioned at (i) to (v)
of item (1) above.

(3) A copy of the Textiles Commiftee (Amendment) Rules, 1971
(Hindi and English versions) published in Notification No.
G.S.R. 372 in Gazette of India dated the 20th March, 1971,
Knder gssl;l;b-semon (3) .of section 22 of the Textiles Committee

ct, 1963.

\/’(’ (4) (i) A copy of the Proclamation (Hindi and English versions)

\ dated the 15th June, 1971, issued by the President under clause

: (1) of article 356 of the Constitution in relation to the State

{ of Punjab, published in Notification No. G.S.R. 944 in Gazette

: of India dated the 15th June, 1971, under article 356(3) of the
Constitution.

(ii) A copy of the Order (Hindi and English versions) dated

the 15th June, 1971, made by the President in pursuance
, of sub-clause (i) of aJause (c) of the above Proclamation,
) published in Notification No. G.S.R- 945 in Gazette of India
$ dated the 15th June, 1971.

QS) A copy of the Report (Hindi and English versions) of the Gov-
ernor of Punjab dated the 13th June, 1971 to the President.
5. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—
(i) That Rajya Sabha had no recommendations to make to Lok

Sabha in regard to the Manipur Appropriation (No. 2) Bill,
1971, passed by Lok Sabha on the 11th June, 1971.

(ii) That at its sitting held on the 15th June, 1971, Rajya Sabha
galslseci'lg t}le Mysore State Legislature (Delegation of Powers)
ill, 1971.

6. Bill passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the Mysore State Legislature
(Delegation of Powers) Bill, 1971, as passed by Rajya Sabha.
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7. Report of Committee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Second Report of the Committee on
Private Members’ Bills and Resolutions.

8. Motion regarding Committee on the welfare of Scheduled Castes and
Scheduled Tribes

Shri K. S. Ramaswamy moved the following motion:—

“(1) (a) That a Committee of both the Houses to be called the
‘Committee on the Welfare of Scheduled Castes and Scheduled
Tribes’ be constituted, consistingK of thirty members, twenty
from Lok Sabha and ten from Rajya Sabha to be elected in
accordance with the system of proportional representation by
means of the single transferable vote; and the voting at such
election shall be by secret ballot;

(b) That a Minister shall not be eligible for election as a member
of the Committee and that if a member after his election 1o the
Committee is appointed a Minister, he shall cease to be a
member thereof from the date of such appointment;

(2) That the functions of the Committee shall be:—

(i) to consider the reports submitted by the Commissioner for
Scheduled Castes and Scheduled Tribes under article 338
(2) of the Constitution and to report to both the Houses as
to the measures that should be taken by the Union Gov-
ernment in respect of matters within the purview of the
Union Government including the Administrations of the
Union Territories;

(ii) to report to both the Houses on the action taken by the
Union Government and the Administrations of the Union
Territories on the measures proposed by the Committee;

(iii) to examine the measures taken by the Union Government
to secure due representation of the Scheduled Castes and
Scheduled Tribes in services and posts under its control
(including appointments in the public sector undertakings,
statutory and semi-Government Bodies and in the Union
Territories) having regard to the provisions of article 335;

(iv) to report to both the Houses on the working of the welfare
programmes for the Scheduled Castes and Scheduled
Tribes in the Union Territories; and

(v) to examine such other matters as may seem fit to the Com-
mittee or are specifically referred to it by the House or
the Speaker.

(3) That the members of the Committee shall hold office for a
period of two years from the date of the first meeting of the
Committee;

(4) That in order to constitute a sitting of the Committee the
quorum shall be ten;

(5) That in all other respects the Rules of Procedure of this House
relating to Parliamentary Committees shall applv with such
variations and modifications as the Speaker may make; and
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(6) That this House do recommend to the Rajya Sabha that the
Rajya Sabha do join in the Committee and communicate 10
this House the names of members elected from amongst the
members of the Rajya Sabha to the Committee as mentioned
above.”

The motion was adopted.
9. Government Bill—Passed

The Salaries and Allowances of Officers of Parliament (Amendment)
Bill, 19711

Shri Raj Bahadur replied to the debate on the motion for considera-
tion of the Bill and the amendments thereto moved on the 15th June,
1971.

The amendments for circulation of the Bill for eliciting opinion there-
on and for reference of the Bill to a Select Committee were negatived.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Raj Bahadur, .
Shri Jyotirmoy Bosu took part in the debate.
The motion was adopted and the Bill was passed.
(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.)
'*10. Statutory Resolution
’ Shri Atal Bihari Vajpayee moved the following Resolution:—

“This House disapproves of the Maintenance of Internal Security
Ordinance, 1971 (Ordinance No. 5 of 1971) promulgated by the
President on the 7th May, 1971.”

*11. Government Bill—Under Consideration . (
The Maintenance of Internal Security Bill, 1971

P The motion for consideration of the Bill was moved by Shri K. C.
ant.

Three amendments for circulation of the Bill for the purpose of
eliciting opinion thereon were moved by Sarvashri Ram Deo Singh,
S. M. Banerjee and Jyotirmoy Bosu. ‘

An amendment for reference of the Bill to a Select Committee wes
moved by Shri M. C. Daga.

The following Members took part in the combined debate on the Reso-
lution (Vide para 10 above) and the motion for consideration of the
Bill:— ‘

(1) Shri Jyotirmoy Bosu
(2) Shri S. N. Misra -

*Discussed together.




(3) Dr. Ranen Sen

é"f (4) Shri Ramsahai Pandey
¢ (5) Shri Piloo Mody
+. (6) Shri P. R. Das Munsi

(7) Shri Murasoli Maran (Speech unifinished)
- The discussion on the Resolution and the motion for consideration of
K. he Bill was not concluded.

12. Half-An-Hour Discussion on Matters Arising Out of Answer to
Question

Shri Samar Guha raised a half-an-hour discussion on points arising
sut of the answer given on the 10th June, 1971 to Starred Question
No. 391 regarding influx of refugees from East Bengal and their rehabili-

tation.
Shri Balgovind Verma replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th June, 1971).

L~

S. L. SHAKDHER,
Secretary.

CORRIGENDUM

In Bulletin—Part I, dated June 15, 1971—
Page 125, paragraph 8, line 4 from bottom,
for “said Committee” read “said Joint Committee”.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, June 17, 1971/Jyaistha 27, 1893 (Saka)

No. 31
1. Starred Questions

Starred Questions Nos. 541—547, 549 and 551 were orally answered.
Replies to remaining Questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2374—2443 and 2445—2506 were
laid on the Table.

V3. Calling Attention

Shri Shashi Bhushan called the attention of the Minister of Petro-
leum and Chemicals to the reported criminal conspiracy by some officials
of the Oil and Natural Gas Commission involving a sum of fifty lakhs
of rupees and Government’s reaction thereto.

The Minister of Petroleum and Chemicals made a statement in re-
gard thereto.

4. Papers Laid on the Table
" The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English ver-
Zions) under sub-section (1) of section 619A of the Companies
ct, 1956:—

(i) Review by the Government on the working of the Neyveli
Lignite Corporation Limited, for the year 1969-70.

(ii) Annual Report of thﬂNeyveli Lignite Corporation Limited,
for the year 1969-70, aslong with the Audited Accounts and
the comments of the Comptroller and Auditor General
thereon.

(2) A copy each of the following Notifications (Hindi and English
versions) under sub-section (8) of section 3 of the Essential
Commodities Act, 1955:—

(i) G-S.R. 777 published in Gazette of India dated the 25th May,
1971 rescinding Notification Nos, G.R.S. 918 and G-SR 919
dated the 10th June, 1966.
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(ii) G.S-R. 778 published in Gazette of India dated the 25th May,
1971 rescinding Notification No. G.S.R. 921 dated the 10th
June, 1966.

(iii) G.S.R. 779 published in Gazette of India dated the 25th May,
1971 rescinding Notification No. G.S.R. 1736 dated the 13th

November, 1967.

(iv) G.S.R. 780 published in Gazette of India dated the 25th‘
May, 1971 rescinding Notificaton Nos. G.S.R. 999 dated the
18th April, 1969, G.S.R. 1000 dated the 19th April, 1969,
G.S.R. 1835 dated the 29th July, 1969, G.S.R. 265 dated the
20th February, 1970 and G.S.R. 66 dated the 8th January,

1971.

(v) G.S.R. 781 published in Gazztte of India dated the 25th May,
1971 rescinding the Sugar (Restriction on Movement) Order,
1970 published in Notification No. G.S.R. 1098 dated the 22nd
July, 1970.

-
"5, Statutory Resolution

Discussion on the following Resolution moved by Shri Atal Bihari
Vajpayee on the 16th June, 1971, continued:—

-~

“This House disapproves of the Maintenance of Internal Security
Ordinance, 1971 (Ordinance No. 5 of 1971) promulgated * by
e the President on the 7th May, 1971.”

*6. Government Bill—Under Consideration
The Maintenance of Internal Security Bill, 1971

Combined discussion on the motion for consideration of the Bill and
the amendments thereto moved on the 16th June, 1971 and the Resolu-
tion (vide para 5 above) continued.

The following Members took part in the debate:—

(1) Shri M. R. Gopal Reddy
(2) Shri Amrit Nahata
(Lok Sabha adjourned at 1P.M. and re-assembled at 2-05 P.M.)
(3) Shri S. A. Shamim
B (4) Shri Anant Prasad Sharma
(6) Shri R. D. Bhandare
(6) Shri M. Satyanarayan Rao
(7) Shri Nathuram Mirdha
(8) Shri Murasoli Maran
(9) Shri Shyamnandan Mishra
(10) Shri V. K. Krishna Menon

w‘i'Dy;s-c{lssed fogethér.
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(11) Shri Frank Anthony
(12) Shri C. M. Stephen

(13) Shri Somnath Chatterjee
(14) Shri Raja Kulkarni

(15) Shri Ram Deo Singh
(16) Shri K. Balakrishnan
(17) Shri Samar Guha

Shri K. C. Pant replied to the debate.

The discussion on the Resolution and the motion for consideration
of the Bill was not concluded.

(Lok Sabha adjourned till 11 A-M. on Friday, the 18th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, June 18, 1971/Jyaistha 28, 1893 (Saka)

No. 32

« |, Starred Questions
Starred Questions Nos. 571—575, 577, 578 and 582 were orally answer-

\

ed. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

. Replies to Unstarred Questions Nos. 2507—2514, 2516—2533, 2535—

2543, 2545—2616 and 2618—2634 were laid on the Table.

\/3. Calling Attention

Shri Ramavatar Shastri called the attention of the Minister of Irri-
gation and Power to the situation arising out of the reported heavy floods
in the Ganges in Bihar, Alaknanda in U.P., Teesta in Cooch Behar and
Jalpaiguri Districts of West Bengal and some rivers in Assam.

The Deputy Minister of Irrigation and Power made a statement in
regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

)
)

(1)

(2)

3

“4)

A copy of the Delhi Motor Vehicles (Amendment) Rules, 1971
(Hindi and English versions) published in Notification No. F.
3(1)!71-Tpt. in Delhi Gazette dated the 16th April, 1971, under
sub-section (3) of section 133 of the Motor Vehicles Act, 1939.

A copy of the Annual Report (Hindi and English versions) on
the working of the Industrial and Commercial Undertakings of
the Central Government for the year 1969-70.

A copy of Notification No. S.0. 874 (Hindi and English ver-
sions) published in Mysore Gazette dated the 20th May, 1971,
under sub-section (2) of section 9 of the Mysore Stamp Act,
1957 read with clause (¢)(iv) of the Proclamation dated the
27th March, 1971, issued by the President in relation to the
State of Mysore.

A copy of the Post Office Savings Certificates (Second Amend-
ment) Rules, 1971 (Hindi and English versions) published in
Notification No. G.S.R. 907 in Gazette of India dated the 5th
June, 1971, under sub-secion (3) of secion 12 of the Govern-
ment Savings Certificates Act, 1959.
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(5) A copy each of the following Notifications under section 296
of the Income-tax Act, 1961:—

(i) The Income-tax (Second Amendment) Rules, 1971 (Hindi
and English versions) published in Notification No. S.0. 1997
in Gazette of India dated the 4th May, 1971.

(ii) The Income-tax (Third Amendment) Rules, 1971 (Hindi and
English versions) published in Notification No. S.0. 2168 in
Gazette of India dated the 28th May, 1971.

(iii) The Income-tax (Fourth Amendment) Rules, 1971 (Hindi and
English versions) published in Notification No. S.0. 2272 in
Gazette of India dated the 1st June, 1971 together with an
explanatory memorandum.

(iv) S.O. 2276 (Hindi version) published in Gazette of India dated
the 1st June, 1971 containing corrigendum to Notification
No. S.0. 4001 dated the 16th December, 1970.

(6) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 611 published in Gazette of India dated the 24th
April, 1971 together with an explanatory memorandum.

(ii) G.S.R. 706 published in Gazette of India dated the 15th
May, 1971 together with an explanatory memorandum.

(iii) G.S.R. 775 published in Gazette of India dated the 25th
May, 1971 together with an explanatory memorandum.

(iv) G.S.R. 801 published in Gazette of India dated the 29th
May, 1971 together with an explanatory memorandum.

(v) G.S.R. 810 to G.S.R. 875 published in Gazette of India dated
the 29th May, 1971 together with an explanatory memo-
randum.

(vi) G.S.R. 894 published in Gazette of India dated the 1s
June, 1971 together with an explanatory memorandum.

(7) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962 :—

(i) G.S.R. 689 published in Gazette of India dated the 11th
May, 1971 together with an explanatory memorandum.

(ii) G.S.R. 803 published in Gazette of India dated the 29th
May, 1971 together with an explanatory memorandum.

(iii) G.S.R. 876 published in Gazette of India dated the 29th
May, 1971 together with an explanatory memorandum.

(iv) G.S.R. 877 published in Gazette of India dated the 29th
May, 1971 together with an explanatory memorandum.

(v) G.S.R. 878 published in Gazette of India dated the 29th
May, 1971 together with an explanatory memorandum.

(vi) G.S.R. 879 published in Gazette of India dated the 29th
May, 1971 together with an explanatory memorandum,
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in Notification No. G.S.R. 681 in Gazette of India dated
the 8th May, 1971. !

(vii) The Customs and Central Excise Duties Export Drawback
(General) Twenty-sixth Amendment Rules, 1971, published
in Notification No. G.S.R. 682 in Gazette of India dated
the 8th May, 1971. '

(viii) The Customs and Central Excise Duties Export Drawback
(General) Nineteenth Amendment Rules, 1971, published
in Notification No. G.SR. 683 in Gazette of India dated
¢1i:he 8th May, 1971, together with an explanatory memoran-

um.

(9) A copy of the Annual Assessment Report for the year 1969-70
(Hindi and English versions) on the programme for accelerat-
ing the spread and development of Hindi and its progressive
use for various official purposes of the Union.

(10) (i) (a) A copy of the Certified Accounts of the Indian Insti-
tute of Techn:logy, Bombay, for the year 1968-69 along with
the Audit Report thereon under sub-section (4) of section 23
of the Institute of Technology Act, 1961.

(b) A statement (Hindi and English versions) explaining the
reasons as to why the Hindi version of the above Accounts
could not be laid on the Table simultaneously.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Accounts,

(11) (i) A copy of the Annual Report of the Indian Institute of
Technology, Madras, for the year 1968-70.

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could
not be laid on the Table simultaneously.

5. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 8th June, 1971, Rajya Sabha con-
curred in the recommendation of Lok Sabha to nominate seven
members from Rajya Sabha to associate with the Committee
on Public Accounts of Lok Sabha for the term ending on the
30th April, 1972 and also communicated the following names
of members of Rajya Sabha who had been elected to the said
Committee:—

(1) Shri S. B. Bobdey

(2) Shri B. K. Kaul

(3) Shri Niranjan Varma

(4) Shrimati Vidyawati Chaturvedi
(5) Shri Thillai Villalan

(6) Shri Shyam Lal Yadav

(7) Shri Sheel Bhadra Yajee
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(vii)- G.S.R. 880 published in
May, 1971 together with

Gazette of India dated the 28th
an explanatory memorandum.

(viii) G.SR. 881 published in Gazette of India dated the 20th

May, 1971 together with

(ix) G.S.R. 882 published in
May, 1971 together with

(x) G.S.R. 883 published in
May, 1971 together with

(xi) G.S.R. 884 published in
May, 1971 together with

(xii) G.S.R. 885 published in
May, 1971 together with

(xiii) G.S.R. 886 published in
May, 1971 together with

(xiv) G.S.R. 887 published in
May, 1971 together with

(xv) G.S.R. 888 published in
May, 1971 together with

(xvi) G.S.R. 889 published in
May, 1971 together with

an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

Gazctte of India dated the
an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

Gazette of India dated the
an explanatory memorandum.

29th

29th

20th

29th

29th

29th

29th

(8) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962 and

section 38 of the Central

Excise and Salt Act, 194 : —

(i) The Customs and Central Excise Duties Export Drawback

(General) Twenty-first Amendment Rules,

1971, published

in Notification No. G.S.R. 676 in Gazette of India dated the

8th May, 1971.

(ii) The Customs and Central Excise Duties Export Drawback

(General) Twenty-first Amendment
in Notification No. G.S.R. 677 in Gazette of India

the 8th May, 1971.

Rules, 1971, published

dated

(iii) The Customs and Central Excise Duties Export Drawback

(General) Twenty-second Amendment. Rules,

1971, pub-

lished in Notification No. G.S.R. 678 in. Gazette of India

dated the 8th May, 1971.

(iv) The Customs and Central Excise Duties Export Drawback

(General) Twenty-third

Amendment Rules, 1971, published

in Notification No. G.S.R. 679 in Gazette of India dated

the 8th May, 1971.

(v) The Customs and Central Excise Duties Export Drawback

(General)

Twenty-fourth Amendment Rules, 1971, pub-

lished in Notification No. G.S.R. 680 in Gazette of India
dated the 8th May, 1971.

(vi) The Customs and Central Excise Duties Export Drawback

(General) Twenty-fifth Amendment Rules,

1971, published
[P.T.O.
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(ii) That at its sitting held on the 8th June, 1871, Rajya Sabha
concurred in the recommendation of Lok Sabha to nominate
five members from Rajya Sabha to associate with the Com-
mitte on Public Undertakings of Lok Sabha for the term end-
ing on the 30th April, 1972 and also communicated the follow-
ing names of members of Rajya Sabha who had been elected
to the said Committee:—

(1) Shri Syed Ahmad

(2) Shri Narayana Kalliyana Krishnan
(3) Choudhary A. Mohammad

(4) Shri Dahyabhai V. Patel

(5) Shri Kota Punnaiah

(iii) That at its sittiné held on the 16th June, 1971, Rajya Sabha
passed the Delhi Sikh Gurdwaras (Management) Bill, 1971.

(iv) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Bengg] Finance (Sales Tax) (Delhi Vali-
dation of Appointments and Proceedings) Bill, 1971, passed by
Lok Sabha on the 14th June, 1971.

(v) That at its sitting held on the 17th June, 1971, Rajya Sabha
agreed without any amendment to the Gold (Control) Amend-
ment Bill, 1971, passed by Lok Sabha on the 14th June, 1971.

6. Bill passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the Delhi Sikh Gurdwaras
(Management) Bill, 1971, as passed by Rajya Sabha.

7. Statement Re: Government Business

(i) The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 21st June, 1971.

(ii) The Minister of Labour and Rehabilitation laid on the Table a
statement regarding the visit of Prince Sadruddin Aga Khan. the U.N.
High Commissioner for Refugees.

8. Motions for Elections to Committees
(i) Prof. D. P. Yadav moved the following motion: —

“That in pursuance of Section 31(2) (k) of the Institutes of Tech-
nology Act, 1961, the members of this House do proceed to
clect, in such manner as the Speaker may direct, two members
from among themselves to serve as members of the Council
established under Section 31(1) of the said Act.”

The motion was adopted.
(ii) Prof. D. P. Yadav moved following motion:——

“That in pursuance of sub-clause (e) of clause 9(1) of the Scheme
for the Administration and Management of the properties and
funds of the Indian Institute of Science, Bangalore, read with
regulations 3.1 and 3.1.1 of the Regulations of the Institute,
the members of this House do proceed to elect, in such manner
as the Speaker may direct, tWwo members from among them-
selves to serve as members of the Council of the Institute for
the term ending on the 31st December. 1973.”

The motion was adopted.
[P.T.O.
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o, Government Bill_- T
The Agricultural Refinance Corporation (Amendment) Bill, 1971.

./‘/10 Statutory Resolution—Negatived
Discussion on the folowing Resolution moved by Shri Atal Bihari .-
Vajpayee on the 16th June, 1971, continued: —

“This House disapproves of the Maintenance of Internal Security
Ordinance, 1971 (Ordinance No. 5 of 1971) promulgated by the
President on the 7th May, 1971.”

On the Resolution the House divided, Ayes 69; Noes 150. The Reso-
lution was accordingly negatived after discussion as indicated under
para 11 below.

1. Government Bill
The Maintenance of Internal Secruity Bill, 1971
Combined Discussion on the motion for consideration of «he Bill and
the amendments thereto moved on the 16th June, 1971 and the Resolu-
tion (vide para 10 above) continued.
Shri Atal Bihari Vajpayee spoke (by way of reply to the Statutory
Resolution).
Shri S. M. Banerjee also spoke.

The amendment for circulation of the Bill for the purpose of eliciting,
opinion thereon moved by Shri Ram Deo Singh was negatived.

On amendment No. 2 for circulation of the Bill for the purpose of
eliciting opinion thereon moved by Shri S. M. Banerjee, the House
divided, Ayes 76; Noes 158. The amendment was accordingly negatived.

The amendment for circulation of the Bill for the purpose of eliciting
opinion thereon moved by Shri Jyotirmoy Bosu was barred.

The amendment for reference of the Bill to a Select Committee
moved by Shri M. C. Waga, was negatived.

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up.

Clause 2 was adopted.

Clause 3 was adopted, as amended.

Clause 4 to 6 were adopted.

On amendment No. 15 to Clause 7 moved by Shri S. A. Muruganan-
tham, the House divided, Ayes 56; Noes 145. The amendment was
accordingly negatived.

Clause 7 was adopted.

On amendment No. 28 to Clause 8 moved by Shri Dinen Bhatta-
charya, the House divided, Ayes 66; Noes 158. The amendment was
accordingly negatived.

:Clause 8 was adopted.

On amendment No. 40 to Clause 9 moved by Shri Bibhuti Mishra,
the House divided ,Ayes 80; Noes 150. The amendment was accordingly
negatived.

Clause 9 was adopted.

(The discussion on the Bill was held over and resumed after the presen-
tatwn of the Punjab Budget)
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**¥12. The Punjab Budget

Shri K. R. Ganesh laid on the Table a statement of the estimated
receipts and expenditure of the State of Punjab for the year 1971-72.

13. Government Bill
The Maintenance of Internal Security Bill, 1971

Further clause-by-clause consideration of the Bill was resumed.
Clause 10 was adopted.

On Clause 11, the House divided, Ayes 128; Noes 49. Clause 11 was
accordingly adopted.

[The dicussion on the Bill was held over at 4 p.M. and resumed at
6-30 p.M. after the disposal of Private Members’ Business].

14. Motion regarding second report of Committee on private Members’
Bills and resolutions.

Shri G. G. Swell moved the following motion:—

“That this House do agree with the Second Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on the 16th June, 1971.”

The motion was adopted.

15. Private Member’s resolution—Negatived

Discussion on the following Resolution moved by Shri Murasoli Maran
on the 2nd April, 1971, continued:—

“This House views with concern the financial difficulties of various
States arising from the present system of devolution of Central
Taxes, Loans, Grants and Plan assistance with special refe-
rence to the problems of Tamil Nadu whose legitimate claims
have been ignored and in particular resolves that a Federal
Debt Commission be set up to review the indebtedness of
St%tes and suggest ways and means of lightening the burden of

ebt.”

Shri K. R. Ganesh took part in the debate.
Shri Murasoli Maran replied to the debate.
The Resolution was negatived.

/16. Private Member’s resolution—under consideration

Shri Samar Guha moved the following Resolution:—

“This House rezolves that in view of our national commitment to
the sacred principles of freedom, democracy and socialism and
for bringing an end to the savage genocide of the people of
Bangla Desh by the Pakistani Army and efficaciously dealing
with the vast problems of millions of the uprooted refugees
and for eventual ushering in a new era of peace, progress and
prosperity in the sub-continent, the Government of India should
give immediate recognition to the Government of the People’s
Republic of Bangla Desh and offer all assistance necessary for
early consolidation of their national freedom.”

**Laid at 3-15 P.M.
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Two amendment: M. Banerjee and

Bibhuti Mishra.
The following Members took part in the debate:—
(1) Shri Krishna Chandra Haldar
(2) Shri Bibhuti Mishra
(3) Shri Atal Bihari Vajpayee
The discussion was not concluded.
17. Government Bill—passed
The Maintenance of Internal Security Bill, 1971

Further clause by clause consideration of the Bill was resumed.
Clause 12 was adopted.

On amendment No. 17 to Clause 13 moved by Shri M. Kalyanasunda-
ram, the House divided, Ayes 42; Noes 124. The amendment was accord-
ingly negatived.

Clause 13 was adopted.

On Clause 14, the House divided. Ayes 132; Noes 45. Clause 14 waé
accordingly adopted.

Clause 15 was adopted.

On Clause 16, the House divided, Ayes 131; Noes 52. Clause 16 was |
accordingly adopted.

Clauses 17 and 18 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill, as amended, be passed was moved by Shri
K. C. Pant.
The following Members took part in the debate:—
(1) Shri Jyotirmoy Bosu
(2) Shri Indrajit Gupta
(3) Shri Shibban Lal Saksena
(4) Shri Krishanan Manoharan
(5) Shri Samar Guha
(6) Shri M. Satyanarayan Rao
(7) Shri Hemendra Singh Banera
(8) Shri Piloo Mody
(9) Shri Shashi Bhushan
(10) Shri K. C. Pant.
The motion was adopted and the Bill, as amended, was passed.

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st June, 1971).

S. L. SHAKDHR,
Secretary-.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, June 21, 1971|Jyaistha 31, 1893 (Saka)

No. 33
1. Oath or Affirmation

The following Members made and subscribed the oath or affirmation
and took their seats in the House:—

(1) Shri Kushok Bakula
(2) Shrimati M. Godfrey
2. Starred Questions

Starred Questions Nos. 601—603, 605, 606, 609, 610, 613 615, 618, 620,
621, 625, 627 and 630 were orally answered. Replies to remaining;qtes-
tions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 2635, 2636, 2638—2643, 2645—2684,
2686—2698 and 2700—2702 were laid on the Table.

4. Calling Attention

Shri Vikram Mahajan called the attention of the Minister of ‘Educa-
tion and Social Welfare to the reported removal ot hundreds of famed
erotic sculptures from Khajuraho, their alleged sale to foreign countries
and sale of a life-sized bronze statue of Lord Vishnu stolen from a temple
in Chamba, Himachal Pradesh for fifty lakhs of rupees to a U.S. buyer.

v

The Minister of Education and Social Welfare made a statement in
regard thereto.

5. Paper Laid on the Table

A copy of the Kerosene (Fixation of Ceiling Prices) Second Amend-
ment Order, 1971 (Hindi and English versions) published in Notification
No. G.S.R. 809 in Gazette of India dated the 28th May, 1971, was laid on
the Table under sub-section (6) of section 3 of the Essential Commo-
dities Act, 1955.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha
had no recommendations to make to Lok Sabha in regard to the Appro-
priation9 7(1Railways) No. 2 Bill, 1971, passed by Lok Sabha on the 15th
June, 1971.

.T.0.
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1. Intimation regarding Arrest of Members

The Speaker informed the House of a wireless message, dated the
20th June, 1971, from A.C.M.],, Kanpur, intimating that Sarvashri R. R.
Sharma and Mahadeepak Singh Shakya, Members, Lok Sabha, were
arrested at 11-05 hours on the 20th June, 1971 at Kanpur Central Rail-
way Station, under Sections 147/341, ol the Indian fcnal Code, read with
Section 120, Railway Act, and were lodged in District Jail, Kanpur. The
Members were offered to e released on bail but tiiey refused to furnish
the same. A Case Crime No. 445 was registered at Pulice, Station, Govern-
ment Railway Police, Kanpur.

(Lok Sabha adjourne. at 1 P.M. and re-assembled at 2-05 P.M.)

'
8. Statutory Resolution—Adopted
Shri F. H. Mohsin moved the following Resolution:—

“That this House approves the Proclamation issued by the Presi-
dent on the 13th May, 1971, under article 356 ¢f the Constitu-
tion in relation to the State of G.jarat.”

The following Members took part in the debate:—
(1) Shri D. Deb
(2) Dr. Laxminarain Pandey
(3) Shri Khemchandbhai Chavda
(4) Shri Rasiklal Parikh
(5) Shri Piloo Mody
(6) Shri Ramavatar Shastri
(7) Dr. Jivraj Mehta
(8) Shri D. D. Desai
(9) Shrimati Subhadra Joshi
Shri F. H. Mohsin replied to the debate.
The Resolution was adopted.

9. The Punjab Budget
The following items of business were takcn up together:—

*(i) 1%;{1?71'231 Discussion on the Budget for the State of Punjab for

*(ii) Demands for Grants Nos. 1 to 51 in respect of the Eudget for
the State of Punjab for 1971-72.

The following Members took part in the combined debate:—
(1) Shri Jyotirmoy Bosu
(2) Shri Darbara Singh
(3) Shri G. P. Yadav

*Discussed together.
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(4) Shri Teja Singh Swatantra
(5) Shri Sat Pal Kapur
(R) Shri Prabodh Chandra
{.) Shri Birender Singh Rao
Shri K. R. Ganesh replied to the debate.

All the Demands for Grants in respect of the Budget for the State
of Punjab for 1971-72, as shown under column 3 of the printed List of
Demands for Grants (Punjab) for 1971-72, were voted in full.

10. Government Bill—Introduced
The Punjab Appropriation Bill, 1971,

"11. Government Bill—Passed

The Punjab Appropriation Bill, 1971

The motion for consideration of the Bill was moved by Shri K. R.
Ganesh.

The motion for consideration was adopted and clause-by-clause consi-

_deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri K. R. Ganesh.
The motion was adopted and the Bill was passed.

12. Half-An-Hour Discussion on Matters Arising out of Answer to
Question

Shri C. K. Chandrappan raised a half-an-hour discussion on points
arising out of the answer given on the 8th June, 1971 to Starred Question
No. 336 regarding rural electrification during Fourth Plan.

Dr. K. L. Rao replied to the discussion. )
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, June 22, 1971/Asadha 1, 1893 (Saka)

No. 34

1. Starred Questions

Starred Questions Nos. 631, 632, 634—636. 640, 644, 647650, 655, 657,
659 and 660 were orally answered. Replies to remaining questions werc
laid on the Table.

2, Unstarred Questions

Replies to Unstarred Questions Nos. 2703—2740, 2742—2756, 2758—2781,
2783—-2799 2801—2822, 2824—2832 and 2834—2847 were laid on the Table.

3. Short Notice Question

Reply to Short Notice Question No. 3 addressed to the Minister of
Railways regarding ‘Delay in Transportation of foodgrains due to shor-
tage of wagons’ was laid on the Table as the Member was absent.

“4. Calling Attention

Shri Bibhuti Mishra called the attention of the Minister of Home
Affairs to the reported air-dropping of Chinese literature. banners, gar-
ments, torchhghts biscuits and transmitters for the Naxalites by a
Chinese plane in the fields in Tidarampur and Palam villages in Monghyr
district of Bihar last week.

The Minister of State for Home Affairs made a statement in regard
thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copv of the Mvsore Housing Board (Amendment) Rules,
1971 (Hindi and English versions) published in Notification
No. G.S.R. 61 in the Mvsore Gazett~ dated the 27th February.
1971, under section 75 of the Mysore Housing Board Act, 1962
read with clause (c)(iv) of the Proclamation dated the 27th
March, 1971, issued by the President in relation to the State
of Mysore.

[P.T.O.
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2) A copy of the Mysore Court Foes and Suits Valuatfon (Amend-
@ mentl)oyRulos, 197}6, published in Notification No. G.S.R. 297 in
the Mysore Gazette dated the 27th August, 1970, under sub-
section (3) of section 78 of the Mysore Court Fees and Suits
Valuation Act, 1958, read with clause (c) (iv) of the Proclama-
tion dated the 27th March, 1971, issued by the President in

relation to the State of Mysore.

(3) A copy each of the following Reports under article 151(1) of
the Constitution:—

(i) Report (Hindi version) of the Comptroller and Auditor Gene-
ral of India on the Appropriation Accounts of the Central
Government (Defence Services) for th~ year 1969-70.

(ii) Report (Hindi and English versions) of the Comptroller and
Auditor General of India on the Appropriation Accounts of
the Central Government (Civil) for the vear 1969-70.

(4) A copy of Appropriation Accounts of the Defence Services, for
the year 1969-70 and Commercial Appendix thereto (Hindi ver-

sion).
(5) A copy of the Appropriation Accounts, Civil, for the yesr 1969-
70 (Hindi and English versions).

6. Motion for Appointment of Committee

Shri Niti Raj Singh Chaudhury moved the following motion:—
“That the auestion of amendments to election law in the context
of the debates in the Lok Sabha in the course of supplemen-
taries to Starred Question No. 580 answered on the 25th
August, 1970, be referred to a Joint Committea of the Houses -
for examination and report with instructions to report within

one month;

That the Committee sh21l consist of 15 Members. 10 from this
House to be nominated hy the Soeaker and 5 from the Rajya
Sabha to be nominated by the Chairman, Rajya Sabha;

That the Speaker, if he agrees to b= a member of the Committee,
shall be the Chairman of the Committee: otherwise, the
Speaker may nominate one of the members of the Committee

to be its Chairman;

That in order to constitute a sitting of the Joint Committee, the
quorum shall be one-third of the total number of members of
the Joint Committee;

That in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committess shall applv with such varia-
tions and modifications as the Speaker mav make: and

That the House recommends to the Raiva Sabha that the Rajva
‘Sabha do join the said Joint Committee and communicate tn
this House the names of 5 members nominated to the Joint
Committee by the Chairman of the Rajva Sabha”

The motion was adopted in the folowing amended form:—

“That the question _of amendments to election law in the context
of the debates in the Lok Sabha in the course of supplemen-
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2 That the Committee shall consist of 21 Members,

es to Starred Question No. 580 answered on the 25th

tari
\/Al.lgust, 1970, be referred to a Joint Committec of the Houses
for examination and report with instructions to report within

one month;
14 from this

House to be nominated by the Speaker and 7 from the Rajya
Sabha to be nominated by the Chairman, Rajya Sabha;
That the Speaker shall nominate one of the members of the Com-

mittee to be its Chairman,;

That in order to constitute a sitting of the Joint Committee, the
quorum shall be one-third of the total number of members of
the Joint Committee;

That in other respects the Rules of Procedure of this House relat-

ing to Parliamentary Committees shall apply with such varis-
tions and modifications as the Speaker may make; and

That the House recommends to the Rajya Sabha that the Rajya
Sabha do join the said Joint Committee and communicate to
this House the names of 7 members nominated to the Joint
! Committee by the Chairman of the Rajya Sabha.”

\/é. Statutory Resolution—Negatived

Shri Atal Bihari Vajpayee moved the following Reselution:—
“This House disapproves of the Delhi Sikh Gurdwaras (Manage-
ment) Ordinance, 1971 (Ordinance No. 9 of 1971) promulgated
by the President on the 20th May, 1971.”
* The Resolution was negatived after discussion as indicated under para

8 below,
..~*8. Government Bill—Passed
The Delhi Sikh Gurdwaras (Management) Bill, 1971, as pas-ed by
. Rajya Sabha
The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri H. R. Gokhale.

The following Members took part in the combincd dcbate on the
gﬁif)lution (vide para 7 above) and the motion for consideration of t}le‘
(1) Shri Darbara Singh
(2) Shri B. S. Bhaura
(3) Shri Sat Pal Kapur
(4) Sardar Mohinder Singh Gill.
Shri H. R. Gokhale replied to the debate.
Shri Atal Bihari Vajpayee spoke (by way of reply to the Statutory

Resolution).
The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up.

i d

*Discussed togethér.
[P.T.O.
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Clauses 2 to 20 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri H. R. Gokhale. -
The motion was adopted and the Bill was passed.
//9 Government Bill—Passed
The Mysore State Legislature (Delegation of Powers) Bill, 1971, as
passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri F. H. Mohsin.

The following Members took part in the debate:—

(1) Shri Manoranjan Hazra
(2) Shri K. Mallanna
(3) Shri D. B. Chandra Gowda
(4) Shri Phool Chand Verma
(5) Shri D. D. Desai
(6) Shri G. Viswanathan
(7) Shri Balakrishna Venkanna Naik
(8) Shri M. Satyanarayan Rao
(9) Shri S. P. Patil
(10) Shri P. K. Deo
(11) Shri P. Ranganath Shenoy
Shri F. H. Mohsin replied to the debate.

The motion for consideration was adoptca and clause-by-clanse consi-
deration of the Bill was taken up.

Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopied.
The motion that the Bill be passed was moved by Shri F. H. Mohsin.
The motion was adopted and the Bill was passed.

/ 10. Statutory Resolution—Negatived
Shri Jyotirmoy Bosu moved the following Resolution:—:

“This House disapproves of the West Bengal Security (Tripura
Re-enacting) Second Amendment Ordinance, 1971 (Ordinance
No. 4 of 1971) promulgated by the President on the 3rd May,

1971.”
The following Members took part in the debate:---
(1) Shri K. Suryanarayana
(2) Haji Lutfal Haque
(3) Shri M. Satyanarayan Rao

(4) Shri D. Deb
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(5) Shri Sakti Kumar Sarkar
(6) Shri Ramavatar Shastri
(7) Shri F. H. Mohsin.

Shri Jyotirmoy Bosu replied to the debate.

One the Resoluticin the House divided, Ayes 27, Noes 66. TWReso-
lution was accordingly negatived.

"fl Motion Regarding Joint Committee on Government BM:dopted
The Advocates (Amendment) Bill, 1970

The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a Joint Commitiee of the Houses was moved
by Shri Niti Raj Singh Chaudhury.

The motion was adopted as follows:—

“That this House do concur in the recommendation of Rajya
Sabha that the House do join in the Joint Committee of the
Houses on the Bill further to amend the Advocates Act, 1961,
made in the motion adopted by Rajya Sabha at its sitting held
on the 26th May, 1971 and communicated to this House on
the 27th May, 1971 and do resolve that the following 24 mem-

bers of Lok Sabha be nominated to serve on the said Joint
Committee namely:—

(1) Shri Frank Anthony

(2) Shri T. Balakrishniah

(3) Shri Banamali Babu

(4) Shri R. D. Bhandare

(5) Shri Bashweshwar Nath Bhargava
(6) Shri B. K. Daschowdhury

(7) Shri P. K. Deo

(8) Shrimati Ganga Devi .
(9) Shri C. D. Gautam : i
(10) Shri A. K. Gopalan

(11) Shri Annasaheb Gotkhinde

(12) Shri Mohammad Tahir }

(13) Shri H. N. Mukherjee ML

(14) Shri Niti Raj Singh Chaudhury

(15) Shri Pravinsinh Solanki i

(16) Shri K. Narayana Rao -
(17) Shri A- K. Sen
(18) Shri S. A. Shamim
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(19) Shri R. V. Bade

(20) Shri A. K. Kotrashatti

(21) Shri Nuggehalli Shivappa =
(22) Shri S. S. Tewari

(23) Shri M. Deiveekan

(24) Shri H. R. Gokhale.”

2. The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 36 to 52, 126 and i27 for
which the Ministry of Home Affairs is responsilb'e commenced.

Twelve cut motions were moved.
The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 23rd June, 1971)

S. L. SHAKDHER,
Secretary.

152

GMGPIND—LSI—868 (D) LS—22-6-71—810.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednésday, June 23, 1971/Asadha 2, 1893 (Saka)

No. 35

" 1. Starred Questions
_ Starred Questions Nos. 662, 664, 668—670, 674, 676, 677, 679, 684 and
885 were orally answered. Replies to Starred Questions Nos. 661, 663,
665, 666, 671—6173, 675, 678, 680—683 and 686—690 were laid on the Table.

‘2. Unstarred Questions

Replies to Unstarred Questions Nos. 2848—2850, 2852—2872, 2874—
2910, 2912—2925, 2927—2963, 2965—2973 and 2975—2080 wena laid on

the Table.

_73. Calling Attention

Shri M. Kalyanasundaram calléd the attention of the Mihister of Lx-
ternal Affairs to the reported unilateral action of the Gdvernment of

Ceylon in changinp the basis for thé grant of Ceylon citizenship which
would advé’r’"sz?y ﬁ.’gect the inteérésts of persons of gndian origin.

The Deputy Minister of External Affairs made a statement in regard
thereto.

341. Question of Privilege

- . Shri Era Sezhiyan raised a question of privilege against the Editor,
Printer and Publisher of the U. Kyrwoh Ka Rilum, Shillong, in respect
,of a news item published in its issue dated the 12th June, 1971, allegedly

casting reflections on the Deputy Speaker.

The House decided that in the first instance the Editor of the news-
paper might be addréssed as to what the Editor, Printer and Publisher

had to say in the matter, PR
. 5. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications under clause (5) of
article 320 of the Constitution read with clause (c¢)(iv) of thée
Proclamation dated the 27th March, 1971, issued by the Presi-
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dent in relation to the State of Mysore:-{—

(i) The Mysore Public Service Commission (Consultation) (First
Amendment) Regulations, 1970, published in Notification
No. G.S.R. 412 in the Mysore Gazette dated the 10th Decem-
ber, 1970.

(ii) The Mysore Public Service Commission (Consultation)
(Second Amendment) Regulations, 1970, published in Noti-
fication No. G.S.R. 427 in the Mysore Gazette dated the 24th
December, 1870.

(2) An explanatory memorandum (Hindi and English versions)
explaining the reasons for laying the above Notifications before
Parliament.

(3) (i) A copy of the Mysore Taluk Boards (Guidance of Officers,
Grant of copies and Miscellaneous Provisions) Rules, 1971,
published in Notification No. DPC|5|RPA68 in Mysore Gazette
dated the 6th May, 1971, under section 246 of the Mysore Vil-
lage Panchayats and Local Boards Act, 1959, read with clause
(c) (iv) of the Proclamation dated the 27th March 1971, issued
by the President in relation to the State of Mysore.

(ii) A statement explaining the recasons as to why the Hindi version
of the above Notification could not be laid on the Table simul-
taneously.

(4) A copy each of the following papers (Hindi version) under
sub-section (1) of section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the National
Textile Corporation Limited, New Delhi, for the year 1969-

. 70.

(ii) Annual Report of the National Textile Corporation Limited,
New Delhi, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
Genersal thereon.

(5) A copy of the Annual Administration Report of the Tea Board
for the year 1969-70.

(6) A copy of Notification No. S.0. 2449 (Hindi and English ver-
sions) published in Gazette of India dated the 22nd June, 1971
declaring service connected with the supply of electrical
energy to the public in the State of Bihar or with the genera-
tion, storage or transmission of electrical energy for the pur-
pose of such supply, to be an essential service for the purposes
of Essential Services Maintenance Act, 1968, under sub-section
(2) of Section 2 of the said Act.

6. Statement by Minister

The Minister of Railways laid on the Table a statement regarding the
side-collision between train'.No. 48 Dn. Bombay-Varanasi Express and a
shunting engine at Varanasi Station of the Northern Railway on the

22nd June, 1971.
7. Message from Rajya Sabha

Secretary reported a message from Rajya Sabba that Rajya Sabha
had no recommendations to make to Lok Sabha in regard to the Salaries
and Allowances of Officers of Parliament (Amendment) Bill, 1971, passed
by Lok Sabha on the 16th June, 1971.
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/8. The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 38 to 52, 126 and 127 for
which the Ministry of Home Affairs is responsible and the cut motions
thereto moved on the 22nd June, 1971, continued.

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th June, 187}1)

S. L. SHAKDHER,
Seeretary.
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g LOK SABHA .

;;, BULLETIN—PART 1
' [Brief Record of Proceedings] ,

Thursday, June 24, 1971/AsadHa 3, 1893 (Saka) '

- &

~

No. 36

1. OBituary Reference

7 The Speaker; Shrimati Indira Gahdhi; Sarvashri Samar Mukherjee,
S. M. Banerjee, Atal Bihari Vajpayee, (. Viswahathan, Shyamnanaan
Mishra, H. . Paiel, M. Satyanarayan Rao, Samar Guha and Muhammad
Shariff made references to the passing away of Shri Sri Prakasa, who was
a Member of the Central Legislative Assembly, Constituént Assembly,
Provisional Parliament and the First Lok Sabha.

‘Thereafter, Members stood in silence for a short while as a mark of
respect. .
2. Starred Questions

-Starred Questions Nos. 691, 692, 694, 696, 697 and 699—702 were orally
answered. Replies to remaining guestions were laid on the Table.
3. Unstarred Questions

Replies to Unstarred Questions Nos. 29812988, 29090—3014 and 3016—
3097 were laid on the Table.
*4, Calling Attention

» Shri R. V. Bade called the attention of the Minister of External
Affairs to the reported carrying of American arms to Pakistan by two
Pakistani ships, Sunderbans and Padma, which sailed from the U.S.A.
m the Bth May and 21st June, 1871 respectively, in violation of the ban
m, the sale of arms to Pakistan imposea by U.S.A. in March last.

* The Minister of External Affeirs made a statement in regard thereto.

.. Papers Laid on the Table
The following papers were laid on the Tablet—

(1) A copy of the Mysore Agricultural Produce Marketing (Regu-
lation) (Amendment) Rules, 1971, published in Notification
No. G.S.R. 74 in Mysore Guzette dated the: 12th March, 1971,
under section 153 of the Mysore Agricultural Produce Market-
ing (Regulation) Act 1966, read with clause (c) (iv{_1 of the Pro-
clg jation dated the 27th March 1971, issued by the President
in rélation to the State of Mysore.

*Was taken up at 4-10 PM.
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(2) A statement explaining the reasons as to why the Hindi ver-
sion of the above Notification could not be laid on the Table
simultaneously.

(3) A copy of the Central Warehousing Cornoration (Amendment®
Rules, 1971, (Hindi and English versions) published in Not
fication No. G.S.R. 924 in Gazette of India dated the 12th June,
1971, under sub-section (3) of section 41 of the Ware-Housing
Corporations Act, 1962.

(4) A copy each of the following vapers (Hindi and English ver-
ii905r!li8) under-section (1) of section 619A of the Companies Act.

(i) Review by the Government on the working of the State
Farms Corporation of India Limited. New Delhi, for the(

period 14th May, 1969 to 30th June, 1970.

(ii) Annual Report on the[State Farms Cornoration of India
Limited. New Delhi fo* the period 14th May, 1969 to 30th
June. 1970 along with the Aundited Accounts =nd the com-
ments of the Comptroller and Auditor General thereon.

(5) A conv of the Annual Revort (Hindi and English versions) of
the Central Coal Mines Rescue Stations Committee, Dhanbad,

‘//‘ for the year 1969-70.

(8) A copv of the Revort (Hindi and Enslish versions) of Tnquiry
into the fatal accident at Moosha Garnet Mines, Bhilwara
(Rajasthan), on the 5th April, 1970.

(7) A conv of the Revort (Hindi and Fnglish versians) of Tnauirv
into the fatal accident at L.alkusn Stone Mine Quarrv. Badar-
pur (Delhi), on the 8th Anril, 1970.

(8) (a) A copv each of the followine Notifications wunder section
130 of the Mvanre Co-onerative Societiec  Act 1950 read wit
clause (c)(iv) nf the Proclamation dated the 27th WMarch 107%
issued bv the President in relation tn the State of Mvsore:—

(1) SO. 13 nublished in the Mvsore Gazette dated the 12th
March, 1971.

(i) S.0O 337 published in the Mvsore Gazette dated the 12th
February, 1971.
(iii) S.O. 456 nublished in the Mysore GCazette dated the 24th
March, 1971.

(b) A statement explainine the reasone ac to whv the Hindi ver-
sion of the above Notificationg could not he laid on the Table

simultaneouslv.
6. Message from Rajya Sabha

Secretarv renorted a me<age fram Raiva Sabhha that Raiva Sahha had
no recommendations to make to T.,nk Sahha in  recard tn the Puniab
Avppropriation Bill, 1971. passed bv T.ok Sabha on the 21st June, 1971.

7.’, The Budget (General) 1971-72—Demands for Grants

/(i) Discussion on the Demands for (irants Nos. 38 to 52. 196 and 127"
for which the Ministry of Home Affairs is responsible and the cut



motions thereto moved on the 22nd June, 1971 continued and was con-
cluded. )

The cut motions moved on the 22nd June, 1971, were negatived.

All the Demands for Grants for which the Ministry of Home Affairs
is responsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1971-72, were voted in full.

gl (ii) Discussion on the Demands for Grants Nos. 60 to 62, 130 and 131
for which the Ministry of Irrigation and Power is responsible commenc-
ed.

Seventy-three cut motions [Nos. 5 to 15, 37 to 52, 59 to 67, 77 to 104
and 106 to 114] were moved.

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 25th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Friday, June 25, 1971/Asadha 4, 1893 (Saka)

No. 37

1. Starred Questions

Starred Questions Nos. 721, 722, 724, 725 and 727—1737 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions
. Replies to Unstarred Questions Nes. 3098—3150, 3152—3174. and. 3176—
3213 were laid on the Table.

3. Papers laid on the ‘Table
The following papers were laid on the Table:—

(1)

@

3)

A copy of Notification No. S.O. 2280 (Hindi and English ver-
sions) published in Gazette of India dated the :8th June, 1971
under subsection (6) of section 3 of the Jayanti Shipping
Company (Taking Over of Management) Act, 19686 regarding
management of the Jayanti Shipping Company Limited.

A copy of Notification No. S. O. 635 (Hindi and English ver-
sions) published in Mysore Gazette dated the 15th April, 1971,
under sub-section (2) of section 16 of the Mysore Motor
Vehicles Taxation Act, 1957 read with clause (¢)(iv) of the
Proclamation dated the 27th March, 1971, issued by the Pre-
sident in relation to the State of Mysore.

A copy of the Ancient Monuments and Archaeological Sites and
Remains (Amendment) Rules, 1971 (Hindi and English ver-
sions) published in Notification No. S.0. 935 in Gazette of India
dated the 27th Fehruary, 1971, under sub-section (4) of sec-
tion 38 of the Ancient Monuments and Archaeological Sites

and Remains Act, 1958.

(4) A copy of the Report (Hindi and English versions) on the work-

ing of the Deposit Insurance Corporation, Bombay, for the
year ended the 31st December, 1970 along with the Audited
Accounts, under sub-section (2) of section 32 of the Deposit

Insurance Corporation Act, 1961.

(5) A copy of the Central Excise (Eighth Amendment) Rules, 1971,

(Hindi and English versions) published in Notification Ne.
G.S.R. 940 in Gazette of India dated the 12th June, 1971, under
section 38 of the Central Excise and Salt Act, 1944.
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(6) A copy of Notification No. S.0. 349 (Hindi and English versions)
published in Gazette of India dated the 14th January, 1971,
under section 159 of the Customs Act, 1962 together with an
explanatory memorandum.

(7) A copy of Notification No. G.S.R. 684 (Hindi and English ver-
sions) published in Gazette of India dated the 8th May, 1971,
issued under the Central Excise Rules, 1944 together with an
explanatory memorandum.

(8) A copy each of the following Nctifications under section 39
of the Mysore Sales Tax Act, 1957 read with clause (c¢)(iv) of
the Proclamation dated the 27th March, 1971, issued by the
President in relation to the State of Mysore:— .

(i) ?9911 819 published in Mysore Gazette dated the 13th May,

(ii) The Mysore Sales Tax (Amendment) Rules, 1971, published
in Notification No. G.S.R. 122 in Mysore Gazette -dated the
20th April, 1971.

(iif) The Mysore Sales Tax (Second Amendment) Rules, 1971, -

published in Notification No. G.S.R. 136 in Mysore Gazette
dated the 20th May, 1971. '

(9) A copy of the Annual Report (Hindi and English versions) of

the University Grants Commission for the year 1969-70, under:

section 18 of the University Grants Commission Act, 1956.

(10) A copy of the Annual Report (Hindi and English versions')' of
the National Council of Educational Research and Training
for the year 1969-70.

(11) (i) A copy of the Certified Accounts of the Indian Institute of
Technology, Kharagpur for the year 1968-69 along with the
Audit Report thereon under sub-section (4) .of section 23 of
the Institutes of Technology Act. 1961.

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Accounts could
not be laid on the Table simultaneously, and alse. the reasons
for delay in laying the above Accounts.

4. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 21st June, 1971, Rajya Sabha concurred in the recommenda-
tion of Lok Sabha to join in the Joint Committee of the Houses on Offices
of Profit and also communicated the following names of members of
Rajya Sabha who had been ‘elected to the said Joint Committee:—

(1) Shri Venigalla Satyanarayana
(2) Dr. (Mrs.) Mangladevi Talwar
(3).Shri M. V. Bhadram

(4) Shri S. A. Khaja Mohideen
(5) Shri Sanda Narayanappa

5. Assent to Bill

Secretary laid on the Table the Manipur Appropriation (No. 2) Bill,
1971, as passed by the Houses of Parliament during the current session
and -assented to.
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6. Statement by Minister

. The Minister of External Affairs made a statement regarding his re-
\-cent visit to certain foreign countries. The Minister also laid on the
Table a copy each of the following statements:—

< (i) Indo-Soviet statement issued on 8-6-1971 on the conclusion of
’ Sardar Swaran Singh’s visit to Moscow.

(ii) Statement made on 12-6-1971 by the spokesman of the French
Foreign Ministry after Franco-Indian Talks.

_(iii) Statement issued on 14-6-1971 by Federal Republic of Ger-
' many on the conclusion of Sardar Swaran Singh’s visit to Bonn.

(iv) Statement made by acting Prime Minister and Foreign Minis-

ter of Canada, Mr. Mitchell Sharp in the Canadian House of

, gongxi‘nons on 16-6-1971, after his talks with Sardar Swaran
ingh. .

(v) Statement issued on 17-6-1971 by the spokesman of U.S. State
Department.

(vi) Agreed statement issued on 21-6-1971 after Sardar Swaran
Singh’s meeting with Secretary of State of UK.

7. Statement Regarding Government Business

““The Minister of Parliamentary Affairs made a statement regarding
certain change in the order of discussion and voting of the Demands for
Grants. .

8. Motion for Election to Committee
Prof. D. P. Yadav moved the following motion:—

“That in pursuance of clause i(f) of paragraph 3 of the Ministry

of Education Resolution No. F.16-10/44-E.III, dated the 30th

< ‘November, 1945, the Members of this House do proceed to

elect, in such manner as the Speaker may direct, two members

) from among themselves to serve as members of the All India

Council for Technical Education for the term ending on the

20th April, 1973, subject to the other provisions of the said
Resolution.”

The motion was adopted.
8. The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 60 to 62, 130 and 131 for
which the Ministry of Irrigation and Power is responsible and the cut
moti:crl:s thereto moved on the 24th June, 1971, continued and was con-

- cluded. .

The cut motions moved on the 24th June, 1971, were negatived.

All the Demands for Grants for which the Ministry of Irrigation and
Power is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1971-72, were voted in full,

10. Private Members’ Bills—Introduced
(1) The Constitution (Amendment) Bll 1971 (Amendment of article
124) by Shri Atal Bihari Vajpayee.
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(2) The Constitution (Amendment Bill, 1971 (Amendme  drticle
124) by Shri P, K. Deo. ) (Amendment of article

(3) The Constitution (Amendment) Bill, 1971 (Insertion o] new arti-
jes 24A and 24B) by Dr. Laxminarain Pandey. - !

11. Private Member’s ‘Bill—Withdrawn

The Constitution (Amendment) Bill, 1971 (Insertion of new articles 234
and 23B) by Dr. Karni Singh

Di_scqssion on the motion for consideration of the Bill moved by Dr.,
Kax;rin Slcxl)gh and the amendment thereto moved on the 11th June, 1971,
continued.

The following Members took part in the debate:—

(1) Shri M. R. Gopal Reddy A
(2) Shri B. R. Shukla
(3) Shri K. Gopal
(4) Shri Dinesh Chander Goswami
(5) Shri R. V. Bade
(6) Shrimati T. Lakshmikanthamma
(7) Shri H. R. Gokhale
.Dr. Karni Singh replied to the debate.
The amendment for reference of the Bill to a Select Committes moved
by Shri M. C. Daga was negatived.
The Bill was withdrawn by leave of the House.
12. Private Member’s Bill—Under Consideration
The Prevention of Conwersion Bill, 1971 by Shri Jagannathrao. Joshi

The motion for consideration of the Bill was moved by Shri Jagan-
nathrao Joshi.
The following Members took part in the debate:—
(1) Shri K. M. “Madhukar”
(2) Dr. G. S. Melkote
(3) Shrimati T. Lakshmikanthamma
(4) Pandit D. N. Tiwary
(5) Shri C. T. Dhandapani
{6) Shri Dinesh Chander Goswami (Speech unfinished).
The discussion was not concluded.

# 13. Statement by Minister .
" On behalf of the Minister of Education anci Socialch 'Weme, the Mims;
Parliamentary Affairs made a statement regarding the: recevery o
':le'l: c;flishnu idol stgen from Hari Rai Temple, Chamba, Himachal
Pradesh. .
(Lok Sabha adjourned till 11 A-M. on Monday, the 28th 'June, 1971).
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, June 28, 1971/Asadha 7, 1893 (Saka)

No. 38

1. Starred Questions

Starred Questions Nos. 751, 755, 757—159, 762, 764, 765, 769—774, 7718
and 779 were orally answered. Replies to Starred Questions Nos. 752~-
754, 760, 761, 763, 766—T768, 775—1777 and 780 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3214—3240 and 3242—3302 were
laid on the Table.

v3. Calling Attention

Shri S. M. Banerjee called the attention of the Minister of Agricul-
ture to the reported permission given by the Central Government to
the Government of Uttar Pradesh to issue an Ordinance nationalizing
the sugar industry in that State.

The Minister of State for Agriculture made a statement in regard
thereto. '

4. Intimations Regarding Arrest of Members

(i) The Speaker informed the House of a telegram, dated the 26th
June, 1971, from the Sub-divisional Officer, Patna, intimating that Shri
Ishwar Chaudhry, Member, Lok Sabha, was arrested on the 25th June,
1971 under Section 143 of the Indian Penal Code and Section 128, Indian

Railways Act.

(ii) The Speaker also informed the House of a wireless message,
dated the 26th June, 1971, from the Director, Government.. Railway
Police, Bhopal, intimating that Shri B. S. Chowhan, Member, Lok Sabha,
had been arrested on the 26th June, 1971 at 17.00 hours..at Railway
Staticn Bhopal under Sections 128/120 Railways Act. The Mémber had
been remanded to judicial custody and was in District 'Jail, Bhopal."

5. Motion for Election to Committee
 Shri Era Sezhiyan moved the following motion:—

“That this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate a member from Rajya Sabha to asso-
ciate with the Committee on Public Accounts of this House for
the unexpired portion of the term of the Committee ending
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on the 30th April, 1972, in the vacancy caused by the resig-

nation of Shri Niranjan Varma from the Committee and do

communicate to this House the name of the member so nomi-
. nated by Rajya Sabha.”

/he motion was adopted.
6. Motion

Shri Bhagwat Jha Azad meved the following motion:—

“That the statements made by the Minister of External Affairs on
the 24th and 25th June, 1971 regarding (i) the shipment of
American arms to Pakistan and (ii) his recent visit to certain
foreign countries, be taken into consideration.”

The following Members took part in the debate:—
(1) Shri Atal Bihari Vajpayee
(2) Shri Jyotirmoy Bosu
(8) Shri K. D. Malaviya
(4) Shri H. N. Mukerjee
(5) Shri C. M. Stephen
(6) Shri Samar Mukherjee
(7) Dr. V. K. R. Varadaraja Rao
(8) Shri Krishnan Manoharan
(9) Dr. Henry Austin

(10) Shri Shyamnandan Mishrs
(11) Shri Dinesh Singh
(12) Shri Erasmo de Sequeira
(13) Shri Chintamani Panigrahi
(14) Shri Piloo Mody
(15) Shri V. K. Krishna Menon
(16) Shri Sat Pal Kapur
(17) Shri R. D. Bhandare
(18) Shri Samar Guha
(19) Shrimati Sheela Kaul
(20) Shri Jambuwant Dhote
(21) Shri Syed Ahmed Aga
(22) Shri M. M. Hashim
(23) Shri Shibban Lal Saksena
. (24) Shri Ram Deo Singh
! (25) Sardar Swaran Singh

Shri Bhagwat Jha Azad replied to the debate.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 20th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

PSSO

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, June 29, 1971/Asadha 8, 1893 (Saka)

No. 3

1. Starred Questions
Starred Questions Nos. 781, 783, 785, 790, 792, 797—800, 803 and 810
were orally answered. Replies to remaining questions were laid on the

Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 3303—3337, 3339—3421 and 3423—

y were laid on the Table.
L4 Calling Attention .

Shri B. R. Shukla called the attention of the Minister of External
Affairs to the reported recent anti-Indian riots in South Nepal resulting
in about 1,000 Indians leaving Nepal for Purnea district of Bihar

The Deputy Minister of External Affairs made a statement in regard

thereto.
4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) (i) A copy of the Annual Report of the Khadi and Village
Industries Commission, Bombay, for the year 1969-70 under
sub-section (3) of section 24 of the Khadi and Village Indus-
tnest Commission Act, 1956, along with the Statistical State-
ment.

(ii) A statement (Hindi and English versions) explaining the
reasons as to why the Hindi version of the above documents
could not be laid on the Table simultaneously. -

(2) A copy of the Annual Report (Hindi and English versions) of
the Indian Standards Institution for the year 1969-70.

5. Financial Committees—1970-71 (A Review)—Laid on the Table
Secretary laid on the Table a copy of the “Financial C itt
1970-71 (A Review)”. Y OTmITHESS,

6. Message from Rajya Sabha
Secretary reported a message from Rsjya Sabha that at its sitting
held on the 25th June, 1971, Rajya Sabha agreed without any amendmen%

to the Maintenance of Internal Security Bill, 1971 b
on the 18th June, 1971. Y + passed by Lok Sabha

[P.TO
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7.%«; Budget (General) 1971-72—Dcmands for Grants

Discussion on the Demands for Grants Nos. 90 to 94, 144 and 145
for which the Ministry of Communications is responsible commenced
and was concluded.

Seventy-six cut motions (Nos. 1 to 3, 6 to 13, 16 to 25, 35 to 48, and
55 to 95) were moved and negatived.

All the Demands for Grants for which the Ministry of Communica-
tions is respomsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1971-72, were voted in full.

8. Intimation Regarding Conviction of Member

The Chairman informed the House of a communication dated the
28th June, 1971 from the Special Railway Magistrate and Magistrate
First Class, Bhopal, to the Speaker, intimating that Shri B. S. Chowhan,
Member, Lok Sabha, was tried on the 28th June, 1971 at Bhopal before
the Special Railway Magistrate and Magistrate First Class on :harges
under Sections 120 and 128, Indian Railways Act and after a trial last-
ing for one day, the Member was found guilty of above offences and
was sentenced to imprisonment for one day.

,/9-' The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 63 to 67 and 132 for
which the Ministry of Labour and Rehabilitation is responsible com-

menced.
Thirty-one cut motions (Nos. 8, 10 to 36 and 38 to 40) were moved.
The discussion was not concluded.

*%10. Proclamation in relation to West Bengal—Laid on the Table

The Minister of State for Home Affairs laid om the Table a copy
each of the following:—

(1) (i) A copy of the Proclamation (Hindi and English versions)
dated the 29th June, 1971, issued by the President under
clause (1) of article 356 of the Constitution in relation to the
State of West Bengal, published in Notification No. G.S.R.
984 in Gazette of India dated the 29th June, 1971, under arti-
cle 356(3) of Constitution.

(ii) A copy of the Order (Hindi and English versions) dated
the 29th June, 1971, made by the President in pursuance of
sub-clause (i) of clause (c) of the above Proclamation, pub-
lished in Notification No. G.S.R. 985 in Gazette of India dated
the 29th June, 1971.

(2) A copy of the Report (Hindi and English versions) of the
l(jovganoz of West Bengal dated the 28th June, 1971 to the
resident.

11, Statement by Prime Minister

The Prime Minister made a statement regarding thc appointment
of a Minister of Cabinet rank as Minister without portfolio to deal with
the problems relating to West Bengal.

**Laid at 5-35 P.M.
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12, Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting

held on the 25th June, 1971, Rajya Sabha concurred in the recommen-

") dation of Lok Sabha to join in the Joint Committee of the Houses to

consider the question of amendments to election law and nominated
‘the following members to serve on the said Joint Committee:— \

- (1) Shri Lal K. Advani
(2) Shri Narayana Kalliyana Krishnan
(3) Shri V. B. Raju
(4) Shri Triloki Singh
(5) Shri Awadheshwar Prasad Sinha
(6) Shri Sawaisingh Sisodia

3. (7) Shri Mahavir Tyagi

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th June, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN PART I
(Brief Record of Proceedings)

Wednesday, June 30, 1971|Asadha, 9, 1893 (Saka)

No. 40

1. Starred Questions

Starred Questions Nos. 812, 814, 817-819, 821, 827-829, 831-834, 836,
838 and 840 were orally answered. Replies to remaining qucstions were
laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 3455-3463, 3465-3528, 3530-3546,
3548-3551 and 3553-3564 were laid on the Table.
l/3 Calling Attention

Shri Mukhtiar Singh Malik called the attention of the Minister of
Steel and Mines to the reported acute shortage of coal in the country
which has affected industrial production and the building activities.

The Minister of Steel and Mines made a statement in regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Mysore Fire Force (Cadre and Recruitment)
Rules, 1971, published in Notification No. G-S.R. 163 in Mysore
Gazette dated the 3rd June, 1971, under sub-section (3) of
section 39 of the Mysore Fire Force Act, 1964 read with clause
(¢) (iv) of the Proclamation dated the 27th March, 1971, issued
by the President in relation to .the State of Mysore.

(2) A statement explaining the reasons as to why the Hindi ver-
sion of the above Notification could not be laid on the Table
simultaneusly.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Third Report of the Committee on
Private Members’ Bills and Resolutions.

t/ﬂf The Budget (Gemeral) 1971-72—Demand for Grants

Discussion on the Demands for Grants Nos. 63 to 67 and 132 for which
the Ministry of Labour and Rehabilitation is responsible and the cut
motions thereto moved on the 29th June, 1971, continued.

The discussion was not concluded.

'~ [P.T.O
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7. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri B. K. Daschowdhury raised a half-an-hour discussion on points
arising out of the answer given on the 24th June, 1971 to Unstarred Ques-
tion No. 3058 regarding requests for arbitration from allottees of East
Pakistan Displaced Persons Colony, Kalkaji, New Delhi.

Shri Balgovind Verma replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

, Thursday, July 1, 1971jAsadha 10, 1893 (Saka)
s
.'/ =

No. 41
1. Obituary Reference on Death of Soviet Cosmonauts

The Prime Minister and the Speaker made references to the tragic
death of three Soviet cosmonauts of the spaceship Soyuz-11.

Thereafter, Members stood in silence for a short while to express
_their sorrow.

2. Starred Questions

Starred Questions Nos. 841, 843-845, 847-851, 855, and 857 were orally
answered. Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 3565, 3566, 3568-3580. 3582-3594
and 3596-3678 were laid on the Table.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of each of the following papers under sub-section (1)
of section 619A4of the Companies Act, 1956:—

(i) Review (Hindi and English versions) by the Government
on the working of the Tungabhadra Steel Products Limited,
for the year 1969-70.

(ii) Annual Report of the Tungabhadra Steel Products Limited,
for the year 1969-70 along with the Audited Accounts and
tl}:e comments of the Comptroller and Auditor General
thereon.

(2) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(1) Review by the Government on the working of the National
Seeds Corporation Limited, New Delhi, for the year 1969-70.

(ii) Annual Report of the National Seeds Corporation Limited,
New Delhi, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.
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(3) A copy of the Delhi Roller Mills Wheat Products (Ex-mill
and Retail) Price Control (Second Amendment) Order, 1971
G.SR. #43-A in Gazettc of India dated the 14th June, 1971,
under sub-section (6) of section 3 of the Essential Commo-
dities Act, 1955.

:?z Budget (General) 1971-72—Demands for Grants
(1)

Discussion on the Demands for Grants Nos. 63 to 67 and 132 for

hich the Ministry of Labuur and Rehabilitation is responsible and the

cut motions thereto moved on the 28%th June, 1971, continued and was
concluded. @

The cut motions moved on the 29th June, 1971 were negatived.

All the Demands for Grants for which the Ministry of Labour and
Rehabilitation is responsible, as shown under column 4 of the printed
List of Demands for Grants—Budget (General) 1971-72, were voted in

full.

./ii) Discussion on the Demands for Grants Nos. 78 to 80 and 137 for
which the Ministry of Steel and Mines is responsible commenced.

Seventy cut motions [Nos. 1 to 11, 16 to 28 and 41 to 86] were
moved.

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd July, 1971).

S. L. SHAKDHER,
Secretary.
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BULLETIN—PART I
(Brief Record of Proceedings) >

Friday, July 2, 1971!Asadha 11, 1893 (Saka)

No. 42
1. Starred Questions

Starred Questions Neos. 871, 872, 874—877, 879—382, 884 and 885 were
orally answered. Replies to remaining questions were laid on the Table.
. 2. Unstarred Questions '
Replies to Unstarred Questions No. 3679—3686, 3688—3727, 3729—
3740, 3742—3775, 37TT7—37T79 and 3781—3844 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 4 addressed to the Minister of Steel and .
Mines regarding setting up of Hospet Steel Plant was orally answered
and supplementaries were also answered thereon.

L1 Calling Attention

Shri Baksi Nayak called the attention of the Minister of Fodreign
Trade to the reported six months’ notice formally served on India by
. the British authorities to terminate the Inde-British Trade Agreement
' of 1939.

The Minister of Foreign Trade made a statement in regard thereto.

* 5, Papers Jaid on the Table
The following papers were laid on the Table : —

(1) The following statements showing the aetion taken by the
Government on various assurances, promises and undertak-
ings given by the Ministers during the various sessions of
Lok Sabha :—

/

Fourth Lok Sabha
. Statement No. XXXIII--Fourth Session, 1968.
Statement No. XXVII—Fifth Session, 1968.
Statement No. XX-—Sixth Session, 1968.
. Statement No. XXV—Seventh Session, 1969. ¥
. Statement No. XV—Eighth Session, 1969, , ~ ~°
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6. Statement No. XIII—Ninth Session, 1969.
7. Statement No. XV—Tenth Session, 1970.
8. Statement No. VI—Eleventh Session, 1970.
9. Statement No. V—Twelfth Session, 1970.

Fifth Lok Sabha
10. Statement No. II-—First Session, 1971.
11. Statement No. I—Second Session, 1971.

(2) (i) A copy of the Khuda Bakhsh Oriental Public Library
Rules, 1970 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 1695 in Gazette of India dated the 26th Sep-
tember, 1970, under sub-section (3) of section 27 of the Khuda
Bakhsh Oriental Puplic Library Act, 1969. ‘

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(3) (i) A copy of the Indian Museum Recruitment Rules, 1870°

(Hindi and English versions) published in Notification No.
G.S.R. 1681 in Gazette of India dated the 19th September,
1970, under sub-section (3) of section 15A of the Indian
Museum Act, 1910.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(4) A copy of the Central Excise (Seventh Amendment) Rules,

1971 (Hindi and English versions) published in Notification -

No. G.S.R. 918 in Gazette of India dated the 5th June, 1971
under section 38 of the Central Excises and Salt Act, 1944.

(5) A copy of Notification No. G.SR. 962 (Hindi and English
versions) published in Gazette of India dated the 19th June,
1971, under section 159 of the Customs Act, 1962 together
with an explanatory memorandum.

(8) A copy each of the following Notifications (Hindi and English -

versions) issued under the Central Excise Rules, 1944 :—

(i) G.S.R. 774 published in Gazette of India dated the 24th May,
1971 together with an explanatory memorandum.

(ii) G.S.R. 941 to G.S.R. 943 published in Gazette of India
dated the 10th June, 1971 together with an explanatory
memorandum.

(7) A copy each of the following Notifications under sub-section
(4) of section 71 of the Mysore Excise Act, 1965 read with
clause (c)(iv) of the Proclamation dated the 27th March,
}\271' issued by the President in relation to the State of

ysore :—

(i) The Mysore Excise (Denatured Spirit and Denatured Spiri-
tuous Preparations) (Amendment) Rules, 1971, published
in Notification No. G.S.R. 36 in Mysore Gazette dated the
4th February, 1971,
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(ii) The Mysore Excise (Distillery and Warehouse) (Second
Amendment) Rules, 1971, published in Notification No.
G.S.R. 53 in Mysore Gazette dated the 25th February,
1971.

(iii) The Mysore Excise (Denatured Spirit and Denatured Spiri-
tuous Preparations), (Second Amendment) Rules, 1971,
published in Notification No. G.S.R. 92 in Mysore Gazette
dated the 1st April, 1971.

6. Assent to Bills

Secretary laid on the Table following six Bills passed by the Houses
of Parliament during the current session and assented to:—

(1) The Appropriation (Railways) No. 2 Bill, 1971.

4 (2) The Bengal Finance (Sales Tax) (Delhi Validation of Appoint-
ments and Proceedings) Bill, 1971.

(3) The Salaries and Allowances of Officers of Parliament (Amend-
ment) Bill, 1971.

(4) The Mysore State Legislature (Delegation of Powers) Bill,
1971.

(5) The Delhi Sikh Gurdwaras (Management) Bill, 1971,
(6) The Punjab Appropriation Bill, 1971,

/7. Statement by Minister

The Minister of State for Finance laid cn the Table a statement cor-
recting the reply given on the 25th June, 1971 to Starred Question No. 736
regarding cultivation of opium,

8. The Budget (General) 1971-72—Demands for Grants

) v (i) Diccussion on the Demands for Grants Nos. 78 to 80 and 137 for
>~ which the Ministry of Steel and Mines is responsible and the cut motions
™ thereto moved on the 1st July, 1971, continued and was concluded.

The cut motions moved on the 1st July, (971, were negatived.

All the Demands for Grants for which the Ministry of Steel and
* Mines is responsible, as chown under column 4 of the printed List of
*  Demands for Grants—Budget (General) 1971-72, were voted in full.

\/(ii) Discussion on the Demands for Grants Nos. 33 to 35 and 124 for
which the Ministry of Foreign Trade is responsible commenced.

Fifty-eight cut motions [Nos. 1, 2, 7 to 12, 14 to 47 and 50 to 65] were
moved.

— A

The discussion was not concluded.

9. Motion Regarding Third Report of Committee on Private Members’
. Bills and Resolutions

Shri Amarnath Vidyalankar moved the following moticn:—

“That this House do agree with the Third Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on the 30th June, 1971.”

The motion was adopted,
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18, Private Member’s Resolution—Debate Adjourned

Discussion on the following Resolution moved by 8hri Samar Guha
and the amendments thereto moved on the 18th June, 1971, continued:—

“This House resolves that in view of our national commitment to
the sacred principles of freedom, democracy and socialism and
for bringing an end to the savage genocide of the people of
Bangla Desh by the Pakistani Army and efficaciously dealing
with the vast problems of millions of the uprooted refugees
and for eventual ushering in a new era of peace, progress and
prosperity in the sub-continent, the Government of India
should give immediate recognition to the Government of the
People’s Republic of Bangla Desh and offer all assistance
necessary for early consolidation of their national freedom.”

An amendment to amendment moved by Shri S. M. Banerjce on the
18th June, 1971, was moved by Shri S. M. Banerjee.

The following Members took part in the debate:—

(1) Shri H. M. Patel

(2) Shri Dinesh Chander Goswami
(3) Shri Indrajit Gupta

(4) Shri Rajaram Dada Saheb Nimbalkar
(5) Shri Madhu Dandawvate

(6) Shri B. K. Daschowdhury

(7) Shri V. K. Krishna Menon

(8) Shri P. R. Das Munsi

(9) Shri Jambuwant Dhote

(10) Shri Shashi Bhushan

(11) Shri Phool Chand Verma

(12) Shri Murasoli Maran

(13) Shri R. N. Sharma

(14) Shri Shibban Lal Sak:ena
(15) Shri M. Satyanarayan Rao
(16) Sardar Swaran Singh

Shri Samar Guha replied to the debate.

Before Shri Samar Guha’s speech was finished, a motion that the
debate on the Resolution be adjourned sine die, was moved by Shri

faj Bahadur and was adopted.
11, Private Member’s Resolution—Under Consideration
Shri A. K. Gopalan moved the following Resolution:—

“This Housc is of the oninion that the Government should take
firm line of supporting the National I.iberation movements
and condemn in unequivocal terms the American ageression in
three Indo-Chinese States. give recognition to Provisional
Revolutionarv Government of South Vietnam, and full re-
cognition to the Governments of Democratic Renublic of Viet-
nam, Korean People’s Democratic Republic and German Demo-
cratic Republic.”
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His speech was not concluded. -

‘/The discussion was not concluded.

12. Half-an-Hour Discussion on Matters Arising out of Answer to Question

Shri Samar Guha raised a half-an-hour discussion on points arising

out of the answer given on the 23rd June, 1971 to Unstarred Question
No. 2915 regarding Test Breeder Reactor.

Shri Krishna Chandra Pant replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Monday, the 5th July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, July 5, 1971|Asadha 14, 1893 (Saka)

No. 43
1. Starred Questions

Starred Questions Nos. 901—903, 905, 908—910, 914, 915, 917, 918, 924—
927, 929 and 930 were orally answered. Replies to Starred Questions
Nos. 904, 906, 907, 912, 913, 916, 919—923 and 928 were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 3845—3932, 3934—3939 and 3941—

3945 were laid on the Table. ~

3. Short Notice Question

Short Notice Question No. 5 addressed to the Minister of Works and
Housing regarding unlawful sale of land in Delhi was orally answered
and supplementaries were also answered thereon.

l/4. Calling Attention

Shri Birender Singh Rao called the attention of the Minister of Irri-
ﬁation and Power to the situation arising out of the reported heavy
oods in Kerala, Uttar Pradesh and Bihar.

The Minister of Irrigation and Power made a statement in regard
thereto.

5. Paper laid on the Table

A statement (Hindi and English versions) indicating the result of
gentral Government Market Borrowings during 1971-72, was laid on the
able. .

6. Resignation by Member )
The Speaker informed the House that Shri T. Thirthagiri Gounder,

. an elected Member from Krishnagiri constituency of Tamil Nadu, had

resigned his seat in Lok Sabha with effect from the 2nd July, 1971.

7. Statement by Minister

The Minister of Petroleum and Chemicals laid on the Table a state-
ment correcting the answer given on the 7th June, 1871 to a Supple-
mentary by Shri D. D. Desai on Starred Question No. 313 regarding
Utilization of Rostam Crude Oil.

[P.T.O.
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8. Motion for Election to Committee
Shri A. K. Kisku moved the following motion:—

“That in pursuance of Rule 20(10 & 11), read with Rule 24(2), of
the Rules, Regulations and Bye-laws of the Central Council
for Research in Indian Medicine and Homoeopathy, the mem-
bers of this House do proceed to elect, in such manner as the
Speaker may direct, two members from among themselves to
serve as membeérs of the Governing Body of the Central
Council for Research in Indian Medicine and Homoeopathy.”

The motion was adopted.

9. Government Bill—Introduced

;9 'lI‘he Public Premises (Eviction of Unauthorised Occupanty) Bfll,
71. )

The miotion for leave to intfoduce, the Bjll toved by Shri I K. Gujral
was opposed. The motion was adopted and the Bill was introduced.
_~10. The Budget (General 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 33 to 35 and 124 for which
the Ministry of Foreign Trade is responsible and the cut motions thereto
moved on the 2nd July, 1971, continued.

The discussion was not concluded.
11 Half:An-Hour Discussion on Matters Arising out of Answer to Question
Shri A. K. Gopalan ralséd & half-an-houtr discussion on points arising
out of the answer given on the 2nd June, 1971 to Starred Question No. 234
regerding decline in coir exports.
Shri A. C. George replied to the discussion.
(Lok Sabha adjourned till 11 A:M. on Tuesday, the 6th’ July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, July 6, 1971|Asadha 15, 1883 (Saka)

No. 44
1. Obituary Reference
The Speaker; Shrimati Indira Gandhi; Sarvashri A. K. Gopalan,
S. M. Banerjee, Hukam Chand Kachwai, M. Satyanarayan Rao, C.
Chittibabu, Khemchandbhai Chavda and Rana Bahadur Singh made

references to the passing away of Shri Rup Narain, who was a Member
of the First and Second Lok Sabha.

Thereafter, Members stood in silence for a short while as a riark of
respect.
2. Starred Questions

Starred Questions Nos. 931, 932, 934—938, 940—943, 945, 946, 948 and
951 were orally answered. Replies to remaining questions were laid on
the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 3946—3956, 3958--3976, 3978—
4035, 4037—4052 and 4054—4103 were laid on the Table.

4. Calling Attention

Shri Madhu Dandavate called the attention of the Minister of Ex-
ternal Affairs to the reported supply of arms to Pakistan by the U.S.SR.
and France and the reaction of the Government thereto.

The Minister of External Affairs made a statement in regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English versions) of
the National Productivity Couyncil, New Delhi, for the year
1969-70.

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 618A of the Companies
Act, 1956:—

(i) (a) Review by the Government on the working of the Rural
Electrification Corporation Limited, New Delhi, for the
period 25th July, 1969 to 31st March, 1970.
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(b) Annual Report of the Rural Electrification Corporation
Limited, New Delhi, for the period 25th July, 1969 to 3lst
March, 1970 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General tiereon.

(ii) (a) Review by the Government on the working of the
- National Projects Construction Corporation Limited, New
Delhi, for the year 1969-70.

(b) Annual Report of the National Projects Construction Corpo-
ration Limited, New Delhi, for the year 1969-70 along with
the Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

6. The Budget (General) 1971-72—Demands for Grants

L ('i) Discussion on the Demands for Grants Nos. 33 to 35 and 124 for
which the Ministry of Foreign Trade is responsible and the cut motions _
thereto moved on the 2nd July, 1971, continued and was concluded.

The cut motions moved on the 2nd July, 1971, were negatived.

All the Demands for Grants for which the Ministry of Foreign Trade
is responsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1971-72, were voted in full.

(ii) Discussion on the Demand for Grants Nos. 71 and 133 for which
the Ministry of Petroleum and Chemicals is responsible cammenced and
was concluded.

Two cut motions [Nos. 1 and 2] were moved and negatived.

All the Demands for Grants for which the Ministry of Petroleum
and Chemicals is responsible, as shown under colummn 4 of the printed
List of Demands for Grants—Budget (General) 1971-72, were voted in
full.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th July, 1971).

S. L. SHAKDHER,
Secretary.

180
GMGIPND—LS I—1160 (D) LS—6-7-71—810.



e

———

‘ LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, July 7, 1971!Asadha, 16, 1893 (Saka)

No. 45

!-1. Starred Questions

Starred Questions Nos. 963, 967—974, 976, 978, 979, 985, 988 and 990
were orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

'Replies to Unstarred Questions Nos. 4104—4114, 4116—4185, 4187—
4210, 4212, 4213 and 4216—4225 were laid on the Table.

3. Calling Attention

\/S-hri Ramsahai Pandey called the attention of the Minister of Home
Affairs to the reported crossing of ceasefire line by Pakistani infiltrators
in Jammu and Kashmir and Pakistani plans to send more infiltrators
into Kashmir for subversive activities.

The Minister of State for Home Affairs made a statement in regard
therto.

4. Papers Laid on the Table
’,‘ The following papers were laid on the Table:—

\ (1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

.. (i) The Indian Administrative Service (Fixation of Cadre
Strength) Fourth Amendment Regulations, 1971, published
in Notification No. G.S.R. 897 in Gazette of India dated the
5th June, 1971.

(ii) The Indian Administrative Service (Pay) Ninth Amendment
Rules, 1971, published in Notification No. G.S.R. 858 in
Gazette of India dated the 5th June, 1971.

(2) (i) A copy of the Cotton Textiles (Control) Amendment Order,
1971 (Hindi and English versions) published in Notification
No. S.O. 324 in Gazette of India dated the 16th January, 1971,
under sub-section (68) of section 3 of the Essential Commodi-

ties Act, 1955.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.
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(3) A copy of the Export of Cast Iron Manhole Covers and Frames
(Inspection) Rules, 1971 (Hindi and English versions) publish-
ed in Notification No. S.0. 2155 in Gazette of India dated the
28th May, 1971, under sub-section (3) of section 17 of the Ex-
port (Quality Control and Inspection) Act, 1963.

5. Statement by Minister '

The Deputy Minister of Railways made a statement on the train
accident between Hotar and Magrahat stations on the Eastern Railway on
the 6th July, 1971.

6. Motion for Election to Committee
Shri A. C. George moved the following motion:—

|2

!

“That in pursuance of cub-section (3) (f) of section 4 of the Tea
Act, 1953, read with Rule 4(1) (b) of the Tea Rules, 1954, the
members of this House do proceed to elect, in such manner
as the Speaker may direct, two members from among them-
selves to serve as members of the Tea Board.”

The motion was adopted.
U 7. The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants No~. 57 to 59 and 129 for which
the Ministry of Information and Broadcasting is responsible commenced.

Forty-three cut motions [Nos. 1 to 29 and 31 to 44] were moved.
The discussion was not concluded.
8. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri Bhogendra Jha raised a half-an-hour discussion on points arising
out of the answer given on the 25th June, 1971 to Starred Question
No. 744 regarding Demands by All India Kisan Sabha for Institutional-
Credit for Agricultural Sector.

Shri K. R. Ganesh replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th July, 1971).

v

S. L. SHAKDHER,
Secretary.
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-’ LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, July 8, 1971|Asadha 17, 1893 (Saka)

No. 46

1. Starred Questions

Starred Questions Nos. 991—994, 996, 997, 999 and 1002—1004 were
orally answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4226—4228, 4230—4259, 4261—
4276 and 4278—4351 were laid on the Table.

3. Calling Attention
Shri Madhu Dandavate called the attention of the Minister of Ship-
ping and Transport to the reported malpractices and irregularities by

certain shipping companies in the import of newsprint through the
State Trading Corporation resulting in loss of crores of rupees of foreign

exchange to the country.

The Minister of Shipping and Transport made a statement in regard
thereto.

4. Papers Laid on the Table

A copy each of the following papers (Hindi and English versions)
were laid on the Table under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the Pyrites,
Phosphates and Chemicals Limited, for the year 1969-70.

(ii) Annual Report of the Pyrites, Phosphates and Chemicals
Limited, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor
General thereon.

'\“5. The Budget (General) 1971-72—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 57 to 59 and 129 for
which the Ministry of Information and Broadcasting is responsible and
the cut motions thereto moved on the 7th July, 1971 continued and was

concluded.
The cut motions moved on the 7th July, 1971, were negatived.
All the Demands for Grants for which the Ministry of Information

and Broadcasting is responsible, as shown under column 4 of the print-
[P.T.O.
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9d fl;iﬁt of Demands for Grants—Budget (General) 1971-72, were voted
in .

- '(ii) Discussion on the Demands for Grants Nos. 1 to 5, 111 and 112
for which the Ministry of Defence is responsible commenced.

Thirty-four cut motions (Nos. 1'to 34) were moved. (
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 9th July, 1971.)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, July 9, 1971|Asadha 18, 1893 (Saka)

No. 47
1. Starred Questions

Starred Questions Nos. 1021, 1023, 1025, 1026, 1029, 1031—1035 and
1040 were orally answered. Replies to Starred Questions Nos. 1022, 1024,
1027, 1028, 1030, 1036, 1037, 1039 and 1041—1050 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4352—4468 were laid on the Table.
3. Papers laid on the Table

The following papers were laid on the Table:—

1) A co%' of the Annual Report (Hindi and English versions) of
the National Research Development Corporation of India,
New Delhi, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Compotroller and Auditor
General thereon, under sub-section (1) of section 619A of the
Companies Act, 1956.

(2) A copy of the Industrial Finance Corporation (Issue and
Man&gment of Bonds) Amendment Regulations, 1971 (Hindi
and English versions) published in Notification No. 271 in
Gazette of India dated the 5th June, 1971, under sub-section
(3) of section 43 of the Industrial Finance Corporation Act,
1948.

(3) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1862:—

(i) G.S.R. 961 published in Gazette of India dated the 19th June,
-1971 together with an explanatory memorandum. . -

(ii) G|S|R| 964 published in Gazette of India dated the 22nd
June, 1971 together with an explanatory memorandum.

(iif) G.S.R. 977 published in Gazette of India dated the 26th
June, 1971 together with an explanatory memorandum.

(iv) G.S.R. 978 published in Gazette of India dated the 26th
June, 1971 together with an explanatory memorandum.

(4) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962 and
section 38 of the Central Excise and Salt Act, 1844.:—

[P.T.O.
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(i) The Customs and Central Excise Duties Bxport Drawback
.(General) Twenty-seventh Amendment Rules, ‘1971, pub-
lished in Notification No. G.S.R. 911 in Gazette of India
dated the 5th June, 1971.

(ii) The Customs and Central Excise Duties Export Drawback
(General) Twenty-eighth Amendment Rules, 1971, publish-
ed in Notification No. G.S.R. 912 in Gazette of India dated
the 5th June, 1971.

(iii) The Customs and Central Excise Duties Export Drawback
(General) Twenty-ninth Amendment Rules, 1971, published
in Notificatioin No. G.S.R. 913 in Gazette of India dated the
5th June, 1971, '

(iv) The Customs and Central Encise Duties Export Drawback
(General) Thirtieth Amendment Rules, 1971, published in
Notification No. G.S.R. 914 in Gazette of India dated the
5th June, 1971.

(v) The Customs and Central Excise Duties Export Drawback
(General) Thirty-first Amendment Rules, 1971, published
in Notification No. G.S.R. 915 in Gazette of India dated the
5th June, 1971.

(vi) The Customs and Central Excise Duties Export Drawback
(General) Thirty-second Amendment Rules, 1971, published
in Notification No. G.S.R. 916 in Gazette of India dated the
5th June, 1971.

(vii) The Customs and Central Excise Duties Export Drawback
(General) Thirty-third Amendment Rules, 1971, published
in Notification No. G.S.R. 917 in Gazette of India dated the
5th June, 1971.

(5) (i) A copy of the Annual Report of the School of Planning and
Architecture, New Delhi, for the year 1969-70.

(ii) A statement (Hindi and English versions) explaining the
reasons as to why the Hindi version of the above Report could
not be laid on the Table simultaneously.

4. Assent to Bills

Secretary laid on the Table copies, duly authenticated by the Secre-
tary of Rajya Sabha, of the following three Bills passed by the Houses
of Parliament during the current session and assented to:—

(1) The General Insurance (Emergency Provisions) Bill, 1971.
"~ (2) The Gold (Control) Amendment Bill, 1971.
“{3) The Maintenance of Internal Security Bill, 1871.
5. Government Bills—Introduced
‘i (1) The International Airports Authority Bill, 1971.

(2) The Central Board of Direct Taxes (Validation of Proceedings)
Bill, 1971,
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6. The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 5, 111 and 112 for
which the Ministry of Defence is responsible and the cut motions thereto
moved on the 8th July, 1971, continued.

’ The discussion was not concluded.
7. Private Members’ Bills—Introduced

(1) The Boundary Commission Bill, 1971 by Shri Madhu Dandgs_.
vate.

(2) The Constitution (Amendment) Bill, 1971 (Amendment of
articles 19 and 326) by Dr. Laxminarain Pandey.

) (3) The Constitution (Amendment) Bill, 1971 (Insertion of new
b articles 23A, 23B and 23C) by Shri Madhu Dandavate.

(4) The Constitution (Amendment) Bill, 1971 (Amendment of
article 368) by Shri Atal Bihari Vajpayee.

(5) The Constitution (Amendment) Bill, 1971 (Substitution of
, article 370) by Shri Atal Bihari Vajpayee.

(6) The Possession of Fire-arms and Ammunition Bill, 1971 by
. Shri R. R. Sharma.

\/8. Private Member’s Bill—Negatived
The Prevention of Conversion Bill, 1971 by Shri Jagannathruo Joshi

Discussion on the motion for consideration of the Bill moved by Shri
Jagannathrao Joshi on the 25th June, 1971, continuad.

The following Members took part in the debate:—
1) Sixri G. Viswanathan
[ 4 (2) Shri S. M. Banerjee
(3) Shri F. H. Mohsin
Shri Jagannathrao Joshi replied to the debate.
The motion for consideration of the Bill was negatived.
U 9. Private Member’s Bill—Withdrawn

The Parliament (Prevention of Disqualification) Amendment Bill, 1971
(Amendment of section 3) by Shri N. Sreekantan Nair

The motion for consideration of the Bill was moved by Shri N.
Sreekantan Nair.

The following Members took part in the debate: —
(1) Shri D. Deb
(2) Shri K. M. “Madhukar”
(3) Dr. Kailas
(4) Shri R. R. Sharma
(5) Shri G. Viswanathan

B [P.T.O.
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(8) Shri M. R. Gopal Reddy
(7) Shri Shashi Bhushan
(8) Shri H. R. Gokhale

Shri N. Sreekantan Nair replied to the debate.
The Bill was withdrawn by leave of the House.
L,m Private Member’s Bill—Under Consideration

The Gift-tax (Amendment) Bill 1971 (Amendment of sections 22, 28,
etc.) by Shri S. C. Samanta

The motion for consideration of the Bill was moved by Shri S. C.
Samanta.

Shri K. R. Ganesh took part in the debate.
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 12th July, 1971)

S. L. SHAKDHER,
Secretary.
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LOK SABHA ' 1

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, July 12, 1971/Asadha 21, 1893 (Seka)

No. 48
1. Starred Questions

Starred Questions Nos. 1051, 1053, 1054, 1056, 1059, 1061-1065, 1067
and 1070 were orally answered. Starred Question No. 1069 had been
postponed for answer on 19-7-1971. Replies to remaining questions
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4460—4476, 44784401,
%4931—4517, 4519-—4536, 4538—4549 and 4551—4568 were laid on the
able.

v/ Statement by the Minister of Health and Family Planning correct-
ing the reply given on the 7th June, 1971 to Unstarred Question No. 1451
regarding Plastic Cornea Crafting, was also laid on the Table.

3. Calling Attention
Shri G. P. Yadav called the attention of the Mirister of External

Affairs to the reported decision of U.S.A. to supply arms worth 35
million dollars to Pakistan under personal orders of President Nixon.

... .The Minister of External Affairs made a statement in regard thereto.
4. Papers Laid on the Table

The following papers were laid on the Table:—

: (1) (i) Review by the Government on the working of the Hindu-
i stan Latex Limited, New Delhi, for the year 19‘ -70.

(i) Annual Report of the Hindustan Latex Limited, New Delhi
for the year 1969-70 along with the Audited Accounts and
the comments of the Comptroller and Auditor General there-
on,

(2) A copy of the Prevention of Foed Adulteration (Amend-
ment) Rules, 1971 (Hindi and English versions) published in
Notification No. G.S.R. 938 in Gazette of India dated the 12th
June, 1971, under sub-section (2) of section 23 of the Preven-
tion of Food Adulteration Act, 1954.

3) A copy each of the following documents (Hindi and English

@ versicl;ns) upder sub-section (8) of section 10 of the Bang;g
Companies (Acquisition and er of Undertakings) Act,
1970:—

P.T.O.
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(i) Report on the working and activities of the Central Bank
of India for the period 19th July, 1969 to 31st December,
1969 along with the Accounts and the Auditor’s Report
thereom.

(ii) Report on the working and activities of the Bank of India
for the period 19th July, 1969 to 31st December, 1969 along
with the Accounts and the Auditor’s Report thereon.

(iii) Report on the working and activities of the Punjab
National Bank for the period 19th July, 1969 to 31st Decem-
ber, 1969 along with the Accounts and the Auditor’s Re-
port thereon.

(iv) Report on the working and activities of the Bank of Baroda
for the period 19th July, 1969 to 31st December, 1969 along
with the Accounts and the Auditor’s Report thereon.

(v) Report on the working and activities of the United Com-
mercial Bank for the period 19th July, 1969 to 31st Decem-
b};er, 1969 along with the Accounts and the Auditor’s Report
thereon.

(vi) Reggort on the working and activities of the Canara Bank
for the period 19th July, 1969 to 31st December, 1989 along
with the Accounts and the Auditor’s Report thereon.

(vii) Report on the working and activities of the United Bank
of India for the period 19th July, 1969 to 31st December,
1969 along with the Accounts and the Auditor’s Report

. .thereon.

(viii) Repart on the working and activities of the Dena Bank
for the period 19th July, 1969 to 31st December, 1969 along
with the Accounts and the Auditor’s Report thereon.

(ix) Report on the working and activities of the Syndicate Bank
for the period 19th July. 1969 to 31st December, 1969 along
with the Accounts and the Auditor's Report thereon.

(x) Report on the working and activities of the Union Bank of
India for the period 19th July. 1969 to 31st December, 1969
along with the Accounts and the Auditor's Report thereon.

(xi) Report on the working and activities of the Allahabad Bank
for the period 19th July. 1969 to 31st December, 1969 along
with the Accounts and the Auditor’s Report thereon.

(xii) Report on the working and activities of the Indian Bank
for the period 19th July. 1969 to 31st December, 1969 along
with the Accounts and the Auditor’s Report thereon.

(xiii) Report on the working and activities of the Bank of Maha-

s R rashtra for the period 19th July, 1969 to 31st December, 1969
e - along with the Accounts and the Auditor's Report thereon.
e (oiiv) Renort on the working and activities of the Indian Over-

seas Bank for the period 19th July, 1969 to 31st December,
1969 along with the Accounts and the Auditor’s Report

~oE thereon, -

R ';(Gifv:k?cﬁni'éach of -the following papers '(Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
o Act, 1956 —
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i) Revieyv by the Government on the working of the Hindustan
Housing Factory Limited, New Delhi, for the year 1969-70.
(ii) Annual Report of the Hindustan Housing Factory Limited,
New Delhi, for the year 1969-70 along with the Audited Ac-

counts and the comments of the Comptroller and Auditor
General thereon.

b .
5. The Budget (General) 1971-72—Demands for Grants

v (i) Discussion on the Demands for Grants Nos. 1 to 5, 111 and 112
for which the Ministry of Defence is responsible and the cut motions
thereto moved on the 8th July, 1971, continued and was concluded.

The cut motions moved on the 8th July, 1971, were negatived.

All the Demands for Grants for which the Ministry of Defence is
responsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1971-72, were voted in full.

+ii) Discussion on the Demands for Grants Nos. 81 to 84, 138 and 139
for which the Ministry of Tourism and Civil Aviation is responsible
commenced and was concluded.

Thirty-two cut motions [Nos. 20 to 24 and 37 to 63] were moved and
negatived.

All the Demands for Grants for which the Ministry of Tourism and
Civil Aviation is responsible, as shown under column 4 of the printed
List of Demands for Grants—Budget (General) 1971-72, were voted in
full.

¢ Half-An-Hour Discussion on Matters Arising Out of Answer to
| Question

Shri C. K. Chandrappan raised a half-an-hour discussion on points
arising out of the answer given on the 18th June, 1971 to Starred Ques-
tion No. 582 regarding PL-480 funds for educational activities.

) Shri Siddhartha Shankar Ray replied to the discussion.
(Lok Sabha adjourmed till 11 A.M. on Tuesday, the 13th July, 1971),

'S. L. SHAKDHER,
Secretary,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, July 13, 1971|Asadha 22, 1893 (Saka)

No. 49
f(n

co. 1, Starred Questions

Starred Questions Nos. 1081—1084, 1087—1089, 1091, 1093—1096, 1098
D¢ynd 1099 were orally answered. Replies to remaining questions were laid
on the Table. . I

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4569—4602 and 4604—4714 were
laid on the Table.

3. Calling Attemtion

Shri Nuggehalli Shivappa called the attention of the Minister of Irri-
gation and Power to the reported statement of the Chief Minister of
Tamil Nadu and the resolution passed by the Tamil Nadu Legislative
Assembly demanding that the Central Government should refer the
Cauvery waters dispute to a Tribunal and restrain the Mysore Govern-
ment from going ahead with the construction of Hemavati and other
projects in the Cauvery basin.

The Minister of Irrigation and Power made a statement in regard
thereto.

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi version) under
sub-section (1) of section 619A of the Companies Act, 1956:—

(i) Review by the Government an the working of the Cement
Corporation of India Limited, New Delhi for the year 1969-
70.

(li) Annual Report of the Cement Corporation of India Limited,
New Delhi, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

[P.T.O.
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(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Water
and Power Development Consultancy Services (India)

Limited, New Delhi, for the period 26th June, 1969 to 3lst
March, 1970.

(ii) Annual Report of the Water and Power Development Con-
sultancy Services (India) Limited, New Delhi, for the period
26th June, 1969 to 31st March, 1970 along with the Audited

Accounts and the comments of the Comptroller and Auditor
General thereon.

5. Report of Public Accounts Committee

Shri C. C. Desai presented the Third Report of the Public Accounts

Committee regarding paragraph 36 of Audit Report (Civil) 1970 relating
to Exploratory Tubewells Organisation.

6. The Budget (General) 1971-72—Demands for Grants
fombined discussion on the following items of business commenced:—

*(i) Demands for Grants Nos. 6 to 10 and 113 for which the
Ministry of Education and Social Welfare is responsible.

**(ii) Demands for Grants Nos. 98 to 100 for which the De[iart-
ment of Culture is responsible.

Forty-one cut motions [Nos. 6 to 8 and 12 to 49] relating to the
Demands for Grants for which the Ministry of Education and Social
Welfare is responsible, were moved.

The discussion was not concluded.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 14th July,
1971).

S. L. SHAKDHER,
Secretary.

*Discussed together.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Wednesday, July 14, 1971/Asadha 23, 1893 (Saka)

No. 50
1. Starred Questions

Starred Questions Nos. 1112, 1114, 1116—1125, 1127—1129 and 1131 were
orally answered. Replies to Starred Questions Nos. 1113, 1115, 1126, 1130
and 1132—1140 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4715—4746 and 4748—4870 were
laid on the Table.

3. Calling Attention

Shri H. N. Mukerjee called the attention of the Minister «f Fome
Affairs to the reported killing in prison of five political prisoners in
Alipore Special Jail, Calcutta, during the alleged jail-break zitempt on
the 11th July, 1971,

The Minister of State for Home Affairs made a statement in regard
thereto. :

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Indian Telegraph (Fifth Amendment) Rules,
1971 (Hindi and English versions) published in No:ification
No. G.S.R. 799 in Gazette of India dated the 29th May, 1971,
under sub-section (5) of section 7 of the Indian Telegraph
Act, 1885. '

* (2) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the . .J)1 India
Services Act, 1951:—

(i) The Indian Administrative Service (Recruitment) Third Am-
endment Rules, 1971, published in Notification No. G.S.R.
980 in Gazette of India dated the 26th June, 1971.

(ii) The Indian Police Service (Recruitment) Third Amendment
Rules, 1971, published in Notification No. G.S.R. 981 in
Gazette of India dated the 26th June, 1971.

[P.T.O.
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(iii) ‘The Indian Administrative Service (Emergency Commiss
sioned and Short Service Commissioned Officers) (Appoint.
ment by Competitive Examination) Regulations, 1971, pub-
lished in Notification No. G.S.R. 982 in Gazette of India
dated the 26th June, 1971. ,

(iv) The Indian Police Service (Emergency Commissioned and
Short Service Commissioned Officers) (Appointment by .
Competitive Examination) Regulations, 1971, published in
Notification No. G.S.R. 983 in Gazette of India dated the
26th June, 1971.

(3) A copy of Notification No. S.0. 2197 (Hindi version) published
in Gazette of India dated the 5th June, 1971 containing crrri-
gendum to Hindi version of Notification No. S:O. 1304 cated
the 28th March, 1969, under sub-section (5) of vection 4 of
the Inter-State Corporations Act, 1957.

(4) (i) A copy each of the Annual Reports (Hindi and English + er-
sions) of the Indian Council of Agricultural Research, New
Delhi for the year 1967-68 and 1968-69.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Reports.

(5) A copy of the Export of ignorganic Chemicals (Inspectign)
Amendment Rules, 1971 (Hindi and English versions) publis-
hed in Notification No. S.0. 2454-B in Gazette of India dated
the 24th June, 1971, under sub-section (3) of section 17 of the
Export (Quality Control and Inspection) Act, 1963.

(6) A copy of the Certified Accounts (Hindi and English versions)
of the Coffee Board for the year 1969-70 and the Audit Re-
port thereon.

5. Report of Committee on Private Members’ Bills aund Resolutions

Shri G. G. Swell presented the Fourth Report of the Committee on
Private Members’ Bills and Resolutions.

6. Report of Public Accounts Committee v !
Shri C. C. Desai presented the First Report of the Public Acecounts
Committee regarding Audit Report (Civil) 1970 and Appropriation Ae-
counts (Civil) 1968-69 relating to the Ministry of External Affairs, De-
partment of Industrial Development and Department of Rehabilitation..

7. Statement by Minister

The Minister of State for Home Affairs made = statement correcting
the answer given on the 30th June, 1971 to a supplementary by Shri Vik-
ram Mahajan an Starred Question No. 814 regarding appointment of 8
lawyer to assist the proceedings of the Netaji Enquiry Commission.

8. The Budget (General) 1971-72—Demands for Grants

Combined discussion on the following items of husiness continued and
was concluded:—
~*(1) Demands for Grants Nos. 6 to 10 and 113 for which the Minis-
try of Education and Social Welfare is respcnsible and the cut
motions thereto moved on the 13th July, 1971.
" *(ii) Demands for Grants Nos. 98 to 100 for which the Department
of Culture is responsible.

' ‘A“.‘Dism;;é;l to gethe;.-. ~
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All the cut motions relating to the Demands fof Grants for which
the Ministry of Education and Social Welfare is responsible, moved on
the 13th July, 1971, were negatived.

All the Demands for Grants for which the Ministry of Education and
Social Welfare is responsible, as shown under column 4 of the printed
List of Demands for Grants—Budget (General) 1971.72, were voted in

full.

All the Demands for Grants for which the Department of Culture is
responsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1971-72, were voted in full.

_ (iii) Discussion on the Demands for Grants Nos. 53 to 56 and 128
for which the Mimistry of Industrial Development is respon-
sible commenced.

Forty cut motions (Nos. 1 to 7, 18 to 29, 32 to 42 and 45 to 54) were
moved.

The discussion was not concluded.
9. Half-an-Hour Discussion on matters arising out of answer to Question

Shri Indrajit Gupta raised a half-an-hour discussion on poi#nts arising
out of the answer given on the 7th July, 1971 to Starred Question No. 971
regarding purchase of films for exhibition on reciprocal basis by India
and Soviet Union and no similar arrangements with U.S.A.

Shri Lalit Narayan Mishra replied to the discussicn.
(Lok Sabha adjourned till 11 AM. on Thursday, the 15th July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA .

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, July 15, 1971|Asadha 24, 1893 (Saka)

No. 51

1. Starred Questions

Starred Questions Nos. 1141, 1142, 1144, 1145, 1147, 1148, 1153, 1154,
1157, 1158 and 1160 were orally answered. Replies to Starred Questions
Nos. 1146, 1149—1152, 1155, 1156, 1159 and 1161—1170 were laid on the
Table.

:‘2. ‘Unstarred Questions

Replies to Unstarred Questions Nos. 4871—4892, 4894—4914, 4917—4923,
4926—4953, 4955, 4957—5004 and 5006—5015 were laid on the Table.

7‘.{ Calling Attention

. Shri S. M. Banerjee called the attention of the Minister of Defence to
"the reported violation of security rules by American T. V. men in colla-
boration with an Indian photographer and pictures taken by them of army
installations in Assam and Tripura.

The Minister of Defence made a statement in regard thereto.
| 4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
‘ Act, 1956:—

(a) (i) Review by the Government on the working of the Mining
and Allied Machinery Corporation Limited, Durgapur, for the
year 1969-70.

(ii) Annual Report of the Mining and Allied Machinery Corpora-

) tion Limited, Durgapur, for the year 1969-70 along with the

' Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

(b) (i) Review by the Government on the working of the Triveni
Structurals Limited for the year 1969-70.

(ii) Annual Report of the Triveni Struturals Limited for the year
1969-70 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.
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(c) (i) Review by the Government on the working of the Eharat
Heavy Plate and Vessels Limited, Visakhapatnam, for the
year 1969-70.

(ii) Annual Report of the Bharat Heavy Plate and Vessels Limi-
ted, Visakhapatnam, for the year 1969-70 along with the -
Audited Accounts and the comments of the Comptroller and (
Auditor General thereon.

(2) A copy of Notification No. G.S.R. 969 (Hindi and English ver-
sions) published in Gazette of India dated the 26th June, 1971,
making certain amendments to Notification No. G.S.R. 1842
dated the 24th December, 1964 under sub-section (1) of section
12A of the Essential Commodities Act, 1968.

5 Report of Public Accounts Committee

Shrimati Mukul Banerji presented the Sixth Report of the Public
Accounts Committee regarding paragraph 80 of Audit Report (Civily 1970
relating to Delhi Milk Scheme.

8. The Budget (General) 1971.72—Demands for Grants

\4) Discussion on the Demands for Grants Nos. 53 to 56 and 128 for

which the Ministry of Industrial Development is responsible and the
cut motions thereto moved on the 14th July, 1871, continued and was
concluded.

The cut motions moved on the 14th July, 1971, were negatived.

All the Demands for Grants for which the Ministry of Industrial
Development is responsible, as shown under column 4 of the printed
%’let of Demands for Grants—Budget (General) 1971-72, were voted in

.~ (ii) Discussion on the Demands for Grants Nos. 28 to 32, 122 and 123
for which the Ministry of Agriculture is responsible commenced.

Thirty-three cut motions [Nos. 10, 12, 16 to 20, 22 and 34 to 58] werey }
moved.

The discussion was mot concluded.
7. Report of Business advisory committee

Shri Raj Bahadur presented the Third Report of the Business Ad-
visory Committee.

(Lok Sabha adjourned till 11 A M. on Friday, the 16th July, 1971).

S. L. SHAKDHER—
Secretary.—
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, July 16, 1971|Asadha 25, 1893 (Saka)

No. 52

1. Starred Questions
" Starred Questions Nos. 1171, 1172, 1174—1176, 1179, 1.180, 1183 ar}d
1184 were orally answered. Replies to remaining questions were laid

on the Table.

» 2, Unstarred Questions

Replies to Unstarred Questions Nos. 5016—5049,
5103—5165 were laid on the Table.

f Calling Attention

Shri Tridib Chaudhuri called the attention of the Minister of Rail-
ways to the reported blowing up of Railway track between Majdia
and Burnpur in the Sealdah Division of Eastern Railway by explosive
mines placed by Pakistani saboteurs.

The Minister of Railways made a statement in regard thereto.

50515100 and

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report (Hindi and English versions) of the
Indian Council of Social Science Research, New Delhi, for
the period 1st August, 1969 to 31st March, 1970.

(2) A copy of Notification No. G.S.R. 986 (Hindi and English
versions) published in Gazette of India dated the 28th June,
1971 issued under the Central Excise Rules, 1944, together
with an explanatory memorandum.

(3) A copy of Notification No. G.S.R. 987 (Hindi and English ver-
sions) published in Gazette of India dated the 1st July, 1971,
under section 158 of the Customs Act, 1962, together with an
explanatory memorandum.

(4) A copy each of the following papers (Hindi and English ver-
XO?S)I 91{_;2der sub-section (1) of section 619A of the Companies
ct, —_

(i) Review by the Government on the working of the National
Buildings Construction Corporation Limited, New Delhi
for the year 1969-70. ’
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ii) Annual Report of the National Buildings Construction Cor-
@ poration LiEnited, New Delhi, for the year 1969-70 along
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.
5. Report of Public Accounts Committee

Shri C. C. Desai presented the Fourth Report of the Public Accounts
Committee regarding Audit Reports on the Accounts of the Indian
Council of Agricultural Rezearch for the years 1966-67, 1967-68 and

1968-69.
6. Statement regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 19th July, 1971

. 7. Statement by Minister

The Minister of Petroleum and Chemicals made a statement regard-
ing the appointment of a Committee to investigate into certain aspects
of the working of the Oil and Natural Gas Commission.

8. Motion regarding Third Report of Business Advisory Committee
Shri Raj Bahadur moved the following motion:—

“That this House do agree with the Third Report of the Business
Advisory Committee presented to the House on the 15th July.
1971.”

The motion was adopted.
9. Government Bill—Introduced
. The West Bengal State Legislature (Delegatian of Powers) Bill, 1971.

The motion for leave to introduce the Bill moved by Shri Krishna
Cl:angra g’ant was opposed. The motion was adopted and the Bill was
introduced.

10. The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 28 to 32, 122 and 123 for
which the Ministry of Agriculture is respomsible and the cut motions
thereto moved on the 15th July, 1971 continued.

The discussion was not concluded.

11. Motion Regarding Fourth Report of Committee on Privatec Members’
Bills and Resolutions

Shri Ramavatar Shastri moved the following motion:—

“That this House do agree with the Fourth Report of the Com-
mittee on Private Members' Bills and Resolutions presented
to the House dn the 14th July, 1971.”

The motion was adopted.
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'12. Private Member’s Resolution—Negatived

Shri A. K. Gopalan concluded his speech on the following Resolu-
tion moved by him on the 2nd July, 1971:—

»

“This House is of the opinion that the Government should take

b firm line of supporting the National Liberation movements

and condemn in unequivocal terms the American aggression

in three Indo-Chinese States, give recognition to provisional

Revolutionary Government of South Vietnam, and full re-

cognition to the Governments of Democratic Republic of

Vietnam, Korean People’s Democratic Republic and Germajn
Democratic Republic.”

Four amendments were moved by Sarvashri K. M. “Madhukar” and
Ranen Sen.

\7' Amendments Nos. 1, 2 and 5 by Sarvashri Bibhuti Miishra, K. M.
“Madhukar” and Ranen Sen, respectively were ruled out of order.

The following Members took part in the debate:—
(1) Shri Ranen Sen
(2) Shri R. P. Ulaganambi
(3) Shri G. P. Yadav

(4) Shri Shashi Bhushan
(5) Shri Indrajit Gupta
(6) Shri M. R. Gopal Reddy

(7) Sardar Swaran Singh
Shri A. K. Gopalan replied to the debate.
The amendments moved were negatived

The Resolution was also negatived.

13. Private Member’s Resolution—Under Consideration -«
Shri Shashi Bhushan moved the following Resolution:

“This House is of optnion that the Constitution be so amended as
- to provide explicitly for the joint sitting of the two Houses
of Parliament for passing a Bill to amend the Constitution
when such a Bill, having been passed by the Lok Sabha, is
rejected by the Rajya Sabha.”

An amendment was moved by Shri M. C. Daga.
The following Members took part in the debate:--
(1) Shri V. K. Krishna Menon
(2) Shri Raja Kulkarni
(3) Shri S. M. Banerjee
(4) Shri Vayalar Ravi
(5) Shri M. C. Daga

-
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(6) Shri Nawal Kishore Sinha
(7) Shri Rajaram Dada Saheb Nimbalkar
(8) Shri Amrit Nahata (Speech unfinished).
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M on Monday. the 19th July, 1971).
S. . SHAKDHER,

Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, July 19, 1971|Asadha 28, 1893 (Saka)

No. 53
1. Starred Questions

Starred Questions Nos. 1202, 1203, 1206—1210, 1215, 1216, 1221, 1223,
1225, 1226, 1228 and 1229 were orally answered. Replies to remaining
questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 5166—5180, 5182—5197, 5199—
5208, 5210—5285 and 5287 were laid on the Table.
v'3. Calling Attention

Shri R. Balakrishna Pillai called the attention of the Minister c’
Finance to the reported fake currency notes of various denominations,
worth several crores of rupees, bearing the duplicate number of official
notes clandestinely put into circulation in the country.

The Minister of State for Finance made a statement in regard thereto.

y 4. Papers Laid on the Table

A copy each of the following papers (Hindi and English versions)
were laid on the Table under sub-section (1) of section 619A of the Com-
panies Act, 1956: —

(i) Review by the Government on the working of the Madras
Fertilizers Limited, Madras, for the yeg 1969-170.

(ii) Annual Report of the Madras Fertilizers Limited, Madras, for
the year 1969-70 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

.

5. Report of Estimates Committee

Shri Kamal Nath Tewari presented the Second Report of the Esti-
mates Committee on the Ministry of Shipping and Transport—Tuticorin
and Mangalore Ports.

6. Report of Public Accounts Committee

Dr. Laxinarayan Pandey presented the Fifth Report of the Public
Accounts Committee regarding Audit Report (Civil) 1870 relating to the
Ministry of Works, Housing and Urban Development.
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7. Statements by Ministers

(i) The Minister of Steel and Mines made a statement regarding the

collapse of a portion of the roof of Steel Melting Shop of Rourkela Steel
Plant.

/ (ii) The Minister of Railways made a statement regarding punctuality
of trains.

e

8. The Budget (General) 1971—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 28 to 32, 122 and 123
for which the Ministry of Agriculture is responsible and the cut motions
thereto moved on the 15th July, 1971 continued and was concluded.

The cut motions moved on the 15th July, 1971 were negatived.

All the Demands for Grants for which the Ministry of Agriculture is
responsible, as shown under column 4 of the printed List of Demands
for Grants—Budget (General) 1971-72, were voted in full.

+(ii) Discussion on the Demands for Grants Nos. 11 and 12 for which
the Ministry of External Affairs is responsible commenced.
Forty-nine cut motions [Nos. 13 to 20 and 44 to 84] were moved.
The discussion was not concluded.

*9. The Mysore Budget—1971-72

Shri K. R. Ganesh laid on the Table a statement of the estimated
receipts and expenditure of the State of Mysore for the year 1971-72,
together with his statement thereon.

%10. The Gujarat Budget—1971-72

Shri K. R. Ganesh laid on the Table a statement of the estimated
receipts and expenditure of the State of Gujarat for the year 1971-72,

together with his statement thereon. '
*11. The West Bengal Budget—1971-72
Shri K. R. Ganesh laid on the Table a statement of the estimated

receipts and expenditure of the State of West Bengal for the year 1971-
72, together with his statement thereon.

12. Half-An-Hour Discussion on Matters Arising Out of Answer to
Question

V" Shri Shashi Bhushan raised a half-an-hour discussion on points

arising out of the answer given on the 8th July, 1971 to Unstarred Ques-

tion No. 4257 regarding workers laid off in Ganesh Flour Mills Limited, ,

Delbi.
Shri Balgovind Verma replied to the discussion.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th July, 1971).

S. L. SHAKDHER,
Secretary.

*Laid at 4-10 P.M. T /\ T )
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b, LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, July 20, 1971|Asadha 29, 1893 (Saka)

No. 54
1. Starred Questions
Starred Questions Nos. 1231, 1234, 1236, 1239—1241 and 1243--1248

were orally answered. Replies to remaining questions were laid on
the Table.

2. Unstarred Questions

T bll%eplies to Unstarred Questions Nos. 5288—5428 were laid on the
able.

/3. Calling Attention

Shri Hari Kishore Singh called the attention of the Minister of
External Affairs to the reported agreement between Nepal and China
wherein China has been permitted by Nepal to survey Terai border
near Indian border.

The Minister of External Affairs made a statement in regard there-
to.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1965:—

(i) (a) Review (Hindi and English versions) by the Government
on the working of the Hindustan Photo Films Manufac-
turing Company Limited, for the year 1969-70.

(b) Annual Report of the Hindustan Photo Films Manufactur-
-~ ing Company Limited, for the year 1969-70 along with the
Audited Accounts and the comments of the Comptroller

and Auditor General thereon.

(ii) (a) Review (Hindi and English versions) of the National
Industrial Development Corporation Limited, New Delhi,
for the year 1969-70 along with the Audited Accounts and
the comments of the Comptroller and Auditor General

thereon.

(b) Annual Report (Hindi and English versions) of the
National Industrial Development Corporation Limited, New
Delhi, for the year 1969-70 along with the Audited Ac-
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counts and the comments of the Comptroller and Auditor
General thereon.

2) A co Hindi and English versions) of the Annual Report
@ of thgyPérmanent Indus Commission for the year ended the
31st March, 1971.
5. Report and Minutes of Estimates Committee

Shri Piloo Mody presented the following Report and Minutes of the
Estimates Committee:—

(1) First Report on the Ministry of Shipping and Transport—
Visakhapatnam Port.

(2) Minutes of the sittings of the Estimates Committee relating
to First and Second Reports on the Ministry of Shipping and
Transport.

6. Report of Committee on Absence of Members

Shri S. C. Samanta presented the First Report of the Committee on
Absence of Members from the Sittings of the House.

7. Motion Regarding Report of Joint Committee
Shri Jagannath Rao moved the following motion:—

“That this House do extend the time appointed for the presen-
tation of the Report of the Joint Committee on amendments
to election law upto the last day of the first week of the next
session.”

The motion was adopted.

v 8 The Budget (General) 1971-72—Demands for Grants

Discussion on the Demands for Grants Nos. 11 and 12 for which the
Ministry of External Affairs is responsible and the cut motions thereto
moved on the 19th July, 1971, continued and was concluded.

The cut motions moved on the 19th July, 1971, were negatived.

All the Demands for Grants for which the Ministry of External .

Affairs is responsible, as shown under column 4 of the printed List of
Demands for Grants-——Budget (General) 1971-72, were voted in full.

197{%0k Sabha adjourned till 11 AM. on Wednesday, the 21st July,

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Wednesday, July 21, 1971|Asadha 30, 1893 (Saka)

No. 55

1. Starred Questions
Starred Questions Nos. 1261—1271 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 5429—5462, 5464—5471, 5473—
5538 and 5540—5577 were laid on the Table,

/3 Calling Attention
Shri P. R. Das Munsi called the attention of the Minister of Railways
to the reported non-availability of Soviet aid and assistance for the pro-
posed Calcutta Tube Railway.

The Minister of Railways made a statement in regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report (Hindi version) of the Comptroller and
Auditor General of India on Central Government (Civil)
Revenue Receipts for the year 1968-70, under article 151(1) of
the Constitution.

(2) A copy of the Annual Administration Report (Hindi and
English versions) of the Delhi Development Authority for the
year 1969-70 under section 268 of the Delhi Development Act,

1957.

3 A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre
Strength) Twelfth Amendment Regulations, 1971, publish-
ed in Notification No. G.SR. 946 in Gazette of India dated
the 19th July, 1971. '

(ii) The Tenth Amendment of 1971 to the Indian Administrative
Service (Pay) Rules, 1954 published in Notification No.
G.S.R. 948 in Gazette of India dated the 19th June, 1971.
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(iii) The Indian Administrative Service (Fixation of Cadre

4

Strength) Eleventh Amendment Regulations, 1971, published
in Notification No. G.S.R. 949 in Gazette of India dated the
19th June, 1971.

(i) A copy of the Mysore Fire Force (Maintenance of Disci-
pline and Removal from Service) Rules, 1971, published in
Notification No. G.S.R. 203 in Mysore Gazette dated the 1st
July, 1971, under sub-section (3) of section 39 of the Mysore
Fire Force Act, 1964, read with clause (c) (iv) of the Procla-
mation dated the 27th March, 1971, issued by the President in
relation to the State of Mysore.

(i) A statement explaining the reasons as to why the Hindi

(5)

(6)

(i)

dit)

4))

(8)

)

(i)

version of the above Notification could not be laid on the
Table simultaneously.

A copy of the Bombay Cinema (Gujarat First Amendment)
Rules, 1971 (Hindi and English versions) published in Notifi-
cation No. GH|G!63|BCR-3270/7281-A in Gujarat Government
Gazette dated the 1lst May, 1971, under sub-section (5) of

section 9 of the Bombay Cinemas (Regulation) Act, 1953, read -

with clause (c¢) (iv) of the Proclamation dated the 13th May,
1971, issued by the President in relation to the State of
Gujarat.

(i) A copy of the Mysore Cinemas (Regulation) Rules, 1971,
published in Notification No. G.SR. 72 in Mysore Gazette
dated the 10th March, 1971, under section 22 of the Mysore
Cinemas (Regulation) Act, 1964, read with clause (¢) (iv) of
the Proclamation dated the 27th March, 1971, issued by the
‘President in relaticn to the State of Mysore.

A statement (Hindi and English versions) explaining the _

reasons as to why the Hindi version of the above Notification
could not be laid on the Table simultaneously.

A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

A copy of the Certified Accounts (Hindi and English versions)
of the Textiles Committee for the year 1969-70 and the Audit
Report thereon, under sub-section (4) of section 13 of the
Textiles Committee Act, 1963.

A copy of the Audit Report on the Accounts of the Rubber

Board for the year 1969-70 along with the statement of’

Accounts. (Hindi and English versions).

(i) A copy of the Audit Report on the Accounts of the Tea
Roard for the year 1968-69 along with the statement of
ccounts.

A statement (Hindi and English versions) explaining the
reasons for delay in laying the above Audit Report and also

the reasons as to why the Hindi version of the Audit Report ..

could not be laid on the Table simultaneously.
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5. The Budget (General) 1971-72—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 36, 37 and 125 for
which the Ministry of Health and Family Planning is responsible com-
menced and was concluded.

Ninéty-eight cut motions [Nos. 3 to 20, 40 to 71 and 82 to 129] were
moved and negatived.

All the Demands for Grants for which the Ministry of Health and
Family Planning is responsible, as shown under column 4 of the printed
}‘lflt of Demands for Grants—Budget (General) 1971-72, were voted in
ull.

(ii) Discussion on the Demands for Grants Nos. 85 to 87 and 140 to
142 for which the Ministry of Works and Housing is responsible com-
menced and was concluded.

One hundred and forty cut motions [Nos. 1, 2, 6 to 116, 128 to 133,
148 and 155 to 174] were moved and negatived.

All the Demands for Grants for which the Ministry of Works and
Housing is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1971-72, were voted in full,

(iii) Discussion on the Demands for Grants Nos. 73 to 77 and 134 t«
136 for which the Ministry of Shipping and Transport is responsible con:-
menced and was concluded.

Eleven cut motions were moved and negatived.

All the Demands for Grants for which the Ministry of Shipping and
Transport is responsible, as shown under column 4 of the printed List
of Demands for Grants—Budget (General) 1971-72, werc voted in full.

(iv) At 6-10 P.M. the following Demands for Grants as shown under
colum 4 of the printed List of Demands for Grants—Budget (General)
1971-72, were submitted to the vote of the House and voted in full:—

(1) Demands Nos. 13 to 27 and 114 to 121 for which the Ministry
of Finance is responsible;

(2) Demands Nos. 68 to 70 for which the Ministry of Law ana
Justice is responsible;

(3) Demands Nos. 72 and 72-A for which the Ministry of Planning
is responsible,

(4) Demands Nos. 88, 89 and 143 for which the Department of
Atomic Energy is responsible;

(5) Demands Nos. 95 and 96 for which the Department of Com-
pany Affairs is responsible;

(6) Demand No. 97 for which the Department of Electronics is
responsible;

(7) Demand No. 101 for which the Department of Parliamentary
Affairs is responsible;

(8) Demands Nos. 102 to 104 for which the Department of Science
and Technology is responsible;
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(9) Demands Nos. 105 to 107 for which the Department of Supply
is responsible;

(10) Demand No. 108 for which Lok Sabha is responsible;
(11) Demand No. 109 for which Rajya Sabha is responsible; and {

(12) Demand Nos. 110 for whick the Secretariat of the Vice-Presi-
dent is responsible.

6. Government Bill—Introduced
The Appropriation (No. 2) Bill, 1971.
/ Government Bill—Passed
The Appropriation (No. 2) Bill, 1971

The motion for consideration of the Bill was moved by Shri Y. B.
Chavan.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Y. B. Chavan.
The motion was adopted and the Bill was passed.

(Lck Sabha adjourned till 11 AM. on Thursday, the 22nd July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Bried Record of Proceedings)

Thursday, July 22, 1971|Asadha 31, 1893 (Saka)

No. 56

1. Starred Questions

Starred Questions Nos. 1281, 1292, 1294, 1296, 1297 and 1299—1304
were orally answered. Replies to remaining questions were laid on the

Table.

2. Unstarred Questions

Replies to Unstared Questions Nos. 5579—5593, 5595—5630 and
5632—5720 were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

1)

A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) ‘Review by the Government on the workdng of the National

Coal Development Corporation Limited, Ranchi, for the
year 1969-70.

(ii) Annual Report of the National Coal Development Corpora-

2

®

tion Limited, Ranchi, for the year 1969-70 along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

A copy of the Gujarat Surviving Alienations Abolition
(Amendment) Rules, 1971 (Hindi and English versions) pub-
lished in Notification No. GHM|1766/M|GSAi1071/28810-Y in
Gujarat Government Gazette dated the 5th May, 1971, under
sub-section (2) of section 28 of the Gujarat Surviving Aliena-
tions, Abolition -Act, 1863, read with clause (¢) (iv) of the
Proclamation dated the 13th May, 1971, issued by the Presi-
dent in relation to the State of Gujarat.

A copy of the Annual Report (Hindi and English versions)
on the working of the Employees’ Provident Funds Scheme,
1952 for the year 1969-70.
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4, Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 19th July, 1971, Rajya Sabha
passed the Gujarat State Legislature (Delegation of Powers)
Bill, 1971,

(ii) That at its sitting held on the 19th July, 1971, Rajya Sabha
passed the Punjab State Legislature (Delegation of Powers)
Bill, 1971.
5. Bills Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table the following Bills, as passed by Rajya
Sabha:—

1) '1133791 Gujarat State Legislature (Delegation of Powers) Bill,

(2) 'll‘g}zlel Punjab State Legislature (Delegation of Powers) Bill,

6. Leave of Absence

The following Members were granted leave of absence from the sit-
tings of the House for the periods mentioned against each:—

(1) Shri J. Rameshwar Rao—24th May to 10th June, 1971 (Second
Session).

(2) Maharaja Martand Singh—25th March to 2nd April, 1971
(_Fir)st Session) and 24th May to 20th June, 1971 (Second Ses-
sion).

(3) Shri Anirit Nahata—24th May to 10th June, 1971 (Second
Sersions).

(4) Shri Shrikrishna Agarwal—24th May to 21st July, 1971 (Second
Session).

(6) Shri N. K. P. Salve—25th June to 9th July, 1971 (Second
Session).

(6) Shri Jharkhande Rai—24th May to 21st July, 1971 (Second
Session).

‘/7. The Gujarat Budget
The following items of business were takem up together.—

*(1) ?g'?f%] Discusion on the Budget for the State of Gujarat for

* (il Dem:nds for Grants Nos. 1 to 6, 9 to 14. 16 tn 22, 24 to 27, 29 to
35, 37 to 51, 53 to 82, 85, 88, 80 to 95 and 97 to 99 in respect
of the Budget for the State of Gujarat for 1971-72.

‘Discuésed together.
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The following Members took part in the combined debate:—
e (1) Shri Ajit Kumar Saha
(2) Shri Indulal Yajnik
® (3) Shri K. M. “Madhukar”
(4) Shri D. P. Jadeja
(5) Dr. Laxminarain Pandey
(6) Shri Khemchandbhai Chavda
(7) Dr. Mahipatray Mehta
(8) Shri H. M. Patel
Ny (9) Shri Nanjibhai Ravjibhai Vakaria
Shri K. R. Gamesh replied to the debate.

All the Demands for Grants in respect of the Budget for the State of
Gujarat for 1971-72, as shown under column 3 of the printed List of
Demands for Grants (Gujarat) for 1971-72, were voted in full.

8. The Mysore Budget
Y The following items of business were taken up together:—

**(i) General Discussion on the Budget for the State of Mysore for
1971-72.

**(ii) Demands for Grants Nos. 1 to 18, 20 to 27, 29, 30, 30B, 31, 31A,
32 to 48, 50, 50A and; 51 to 54 in respect of the Budget for the
State of Mysore for 1971-72,

Eleven cut motions relating to the Demands for Grants in respect of
Budge:t; for the State of Mysore for 1971-72, were moved.

@ The following Members took part in the combined debate--

(1) Shri Krishna Chandra Haldar

(2) Shri M. V. Krishnappa
(3) Shri Era Sezhiyan

(4) Shri Dharmarao Sharanappa Afzalpurkar
(5) Shri M. Kalyanasundaram

(6) Shri K. Lakkappa

(7) Shri Jagannathrao Joshi

(8) Shri K. K. Shetty

(9) Shri M. Satyanarayan Rao

(10) Shri C. M. Stephen

(11) Shri M. Kathamuthu

(12) Shri Nuggehalli Shivappa

'"'Discusséd together.
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(13) Shri G. Viswanathan

(14) Shri D. B. Chandre Gowda

(15) Shri K. Baladhandayutham

(16) Dr. Henry Austin 6

(17) Shri P. Ranganath Shenoy

(18) Shri K. Mallanna

(19) Shri Piloo Mody

(20) Shri A. K. Kotrashatti

(21) Shri Shibban Lal Saksena

(22) Shri R. V. Swaminathan

(23) Shri Sidrameshwar Swamy :
Shri K. R. Ganesh replied to the debate.

On cut motion No. 5 moved by Shri K. Baladhandayutham, the House
divided, Ayes 37; Noes 71. The cut motion was ac.cor_d.ing‘ly negatived.

Cut motion No. 11 moved by Shri G. Viswanathan was barred.
The remaining cut motions were megatived.

. . All the Demands for Grants in respect of the Budget for the State of
Mysoré for 1971-72, as shown under column 3 of the printed List of
Demands for Grants (Mysore) for 1971-72, were voted in full.

(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd July, 1971).

S. L. SHAKDHER,
‘ Secretarley,
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~ LOK SABHA .
‘ .

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, July 23, 1971|Sravana 1, 1893 (Saka)

No. 57
. _1. Starred Questions

Starred Questions Nos. 1322—1325, 1329—1331, 1333—1335, 1337, 1339
and 1341 were orally answered- Replies to remaining questions were
laid on the Table.

2. Unstarred Questions

. Replies to Unstarred Questions Nos. 5721—5732, 5734—5808, 5810—
5845, 5847, 5848, 5850—5866 and 5869—5881 were laid on the Table.

%3, Calling Attention

Shri Surendra Mohanty called the attention of the Minister of
Defence to the reported flight of two Pakistani Airforce Mirage aircrafts
over the Srinagar airport. ‘

The Minister of Defence made a statemrent in regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

@ (1) A copy of the Central Excise (Ninth Amendment) Rules, 1971
(Hindi and English versions) published in Notification
No. G.S.R. 1034 in Gazette of India dated the 10th July, 1971,
under section 38 of the Central Excises and Salt Act, 1944.

(2) A copy each of the following Notifications under sub-section
(4) of section 143 of the Bombay Prohibition Act, 1949, read
with clause (c)(iv) of the Proclamation dated the 13th May,
1971, issued by the President in relation to the State of
Gujarat:—

(i) The Bombay Molasses (Gujarat Amendment) Rules, 1971,
published in Notification No. GH-SH-2688-MLS-1069/9240-P
in Gujarat Government Gazette dated the 25th March, 1971.

(ii) The Gujarat Articles Unfit for Use as intoxicating liquor
(Manufacture and Import) (Amendment) Regulation Rules,
1971, published in Notification No. GH-SH-2704-BPA-1270|
13834-P in Gujarat Government Gazette dated the 25th
March, 1971

*Was taken _u; at 2-30 P.M.

") [P.T.O.
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(i) rne Giijarat Industrial Alcohol (Import, Storage and Sale
for export overseas, in bond) (Amendment) Rules, 1971,
published in Notification No. GH-SH-2756-BPA-1270-12232-P
in Gujarat Government Gazette dated the 22nd April, 1971.

(iv) The Gujarat Denatured Spirituous Preparations (Amend-
ment) Rules, 1971, published in Notification No. GH- SH-
2848-BPA- 2670!109142-P in Gujarat Government Gazette‘
dated the 20th May, 1971.

(v) Notification No. GH-SH-2855-BPA-1271|34196-P published in
Gujarat Government Gazette dated the 20th May, 1971

making certain amendment to the Gujarat Poppy Capsules
(Amendment) Rules, 1967.

(vi) The Bombay Denatured Spirit (Gujarat First Amendment)
Rules, 1971, pubhshed in Notification No. GH-SH-2258-DNS-

1069-60600-P in Gujarat Government Gazette dated the 27th
May, 1971.

(3) (i) A copy of the Certified Accounts of the Indian School of -
Mines, Dhanbad, for the period 1st July, 1967 to 31st March,
1968 along with the Audit Report thereon.

(ii) A statement (Hindi and English versions) explaining the rea-
sons for delay in laying the above Accounts and also the rea-
sons as to why the Hindi version of the Accounts could not be
laid on the Table simultaneously.

5. Statement Regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 26th July, 1971.

6. Statement Under Direction 115

Shri Surendra Mohanty made a statement regarding certain informa-
tion given by the Minister of State for Information and Broadcasting
in the House on the 8th July, 1971 about land for constructing the Radio
Station building at Cuttack.

The Minister of State for Information and Broadcastmg made a.
statement in reply thereto.

‘%, Motions for Elections to Committee
(i) Prof. D. P. Yadav moved the following motion:—
“That in pursuance of paragraph 1 of the Ministry of Education

Resolution No. 11|1|67-CA (1), dated the 15th December,' ’

1967, the members of this House do proceed to elect, in such
manner as the Speaker may direct, two members from among
themselves, to serve as members of the Central Advisory
Board of Archaeology, till the 31st December 1971, subject to
the other provisions of the said Resolution.”

The motion was adopted.
(ii) Prof. D. P. Yadav moved the following motion:—

“That in pursuance of the provisions contained in rules 4(ii) to
(iv) and 15 of the Rules and Regulations of the Indian School
of Mines, Dhanbad, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct,
two members from among themselves, to serve as mem-
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bers of the General Council of the Indian School of Mines,
Dhanbad, subject to the other provisions of the said Rules and
Regulations.”

) The motion was adopted.
4. Government Bill—Introduced
T/he Gujarat Appropriation Bill, 1971.

;o
' <" 97 Government Bill—Passed
s The Gujarat Appropriation Bill, 1971

The motion for consideration of the Bill was moved by Shri K. R.
Ganesh.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri K. R. Ganesh.
The motion was adopted and the Bill was passed.

L RN

10. Government Bill—Introduced !
The Mysore Appropriation (No. 2) Bill, 1971,

- 11. Government Bill—Passed
The Mysore Appropriation (No. 2) Bill, 1971

The motion for consideration of the Bill was moved by Shri K. R.
Ganesh.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri K. R. Ganesh.
. The motion was adopted and the Bill was passed.

*+12, The West Bengal Budget
The following items of business were taken up:—

(i) General Discussion on the Budget for the State of West
Bengal for 1971-72.

(ii) Demands for Grants Nos. 1 to 9, 11 to 48, 50 to 52 and 54 in
respect of the Budget for the State of West Bengal for 1971-
72.

Thirty cut motions relating to the Demands for Grants in respect
of the Budget for the State of West Bengal for 1971-72, were moved.

«*Discussed together.
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~ %*13. Statutory Resolution

On behalf of Shri Krishna Chandra Pant, Shri Raj Bahadur moved
the following Resolution:—

“That this House approves the Proclamation issued by the Presi-
dent on the 29th June, 1971 under article 356 of the Consti-
tution in relation to the State of West Bengal.”

V'**14. Government Bill—Under Consideration

The West Bengal State Legislature (Delegation of Powers) Bill, 1971

On behalf of Shri Krishna Chandra Pant, Shri Raj Bahadur moved
the motion for consideration of the Bill.

The following Members took part in the combined debate on the West
Bengal Budget (vide para 12 above), Statutory Resolution (vide para
13 above) and the motion for consideration of the Bill:—

(1) Shri Dinen Bhattacharya

(2) Shri A. K. M. Ishaque

(3) Dr. Ranen Sen

(4) Shri Sakti Kumar Sarkar

(5) Shri Somnath Chatt-: jee

(6) Shri Debendra Nath Mahata (Speech unfinished).
The discussion was not concluded.

15. Private Members’ Bills—™ roduced

(1) The Freedom fighters (Appreciation of Services) Bill, 1971 by
Shri Shibban Lal Saksena.

(2) The Second Wage Board Recommendations for Sugar Indus-
try Bill, 1971 by Shri D. K. Panda.

(3) The Arms (Amendment) Bill, 1971 (Amendment of section 2)
by Dr. T.axminarain Pandcy.

(4) The Consti'ntion (Arnendment) Bill, 1971 (Amendment of
articles 58, 63, efc.) b Shri C. K. Ch 'ndrappan.

16. Private Member’s Bills—Withdrawn

(i) The Gift-tax (Arendment) Bill, 1971 (Anendment of sections 22,
v 23, etc.) by Shri S. C. Sominta |

Shri S. C. Samanta replied to the debate on the motion for considera-
tion of the Bill moved by him on the 9th July, 1971.

The Bill was withdrawn by leave of the House.

v (ii) The Indian Penal Code (Amendment) Bill, 1971 (Amendment of
section 309) by Shri S. C. Samanta

The motion for consideration of the Bill was moved by Shri S. C.
Samanta.

An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri M. C. Daga.

**+Discussed together.
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"*The Tollowing Members took part in the debate:—
(1) Shri G. Viswanathan
(2) Shri M. C. Daga
(3) Shri Manoranjan Hazra
(4) Shri Bhogendra Jha
(5) Shri M. Satyanarayan Rao
(6) Shri Mallikarjun
(7) Shri S. A. Shamim
(8) Shri Ram Niwas Mirdha

Shri S. C. Samanta replied to the debate.
The amendment was withdrawn by leave of the House.
The Bill was also withdrawn by leave of the House.

~ 17. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1971 (Amendment of Eighth
Schedule) by Shri Bhogendra Jha

The motion for consideration of the Bill was moved by Shri
Bhogendra Jha.

The following Members took part in the debate:—
(1) Dr. Kailas
(2) Shri Amrit Nahata
(3) Shri Bibhuti Mishra
(4) Shri D. Deb
(@) Dr. Ranen Sen
(6) Shri M. C. Daga
(7) Shri M. Satyanarayan Rao
(8) Dr. Karni Singh
(9) Shri H. R. Gokhale

Shri Bhogendra Jha commenced his reply to the debate. His speech
was not concluded.

The discussion was not concluded.
V' 18, Half-An-Hour Discussion on Matters Arising out of
Question
Shri Bibhuti Mishra raised a half-an-hour discussion on points aris-
, ing out of the answer given on the 29th June, 1971 to Starred Question
No. 787 regarding expenditure on Gandak Project.
Dr. K. L. Rao replied to the discussion.

(Lok Sabha adjourned till 11 A.M. on Monday, the 26th July, 1971).

Answer to

-S. L. SHAKDHER,
Secretary.
CORRIGENDUM

In Bulletin—Part I, dated July 22, 1971—

Page 212, paragraph 7, line 2 from bottom,—
for “90 to 95” Tead “90, 92 to 05”.
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LOK SABHA )

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, July 26, 1971|Sravana 4, 1893 (Saka)

No. 58

1. Starred Questions

Starred Questions Nos. 1352, 1354, 1356—1358, 1360, 1362, 1365—1368,
1370, 1371, 1374 and 1379 were orally answered. Replies to remaining

questions

were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5882—5971 and 5973—5994 were
laid on the Table.

gatement by the Minister of Defence correcting the reply given on
the 5th July, 1971 to Unstarred Question No. 3874 regarding Manufac-
ture of AVRO-Planes at Kanpur was also laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

1)

2

3)

A copy of the Naval Ceremonial, Conditions of Service and
Miscellaneous (Third Amendment) Regulations, 1971 (Hindi
and English versions) published in Notification No. S.R.O. 248
in Gazette of India dated the 17th July, 1971, under section 185
of the Navy Act, 1937.

A copy of the Certified Accounts of the Post-Graduate Insti-
tute of Medical Education and Research, Chandigarh, for the
year 1969-70 together with the Audit Report thereon, under
sub-section (4) of section 18 of the Post-Graduate Institute of
Medical Education and Research, Chandigarh Act, 1966.

(i) A copy of the Annual Report (Hindi and English versions)
of the Oil and Natural Gas Commission for the year 1869-70
together with the Audited Accounts, under sub-section (3) of
section 23 read with sub-section (4) of section 22 of the Oil
and Natural Gas Commission Act, 1959 and also containing
Annual Report of the Hydrocarbons India Private Limited,
New Delhi, for the year 1969 together with the Audited

Accounts.

(ii) A copy of the Review (Hindi and English versions) by the

Government on the above Reports.

[P.T.O.
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The Resolution was adopted after discussion as indicated under para
6 below.

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Indian
Drugs and Pharmaceuticals Limited, New Delhi, for the
year 1969-70.

(ii) Annual Report of the Indian Drugs and Pharmaceuticals
Limited, New Delhi, for the year 1969-70 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

*4, The West Bengal Budget

Discussion on the following items of business continued and was con-
cluded:—

v (i) General Discussion on the Budget for the State of West Ben-
gal for 1971-72,

(ii) Demands for Grants Nos. 1 to 9, 11 to 48, 50 to 52 and 54 in
respect of the Budget for the State of West Bengal for 1971-72,
and the cut motions thereto moved on the 23rd July, 1971.

The motions moved on the 23rd July, 1971, were negatived.

All the Demands for Grants in respect. of the Budgut for the State
of West Bengal for 1971-72, as shown under column 3 of the printed
List of Demands for Grants (West Bengal) for 1971-72, were voted in
full, after discussion as indicated under para 6 below.

*5. Statutory Resolution—Adopted

Discussion on the following Resolution moved on the 23rd July, 1971,
continued:—

“That this House approves the Proclamation issued by the Presi-
dent on the 29th June, 1971 under article 356 of the Constitu-
tion in relation to the State of West Bengal.”

Ve
*6. Government Bill—Passed
The West Bengal State Legislature (Delegation of Powers) Bill, 1971

Discussion on the motion for consideration of the Bill moved on the
23rd July, 1971, continued.

The following Members took part in the combined debate on the
West Bengal (vide para 4 above), Statutory Resolution (vide para 5
above) and the motion for consideration of the Bill:—

(1) Shri Debendra Nath Mahata
(2) Shri G. Viswanathan

(3) Shri Subodh Hansda

(4) Shri Samar Guha

*Discussed together.
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(5) Shri Shankar Narayan Singh Deo

(6) Shri H- N. Mukerjee

(7) Shri R. N. Barman

(8) Shri Tridib Chaudhuri

(9) Shri P. R. Das Munsi

(10) Shri M. Satyanarayan Rao

(11) Shri B. K. Daschowdhury

(12) . Shri Baksi Nayak

(13) Haji Lutfal Haque

(14) Shri Manoranjan Hazra

(15) Shri M. R. Gopal Reddy «7?

(16) Shri Hemendra Singh Banera
Shri K. R. Ganesh spoke (by way of reply to the West Bengal Budget)-

Shri Krishna Chandra Pant spoke (by way of reply to the Statutory
Resolution and the motion for consideration of the Bill).

The motion for consideration of the Bill was adopted aid clause-by-
clause consideration was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant.

The motion was adopted and the Bill was passed.
7. Government Bill—Introduced
The West Bengal Appropriation (No. 2) Bill, 1971.

8. Government Bill—Passed

v~ The West Bengal Appropriation (No. 2) Bill, 1971

The motion for consideration of the Bill was moved by Shri K. R.
Ganesh.

Dr. Ranen Sen took part in the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri K. R. Ganesh.
The motion was adopted and the Bill was passed.

.T.O.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

) Wednesday, July 28, 1971|Sravana 6, 1893 (Saka)

B No. 60

1. Starred Questions

Starred Questions Nos. 1411—1418, 1421 and 1424—1426 were orally
answered. Replies to Starred Questions No~. 1470 1422, 1423 and 1427—
1440 were laid on the Table, .

Replies to Starred Questions Nos. 1380--1410 for the 27th July, 1971
were also laid on the Table today, the Lok Sabha having adjourned
without taking up questions on the 27th July, 1971.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 6126—6156 and 61596281 were
laid on the Table.

Replies to Unstarred Questions Nos. 5995—6125 for the 27th July,
1971 were also laid on the Table.

8. Short Notice Question

Short Notice Question No. 6 addressed to the Minister of Irrigation
and Power regarding Finalisation of Kali Sindh Scheme near Gwalior
was orally answered and supplementaries were also answered thereon.

4. Calling Attention

Shri Vayalar Ravi called the attention of the Minister of Petroleum
and Chemicals to the reported move of the foreign oil companies to
increase the price of crude oil imported by them.

The Minister of Petroleum and Chemicals made a statement in regard
.thereto.
5. Question of Privilege

The Minister of State for Home Affairs made a statement in connec-
tion with the statement made by Shri Krishna Chandra Haldar on the

~ 22nd July, 1871 regarding the alleged misbehaviour with him by the

<police at Durgapur (West Bengal).

On a motion moved by Shri Atal Bihari Vajpayee, the matter was
referred to the Committee of Privileges. P

. . [P.T.O.
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6. Papers laid on the Table
The following papers were laid on the Table:— {

(1) A copy of the Annual Report (Hindi and English versions) .
of the Development Council for Paper, Pulp and Allied Indus- .
tries for the year 1969-70, under sub-section (4) of section 7
of the Industries (Development and Regulation) Act, 1951.

(2) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

[i) (a) Review (Hindi and English versions) by the Government
< on the working of the Instrumentation Limited, Kota, for
the year 1969-70.

_Ab) Annual Report (Hindi and English versions) of the Instru-

mentation Limited, Kota, for the year 1969-70 along with
the Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

g (ii) (a) Review (Hindi and English versions) by the Govern-
: /  ment on the working of the National Instruments Limited,
Calcutta, for the year 1969-70. '

(b) Annual Report of the National Instruments Limited, Cal-

[
s

A 7 cutta, for the year 1969-70 along with the Audited Accounts
T aﬁxd the coments of the Comptroller and Auditor General
thereon.

(3){A copy of the Calcutta Tramways Company (Taking over of

‘Management) Amendment Ordinance, 1971 (No. 10 of 1971)

. . (Hindi and English versions) promulgated by the President

/ on the 17th July, 1971 under provisions of article 213 (2) (a)

i of the Constitution read with clause (c) (iii) of the Proclama-

tion dated the 29th June, 1971 issued by the President in
relation to the State of West Bengal. d

(4) (i) A copy of the Bombay Public Trusts (Gujarat Amendment)
Rules, 1971, published in Notification No. GH|K|151/BPT|
Rules|8987|E in Gujarat Government Gazette dated the 17th
June, 1971 under sub-section (4) of section 84 of the Bom-
bay Public Trusts Act, 1950, read with clause (c¢) (iv) of the
Proclamation dated the 13th May, 1971, issued by the Presi- *
dent in relation to the State of Gujarat.

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Notification
could not be laid on the Table simultaneously.

(5) A copy of the Eleventh Amendment of 1971 to the Indian
Administrative Service (Pay) Rules, 1954 (Hindi and Eng-
lish versions) published in Notification No. G.SR. 947 in
Gazette of India dated the 19th June, 1971, under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951.

(6) (i) A copy of the Punjab Public Service Commission (Limi-
tation of Functions) First Amendment Regula:tlons, 1970,
published in Notification No. G.S.R. 30 in Punjab Govern-
ment Gazette dated the 6th March, 1970 under clause (5) of .
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article 320 of the Constitution read with clause (c) (iii) of the
Proclamation dated the 15th June, 1971, issued by the Presi-
dent in relation to the State of Punjab.

(ii) A statement (Hindi and English versions) explaining the
reasons for laying the above Notification betore Parliament
and for not laying the Hindi version thereof.

(7) A copy of the Cotton Textiles (Control) Third Amendment
Order, 1971 (Hindi and English versions) published in Notifi-
cation No. S.0. 2199 in Gazette of India dated the 5th June,
1971, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955.

7. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha
had no recommendations to make to Lok Sabha in regard to the Gujarat
Appropriation Bill, 1971, passed by Lok Sabha on the 23rd July, 1971.

8. Report of Committee on Private Members’ Bills and Resolutions
Shri G. G. Swell presented the Fifth Report of the Committee on
Private Members’ Bills and Resolutions.
9. Government Bills—Introduced
~'(1) The Constitution (Twenty-fourth Amendment) Bill, 1971.

The motion for leave to introduce the Bill moved by Shri H. R.
Gokhale was opposed. The motion was adopted and the Bill was intro-

duced.
v"(2) The Constitution (Twenty-fifth Amendment) Bill, 1971.

The motion for leave to introduce the Bill moved by Shri H. R.
Gokhale was opposed. The motion was adopted and the Bill was intro-
duced.

10. Government Bill—Under Consideration

v The Finance (No. 2) Bill, 1971

Discussion on the motion for consideration of the Bill moved on the
26th July, 1971, continued.

The following Members took part in the debate:—

(1) Shri N. K. P. Salve
(2) Shri M. S. Sivasamy
(3) Shri Chintamani Panigrahi
(4) Shri K. Baladhandayutham
(5) Shri Ram Shekhar Prasad Singh
(6) Shri Madhu Dandavate
(7) Shri Virendra Agarwal
(8) Shri Kushok Bakula
(9) Dr. Karni Singh
[P.T.O.
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(10) Shri Amrit Nahata
(11) Shri D. D. Desai
(12) Shri Nawal Kisho e Sharma (Speech unfinished). —
The discussion was not concluded.
11. Half-An-Hour Discussion on Matters Arising out of Answer to
+RQuestien

Shri C. K. Chandrappan raised a half-an-hour discussion on points
arisinig out of the answer given on the 28th May, 1971 to Unstarred Ques-
tion No. 690 regarding purchase of Hover-Crafts to check smuggling.

Shri K. R. Ganesh replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th July, 1971).

S. L. SHAKDHER,
Secretary.

PIREEd
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} LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, July 29, 1971|Sravana 7, 18983 (Saka)

No. 61

' 1. Starred Questions
Starred Questions Nos. 1443, 1446, 1447, 1450, 1452, 1453, 1456, 1457
1460, 1463 and 1464 were orally answeréd. Replies to remaining ques.
tions were laid on the Table. - '

v 2. Unstarred Questions

Replies to Unstarred Questions Nos. 6262—6265, 3267—6290,, 6292~
6307 and 6309—6380 were laid on the Table.

3. Calling Attention
Shri Atal Bihari Vajpayee called the attention of the Minister of

Home Affairs to the reported recent Pakijstani shelling into Indja- ter-
ritory on Assam and Tripura border, thereby killing ten persons.

The Minister of State for Home Affairs made a statement in regard
thereto.

. 4. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the West Bengal Employees’ Payment of Com-
pulsory Gratuity Ordinance, 1971 ?West Bengal Ordinance
No. 1 of 1971) promulgated by the Governoer of West Bengal
on the 3rd June, 1971 under provisions ef article 213 (2) (a)
of the Constitution read with clause (c¢) (iii) of the Proclama-
tion dated the 29th June, 1971 issued by the President in re-
lation to the State of West Bengal.

(ii) A statement explaining the reasons as to why the Hindj ver-
sion of the above Ordinance could not be laid on the 'Table
simultaneously.

(2) A copy of the Annual Report (Hindi and EngiiSh versions) of
the Coal Board, Calcutta, for the year 1969-70.

(3) A copy of the Annual Report (Hindi and English versions) of
the Food Corporation of India for the year 1969-70 aleng with
the Audited Accounts, under sub-section (2) of seetion 35 of
the Food Corporations Act, 1964.
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(4) A copy of Notification No. S.O. 2544 (Hindi and English ver-
sions) published in Gazette of ¥ndia dated the 8th July, 1971
making certain amendment to the Delhi, Meerut and Buland-
shahr Milk and Milk Products Control Order, 1971 published
in Notification No. $.0. 1911 dated the 3rd May, 1971, under

sub-section (6) of section 3 of the Essential Commodltles Act,
1955.

5. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Mysore Appropriation (No. 2) Bill,
1971 passed by Lok Sabha on the 23rd July, 1971.

(ii) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the West Bengal Appropriation (No. 2)
-Bill, 1871, passed by Lok Sabha on the 26th July, 1971.

6. Government Bill—Introduced

The Prevention of Food Adulteration (Amendment) Bill, 1971.
7. Government Bill—Under Consideration
The Finance (No. 2) Bill, 1971

Discussion on the motion for consideration of the Bill moved on the
26th July, 1971, continued.

The following Members took part in the debate:—

(1) Shri Nawal Kishore Sharma
(2) Shri Jambuwant Dhote
(3) Dr. V. K. R. Varadaraja Rao
(4) Shri Mallikarjun
(5) Shri N. K. Sanghi
(6) Shri P. K. Deo
(7) Shri B. P. Maurya
(8) Shri Bhagirath Bhanwar
(9) Shri Shyam Sunder Mohapatra
(10) Shri Dinen Bhattacharya
(11) Pandit D. N. Tiwary
(12) Shri Bibhuti Mishra
(13) Shri Indulal Yajnik
(14) Shri Y. S. Mahajan
(15) Shri Arjun Sethi
(16) Shri Shibban Lal Saksena
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(17) Shri Ramsahai Pandey
(18) Shri S. A. Muruganantham
Shri Y. B. Chavan replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 to 6 were adopted.
Consideration of Clause 7 was taken up but not concluded.
The discussion on the Bill was not concluded.

8. Report of Business Advisory Committee

Shri Raj Bahadur presented the Fourth Report of the Business Ad-
visory Committee.

(Lok Sabha adjourned till 11 AM. on Friday, the 30th July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, July 30, 1971|Sravana 8, 1893 (Saka)

No. 62
1. Starred Questions

Starred Questions Nos. 1472, 1473, 1475, 1476, 1478, 1480, 1481, 1486,
1488, 1490, 1493-—1496 and 1498—1500 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6381—6409, 6411—6427, 6430—
6497, 6499—6506, 6508—6523, 6525—6546 and 6548—6580 were laid on
the Table.

Two statements by the Ministers of State in the Ministries of Finance
and Tourism and Civil Aviation correcting the replies given to the fol-
lowing questions were also laid on the Table:—

(i) Unstarred Questions No. 2531 on the 18th June, 1971 regarding
realisation of Excise Duty and Income-Tax from Textile Mills
in Indore, and

(ii) Ungtarred Question No. 2002 on the 11th June, 1971 regarding
v increase in flying training fees by Delhi Flying Club.

3. Calling*Attention

Shri Jyotirmoy Bosu called the attention of the Minister of Defence
to the reported crash of one HF-24 aircraft near Bangalore on the 27th
July, 1971.

The Minister of Defence made a statement in regard thereto.
4. Papers laid on the Table .

The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Central
Inland Water Transport Corporation Limited, Calcutta, for
the year 1969-70.

(ii) Annual Report of the Central Inland Water Transport Cor-
#  poration Limited, Calcutta, for the year 1969-70 along with
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the Audited Accounts and the Comments of the Comptroller
and Auditor General thereon.

(2) A copy of Notification No. S.0O. 1138 (Hindi and English ver-
sions published in Mysore Gazette dated the 24th June, 1971,
under sub-section (2) of section 16 of the Mysore Motor Vehi-
cle Taxation Act, 1957, read with clause (c)(iv) of the Pro-
clamation dated the 27th March, 1971, issued by the President
in relation to the State of Mysore.

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619 A of the Companies
Act, 1956:—

(i) Review by the Government on the workinrilof the India
Ve Tourism Development Corporation Limited, New Delhi, for
the year 1969-70.

(ii) Annual Report of the India Tourism Development Corpora-
tion Limited, New Delhi, for the year 1969-70 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

(4) (i) A copy of the Annual Report (Hindi and English versions)
of the Board of Trustees of the Indian Museum, Calcutta, for
the year 1967-68.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Report.

5. Report of Committee on absence of Members

Shri S. C. Samanta presented the Second Report of the Committee
on Absence of Members from the Sittings of the House.

6. Motion Regarding Fourth Report of Business Advisory Committee

Shri Raj Bahadur moved the following motion:—

“That this House do agree with the Fourth Report of the Business
Ad\llisory Committee presented to the House on the 29th July,
1971.”

The motion was adopted.

'é. Government Bill—Under Consideration
The Finance (No. 2) Bill, 1971

Clause-by-clause consideration of the Bill continued.
Clauses 7 and 8 were adopted.

Clauses 9 and 10 were adopted, as amended.
Clauses 11 to 16 were adopted.

Clause 17 was adopted, as amended.

Clauses 18 to 31 were adopted.

Clause 32 was adopted, as amended.

Clauses 33 to 44 were adopted.
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Clause 45 was adopted, as amended.

Clauses 46 to 55 were adopted.

' On amendment No. 23 to the First Schedule moved by Shri Virendra
" Agarwala, the House divided, Ayes 24; Noes 71. The amendment was
accordingly negatived.
The First Schedule and the Second Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as amended, be passed was moved by Shri
Y. B. Chavan.

Shri Atal Bihari Vajpayee took part in the debate. His speech was
. not concluded.

L}
The discussion on the Bill was not concluded.

8. Motion Regarding Fifth Report of Committee on Private Members’
Bills and Resolutions

Shrimati Jyotsna Chanda moved the following motion:—

“That this House do agree with the Fifth Report of the Committee
on Private Members’' Bills and Resolutions presented to the

House on the 28th July, 1971.”
The motion was adopted.

9, Private Member’s Resolut on—Withdrawn

Discussion on the following Resolution moved by Shri Shashi Bhushan
and the amendment thereto moved on the 16th July, 1971, continued:—

5) “This House is of opinion that the Constitution be so amended
as to provide explicitly for the joint sitting of the two Houses
of Parliament for passing a Bill to amend the Constitution
when such a Bill. having been passed by the Lok Sabha, is
rejected by the Rajva Sabha.”

. The following Members took part in the debate:—
. (1) Shri Amrit Nahata

(2) Shri D. Deb

(3) Shri G. Viswanathan

(4) Shri R. V. Bade

(5) Shri Sarjoo Pandey

(6) Shri H. R. Gokhale

Shri Shashi Bhushan replied to the debate.

The amendment moved by Shri M. C. Daga was withdrawn by leave
of the House.

The Resolution was also withdrawn by leave of the House.
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Ao. Private Member’s Resolution—Under Consideration
Shri Gadadhar Saha moved the following Resolution:—

“This House is of opinion that the Government of India should
take immediate and effective steps to take over all the fac-
tories and industrial units which have been closed down
during the last five years in various parts of the country and
run them as public enterprises.”

An amendment was moved by Shri M. C. Daga.
The following Members took part in the debate:—

(1) Shri M. C. Daga

(2) Shri Sidrameshwar Swamy
(3) Shri K. M. “Madhukar”

(4) Shri Amrit Nahata

(5) Shri Hemendra Singh Banera
(6) Shri Ramsahai Pandey

(7) Shri D. D. Desai

(8) Shri Shashi Bhushan

(9) Shri Biren Dutta

(10) Shri Amarnath Vidyalankar
(11) Shri C. K. Chandrappan

(12) Pandit D. N. Tiwary (Speech unfinished).

The discussion was not concluded.

v /11. Half-An-Hour Discussion on Matters Arising Out of Answers to
Questions

Shri Vayalar Ravi raised a half-an-hour discussion on points arising
out of the answers given on the 5th July, 1971 to Unstarred Questions
Nos. 3929 and 3930 regarding (i) New Central Government Colonies in
States and (ii) Allotment of Government Quarters to Central Govern-
ment employees in States.

Shri I. K. Gujral renlied to the discussion. .
(Lok Sabha adjourned till 11 AM. on Saturday, the 3!st July, 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Saturday, July 31, 1971|Sravana 9, 1893 (Saka)

No. 63
, 1. Message from Rajya Sabha
‘ Secretary reported a message from Rajya Sabha that Rajya Sabha had

» no recommendations to make to Lok Sabha in regard to the Appro-
‘priation (No. 2) Bill, 1971, passed by Lok Sabha on the 21st July, 1971.

2. Statement Regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Gox/{efnment business for the week commencing the 2nd August, 1971.

/43,7 Government Bills—Passed
(i) The Finance (No. 2) Bill, 1971.

Discussion on the motion that the Bill, as amended be passed moved
on the 30th July, 1971 continued.
The following Members took part in the debate:—

(1) Shri Atal Bihari Vajpayee

(2) Shri T. V. Chandrashekharappa Veerabasappa

(3) Shri J. M. Gowder

(4) Shri Jyotirmoy Bosu

(5) Shri Y. B. Chavan

On the motion the House divided, Ayes 82; Noes 34. The motion was
i accordingly adopted and the Bill, as amended, was passed.
v

//(‘ii) The Agricultural Refinance Corporation (Amendment) Bill, 1871.

b The motion for consideration of the Bill was moved by Shrimati
‘Sushila Rohatgi.

An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon, was moved by Shri 8. N. Singh.

v r—
B
.

The following Members took part in the debate:—
(1) Shri S. N. Singh
(2) Shri Sarjoo Pandey
(3) Shri Nawal Kishore Sinha
(4) Shri G. Viswanathan
(5) Shri R. V. Bade
(6) Shri Madhuryya Haldar
(7) Shri P. K. Deo

8) Shri M. Satyanarayan Rao
®© [P.T.O.
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Shrimati Sushila Rohatgi replied to the debate.
The amendment was withdrawn by leave of the House.

The motion for consideration was adopted and clause-by-clause consi- P
deration of the Bill was taken up.

Clauses 2 to 4 were adopted. b
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shrimati Sushila
Rohatgi.

The motion was adopted and the Bill was passed.

(iii) The Central Board of Direct Taxes (Validation of Proceedings)
ill, 1971

The motion for consideration of the Rill was maved by Shri K. R.
Ganesh.

A motion that the debate on the Bill be adjourned moved by Shri
R. V. Bade, was negatlved
The. following Members took part in the debate:—
(1) Shri D. K. Panda
(2) Shri J. M. Gowder
(3) Shri R. V. Bade
‘(4) Shri Dinesh Joarder
(5) Shri Surendra Mohanty

Shri K. R. Genesh replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clause 2 was adopted.

Clause 1, Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri K. R. Ganesh.
The motion was adopted and the Bill was passed.

V4, Statutory Resolution—Adopted
Shri K. R. Ganesh moved the folllowing Resolution:--

“WHEREAS in pursuance of sub-section (3) of section 65 of the-
Electricity (Supply) Act, 1948 (54 of 1948), the Government of
Mysore has, with the approval of the Mysore Legislative
Assembly, fixed under its Order No. PWD-100EEB 69, dated
15th November, 1869, the maximum amount as rupees fifty
crores for the purposes of sub-section (1) of the said section
65 with effect from the 10th September, 1960;

AND WHEREAS the Government of Mysore proposes to raise the
aforesaid maximum amount to rupees seventyfive crores;

AND WHEREAS the Mysore Legislative Assembly has been
dissolved,;

AND WHEREAS under the Proclamation dated 27th March, 1971,
issued by the President under article 356 of the Constitution,

the powers of the State Legislature are exercisable by Parlia-
ment; )
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NOW, THEREFORE, it is hereby resolved that Lok Sabha do ac-
cord approval to the proposal of the Government of Mysore to
[ fix, under sub-sectich (3) of section 65 of the Electricity
(Supply) Act, 1948 (54 of 1948), the maximum amoun t as
\ rupees seventy-five crores which the Mysore State Electricity
Board may at any time have on loan under sub-section (1) of

the said section 65.”

The following Members took part in the debate:—
(1) Shri T. V. Chandrashekharappa Veerabasappa
(2) Shri D. D. Desai
Shri K. R. Ganesh replied to the debate.

The Resolution was adopted.
‘5. Government Bills—Passed

v/ (i) The Public Premises (Eviction of Unauthorised Occupants) Bill,
1971. -

The motion for consideration of the Bill was moved by Shri I. K.
Gujral.:
The following Members took part in the debate:—
(1) Shri Biren Dutta
(2) Shri K. M. “Madhukar”
(3) Shri J. M. Gowder
(4) Pandit D. N. Tiwary
(5) Shri R. V. Bade
(6) Shri S. N. Singh
(7) Shri Shashi Bhushan
Shri I. K. Gujral replied to the debate.

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up.

Clauses 2 to 20 were adopted.

Clause 1, the Enacigng Formula and the Long Title were also adopt-
' ed.

The motion that the Bill be passed was moved by Shii I. K. Gujral.
v The motion was adopted and the Bill was passed.
! (i) The Internaticnal Airports Authority Bill, 1971.
The motion for consideration of the Bill was moved by Dr. Karan
Singh.
An amendment Jor circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri S. N. Singh.
The fcllowing Members took part in the debate:—
(1) Shri D. Deb
(2) Dr. Kailas
(3) Shri S. M. Banerjee

(4) Shri Shashi Bhushan
[P.T.O.
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(4) Shri Atal Bihari Vajpayez
(6) Shri Nawal Kishere Sinha’
(7) Dr. G. S. Melkote
(8) Shri D. P. Jadeja
(9) Shri S. N. Singh
Dr. Karan Singh replied to the debate.

The amendment was withdrawn by leave of the House.

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was tak«n up.

Clause 2 was adopted.
Clause 3 was adopted, as amended.
Clauses 4 to 41 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopt-
ed.

The motion that the Bill, as amended, be passed was moved by Dr.
Karan Singh.

The motion was adopted and the Bill, as amended. was passed.
(Lok Sabha adojurmed till 11 am. on Monday, the 2nd -August, 1971).

S. .. SHAKDHER,
Secretary.
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LOK SABHA

* e c———

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, August 2, 1971/Sravana 11, 1893 (Saka)

No. 64

1. Starred Questions

Starred Questions Nos. 1502, 1503, 1505, 1508—1514, 1517 and 1518
were orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 65816629, 6631—6633, 6635—
6673 and 6675—6692 were laid on the Table.

3. Calling Attention

Suri Ram Shekhar Prasad Singh called the attention of the Minister
of Railways to the reported recent dislocation of N.E. Railways steamer
service in the Ganges opposite Kurzi, Patna causing harassment to
thousands of passengers.

The Minister of Railways made a statement in regard thereto.
4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956 —

(i) (a) Review by the Government on the working of the
Madras Refineries Limited, Madras, for the period 1st April,
1969 to 30th June. 1970.

(b) Annual Report of the Madras Refineries Limited, Madras
for the period 1st April, 1969 to 30th June, 1970 along with
the Audited Accounts »nd the comments of the Comptroller
and Auditor General thereon.

(ii) (a) Review by the Governme.it on the working of the Indian
Petrochemicals Corporation Limited, for the period 22nd
March, 1968 to 31st March, 1970.

(b) Annual Report of the Indian Petrochemicals Corporation
Limited. for the period 22nd March. 1969 to 31st March. 1970
along with the Audited Accounts and the comments of the
Comptroller and Auditor (ieneral thereon.
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(2) A copy of the Annual Report (Hindi and English versions) of
the Praga Tools Limited, Secunderabad, for the year 1869-70
along with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon, under sub-section
(1) of section 619A of the Companies Act, 1966.

5. Messa d‘s from Rajya Sabha
Secrgtary reported the following messages from Rajya Sabha:—

i) That at its sitting held on the 30th July, 1971, Rajya Sabha
%assed a motion referring the Prevention of Water Pollution
ill, 1969, to a Joint Committee of the Houses consisting of

36 Members, 12 Members from Rajya Sabha. namely:—

(1) Shri Nawal Kishore
(2) Chaudhary A. Mohammad
(3) Shri M. H. Samuel
(4) Shri Balram Das
(5) Shri Baharul Islam
(6) Shri Kalyan Chand
(7) Shri Jagdish Prasad Mathur
(8) Shri U. K. Lakshmana Gowda
(9) Shri G. A. Appan
(10) Shri Salil Kumar Ganguli
(11) Shri U. N. Mahida
(12) Shri Krishan Kant
and 24 Members from Lok Sabha and recommended that Lok

7

-

Sabha do join in the said Joint Committee and communicate {

to that House the names of Members to be appointed by Lok
Sabha to the said Joint Committee.

(i) That at its sitting held on the 30th July, 1971, Rajya Sabha
agreed without any amendment to the West Bengal State
Legislature (Delegation of Powers) Bill, 1971, passed by Lok
Sabha on the 26th July, 1971.

6. Leave of Absence

The following Members were granted leave of absence from the sit-
tings of the House for the periods mentioned against each:—

(1) Shri Shrikrishna Agarwal—22nd July to 12th August, 1971

(Second Session).

(2) Rajmata Krishna Kumari Jodhpur—31st May to 27th July,
1971 (Second Session).

" 1. Statement by Minister

The Minister of Railways made a statement regarding collision
between Suburban Trains Nos. K-62 Down and P-398 Down at Ultadanga
Road Station of the Eastern Railway on the 31st Julv, 1971
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8. Motion for Election to Committce
Prof. D. P. Chattopadhyay moved the following motion:—

“That in pursuance of clause 3(vii) of the Rules and Regulations

of the Tuberculosis Association of India, the members of this

- House do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as mem-

bers of the Central Committee of the Tuberculosis Association

of India.”
The motion was adopted.

9. Government Bill—Introduced

The Coal Bearing Areas (Acquisition and Development) Amendment
and Validation Bill, 1971.

‘The motion for leave to introduce the Bill moved by Shri Shah
Nawaz Kgan was opposed. The motion was adopted and the Bill was
ntroduced.

- 10. Resolutions—Adopted
*(i) Shri K. Hanumanthaiya moved the following Resolution:—

“That this House do resolve that a Parliamentary Committee con-
sisting of 12 members of this House, to be nominated by the
Speaker, be appointed to review the rate of dividend which
is at present payable by the Railway Undertaking to General
Revenues as well as other ancillary matters in connection
with the Railway Finance vis a vis the General Finance and
make recommendations thereon.”

~ *(ii) Shri K. Hanumanthaiva moved the following Resolution:—

“That this House do recommend to Rajya Sabha to agree to asso-
ciate 6 members from Rajya Sabha with the Parliamentary
Committee te review the rate of dividend which is at present
payable by the Railway Undertaking to General Revenues as
well as other ancillary matters in connection with the Railway
Firance vis a vis the General Finance and make recommen-
dations thereon and to communicate the names of the mem-
bers so appointed to this House.”

*  The following Members took part in the combined debate on the
two Resolutions:—

(1) Shri Biren Dutta

(2) Shri Indrajit Gupta

(3) Shri Virendra Agarwala

(4) Shri R. P. Ulganambi

(5) Shri Shibban Lal Saksena

(6) Dr. G. S. Melkote

Shri K. Hanumanthaiya replied to the dcbate.
Bnth the Resolutions were adopted.

m_"bi‘é‘c't;ésed together.
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1 vernment Bills—Passed- *s
P The Medical Termination of Pregnancy .Bill, 1971, as parsed by
Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Prof. D, P. Chattopadhvav.

The following Members took part in the 'debate:—

(1) Shri Shyamaprasanna Bhattacharyya
(2) Shrimati Savitri Shyam

(3) Shri S. M. Banerjee

(4) Shri Rudra Pratap Singh

(5) Shri J. M. Gowder

(6) Shri Nawal Kishore Sinhu

(7) Dr. Laxminarain Pandey

(8) Shrimati T. Lakshmikanthamma

(9) Dr. G. S. Melkote

(10) Shri Biswanarayan Shastri

(11) Shrimati Mukul Banerji

(12) Shri Ramsahai Pandey

(13) Shri D. D. Desaij 4
f14) Shri Vikram Mahajan

(15) Shri M. M. Joseph

(16) Shri Muhammad Shariff

Prof. D. P. Chattopadhyay replied to the debate.

The moation for consideration was adopted and rlavse-by-clause
constderation of the Bill was taken up.

Clauses 2 to 8 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

'The motion that the Bill be passed was moved by Prof. D. P,
Chaitopadhyay.

, fhe motion was adopted and the Bill was passed.

v'(1i) The Gujarat State Legisluture (Delegation of Powers) Bill, 1971,
as passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajva Sabha,
was moved by Shri Krishna Chandra Pant.

The following Members took part in the (ebate:—

(1) Shri Gadadhar Saha

(2) Shri K. M. “Madhukar”

(3) Shri Nanjibhai Ravjibhai Vekaria
(4) Shri J M. Gowder

(5) Shri Bhaljibhai Ravjibhai Parmur
(8) Shri D. D. Desai
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Shri Krishna Chandra Pant replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideraion of the Bill was taken up.

Clauses 2 and 3 were adopted.
“”  Clause 1, the Tnacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Krishna
Chandra Pant.

The following Members took part in the debate:—
(1) Shri Jyotirmoy Bosu
(2) Shri Krishna Chandra Pant
The motion was adopted and the Rill was passed.
:’"lz.‘ Statutory Resolution
Shri Krishna Chandra Pant moved the following Resolution:—

“That this House approves the Proclamation issued by the Presi-
dent on the 15th June, 1971 under article 356 of the Constitu-
tion in relation to the State of Punjab.”

"/"""13. Government Bill—Under Consideration

The Punjab State Legislature (Delegation of Powers) Bill, 1971, as
passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri Krishna Chandra Pant.

The following Members took part in the combined debate on the
Statutory Resolution (vide para 12 above) and the motion for considera-

tion of the Bill:—
(1) Shri Mohammad Ismail
(2) Shri Darbara Singh (Speech unfinished).

The discussion was not concluded.

“14. Half-An-Hour Discussion _on-- matter arising owt of Answer to
Question

Shri C. K. Chandrappan raised a half-an-hour discussion on points
arising out of the answer given on the 2nd July, 1971 to Starred Ques-
tion No. 887 regarding Lead Bank Scheme.

Shri K. R. Ganesh replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 3rd August,
1971).

S. I. SHAKDHER,
Secretary.

-‘"Discussed together.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, August 3, 1971|Sravana 12, 1893 (Saka)
No. 65
1. Starred Questions

Starred Questions Nos. 1532—1537, 1539—1543 and 1545—1548 were
orally answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 6693—6724, 6726—6762, 6764—
6821 and 6823—6833 were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) (i) A copy of the Bombay Public Trusts (Gujarat) (Amend-
ment) Rules, 1971, published in Notification No. GH|K|176/BPT|
Rules{15081|/E in Gujarat Government Gazette dated the 8th
July, 1971, under sub-section (4) of section 84 of the Bombay
Public Trusts Act, 1950, read with clause (c) (iv) of the Pro-
clamation dated the 13th May, 1971, issued by the President

in relation to the State of Gujarat.
(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the above Notification.
(2) A statement (Hindi and English versions) on the flood situa-
tion in the country.

4, Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 27th July, 1971, Rajya Sabha
concurred in the recommendation of Lok Sabha to join in the
Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes and had elected the following Members of Rajya
Sabha to serve on the said Committee:—

(1) Shri Brahmananda Panda
(2) Shri Sukhdev Prasad
(3) Shri B. T. Kemparaj
(4) Shri Ganeshi Lal Chaudhary
(5) Shri Balram Das
(6) Shri Roshan Lal
(7) Shri K. P. Subramania Menon
[P.T.O.
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(8) Shri Melhupra Vero
(9) Shri Golap Barbora
(10) Shri G. A. Appan

(ii) That at its sitting held on the 27th July, 1971, Rajya Sabha
concurred in the recommendation of Lok Sabha to nominate
one Member from the Rajya Sabha to associate with the Com-
mittee on Public Accounts of the Lok Sabha for unexpired
portion of the term of the Committee ending on the 30th
April, 1972, in the vacancy caused by the resignation of Shri
Niranjan Verma from the membership of the Committee and
nominated Shri Jagdish Prasad Mathur, Member of Rajya
Sabha, to associate with the Committee.

5. Motion for Election to Committee
Shri M. B. Rana moved the following motion:—

“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of Rule 254 read with sub-rule (1)
of Rule 312B of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha, one member from among themselves to
serve as a member of the Committee on Public Undertakings
for the unexpired portion of the term of the Committee, vice
Dr. V. K. R. Varadaraja Rao resigned from the Committee.”

The motion was adopted.

6. Government Bill—Under Consideration
The Constitution (Twenty-fourth Amendment) Bill, 1971
The motion for consideration of the Bill was moved by Shri H. R.
Gokhale.

Three motions for reference of the Bill to Supreme Court for its
opinion, were moved by Sarvashri Atal Bihari Vajpayee, P. K. Deo and
rank Anthony.
An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon, was moved by Shri Atal Bihari Vajpayee.

Two amendments for reference of the Bill to Select Committee,
were moved by Sarvashri M. C. Daga and S. N. Singh.

The foﬂowing Members took part in the debate:—

.~ (1) Shri A. K. Gopalan
(2) Shri R. K. Sinha
(3) Shri Indrajit Gupta
(4) Shri Darbara Singh
(5) Shri Atal Bihari Vajpayee
(6) Shri Chandrajit Yadav
(7) Shri Frank Anthony
(8) Shri M. Satyanarayan Rao
(9) Shri Amrit Nahata
(10) Shri H. M. Patel



(11) Shri Jagannath Rao
(12) Shri Tridib Chaudhuri
(13) Shri Ziaur Rehman Ansari
(14) Shri Madhu Dandavate
3 (15) Shri Siddhartha Shankar Ray
(16) Shri M. Muhammad Ismail
(17) Shri Sant Bux Singh
(18) Shri S. A. Shamim
(19) Shri Vayalar Ravi
(20) Shri R. D. Bhandare
(21) Shri P. Ranganath Shenoy
(22) Shri Dinesh Chander Goswami
(23) Shri Somnath Chatterjee
(24) Shri Balakrishna Venkanna Naik
(25) Shri M. C. Daga
(26) Shri S. N. Singh
(27) Shri Shyamnandan Mishra (Speech unfinished).

The discussion was mot concluded.

*7. Intimation Re: Arrest of Member

The Chairman informed the House of a communicaticn dated the
3rd August, 1971, from the Sub-Divisional Magistrate, New Delhi, to
the Speaker, intimating that Shri Ishwar Chaudhry, Member, Lok Sabha,
was arrested today between 1-30 P.M. and 2-15 PM. on Parliament
Street near Patel Chowk, New Delhi, under Section 188 of the Indian
Penal Code vide FIR No. 1259 dated 3rd August, 1971 for violation of

prohibitory orders. The Member was being produced before Judicial
Magistrate, New Delhi forthwith for trial.

19’Tg.ok Sabha adjourned till 11 AM. on Wednesday, the 4th August,

S. L. SHAKDHER,
Secretary.

*Announcement made at 6-30 P.M.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, August 4, 1971|Sravana 13, 1893 (Saka). )

—_——

No. 66

-~

1, Starred Questions

Starred Questions Nos. 1561—1565, 1568, 1570—1572 and 1574 were
orally answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6834—6836, 6838-—6919, ¢921—
6859, 6961—6965 and 6967—7009 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi version) of the Central
Silk Board for the year 1969-70 under section 12A of the Cen-
tral Silk Board Act, 1948.

(2) A copy of Notification No. S.0. 2904 (Hindi and English ver-
sions) published in Gazette of India dated the 3rd August,
1971 declaring service connected with the supply of electrical
energy to the public in the State of West Bengal or with the
generation, storage or transmission of electrical energy for the
purpose of such supply, to be an essential service for the pur-
poses of Essential Services Maintenance Act, 1968, under sub-
section (2) of Section 2 of the said Act. '

4. Intimation Re: Conviction of Member

The Speaker informed the House of a communication dated the 3rd
August, 1971, from the Judicial Magistrate First Class, New Delhi, inti-
mating that Shri Ishwar Chaudhry, Member of Lok Sabha, was tried
at the New Delhi courts before the Judicial Magistrate First Class, New
Delhi, on a charge under Section 188 of the Indian Penal Code for con-
travening the prohibitory order under Section 144 of the Code of Crimi-
nal Procedure and was found guilty of the aforesaid offence and sen-
tenced to simple imprisonment for one day.

5. Report of Public Accounts Committee

Shri Era Sezhiyan presented the Seventh Report of the Public Ac-
counts Committee regarding Audit Report (Civil) 1970 and Appropria-
tion Accounts (Civil) 1968-69 relating to the Department of Feod
and Ministry of Supply.

[P.T.O.
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6. Report of Committee on Absence of Members

Shri S. C. Samanta presented the Third Report of the Committee on
Absence of Members from the Sittings of the House.

7. Statement by Minister

The Minister of Agriculture made a statement regarding the recom-
mendations of the Central Land Reforms Committee.

8. Government Bill—Passed
The Constitution (Twenty-fourth Amendment) Bill, 1971

Discussion on the motion for consideration of the Bill and the
motionslamendments thereto moved on the 3rd August, 1971, continued.

The following Members took part in the debate:—

(1) Shri -Shyamnandan Mishra
(2) Shri K. D. Malaviya

(3) Shri Krishnan Manoharan
(4) Shri S. Mohan Kumaramanglam
(5) Shri V. K. Krishna Menon
(6) Dr. Henry Austin

(7) Shri N. Sreekantan Nair
(8) Shri Bhagwat Jha Azad
(9) Shri Piloo Mody

(10) Shri C. M. Stephen

(11) Shrimati Indira Gandhi
(12) Shri Bhogendra Jha

(18) Shri Mohammad Tahir

.Shri H. R. Gokhale replied to the debate.

On the motion for reference of the Bill to Supreme Court for its
opinion, moved by Shri Atal Bihari Vajpayee, the House divided, Ayes
25; Noes 378. The motion was accordingly negatived.

The remaining two motions for reference of the Bill to Supreme ‘
Court for its opinion, moved by Sarvashri P. K. Deo and Frank Anthony,
were barred.

The amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon, moved by Shri Atal Bihari Vajpayee, was negatived.

The amendments for reference of the Bill to Select Committee, moved

by Sarvashri M. C. Daga and S. N. Singh, were withdrawn by leave of
the House. ... ——. . .

On the motion for consideration of the Bill, the House divided, Ayes
352; Noes 27. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of
the Members present and voting.

Clause-by-clause consideration was then taken up.
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On amendment No. 12 to Clause 2 moved by Shri Frank Anthony,
the House divided, Ayes 31; Noes 362. The amendment was according-

i ly negatived.

On the motion for adoption of Clause 2, the House divided, Ayes
379; Noes 23.

&

A

Clause 2 was adopted by a majority of the total membership of the
House and by a majority of no tless than two-thirds of the Members
present and voting.

On amendment No. 8 to Clause 3 moved by Shri A. K. Gopalaq, the
House divided, Ayes 59; Noes 326. The amendment was accordingly
negatived.

On amendment No. 9 to Clause 3 moved by Shri ‘Atal Bihari Vajpayee,
the House divided, Ayes 26; Noes 370. The amendment was accordingly
negatived.

On amendment No. 14 to Clause 3 moved by Shri Frank Anthony,
the House divided, Ayes 27; Noes 374. The amendment was according-
ly negatived.

On amendments Nos. 40 and 41 to Clause 3 moved by Shri Shibban

. Lal Saksena, the House divided, Ayes 11; Noes 372. The amendments

ik

]

" were accordingly negatived.

N On2the motion for adoption of Clause 3, the House divided, Ayes 392;
oes 27.

Clause 3 was adopted by a majority of the total membership of the
House and by a majority of not less than two-thirds of the Members
present and voting.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri H. R. Gokhale.
The following Members took part in the debate:—

(1) Shri H. N. Mukerjee

(2) Shri Salehbhoy Abdul Kadar

(3) Shri Somnath Chatterjee

(4) Shri Jagannathrao Joshi
(5) Shri Era Sezhiyan

[A closure motion moved by Shri Ramsahai Pandey was adopted.]
Shri H. R. Gokhale replied to the debate.

On the motion that the Bill be passed, the House divided Ayes 384;
Noes 23, ’ '

The motion was adopted by a majority of the total membership of
the House and by a majority of not less than two-thirds of the Members
present and voting. The Bill was passed by the required majority.

(Lok Sabha adjourned till 11 A.M. Th
- j on Thursday, the 5th é?Jgust,

S. L. SHAKDHER,

Secretary.
250

GMGIPND—LS I—1776 (D) LS—4-8-71—810



LOK SABHA

i

BULLETIN—PART 1

(Brief Record of Proceedings)

Thursday, August 5, 1971|Sravana 14, 1893 (Saka)

No. 67

1. Starred Questions

Starred Questions Nos. 1591—1593, 1596, 1597, 1599, 1601 and 1602
were orally answered. Replies to remaining questions were laid on the

Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7010—17055, 7057—7143, 7145—
7160 and 7162—7174 were laid on the Table.

/ii. Calling Attention

Shri”- Ramsahai Pandey called the attention of the Minister of Irri-
gation and Power to the reported breach in the Gupta Bandh posing a
serious threat to Barauni Qil Refinery.

'Bﬁe Minister of Irrigation and Power made a statement in regard
thereto.

\A Question of Privilege

* The Speaker informed the House about the latest position in regard to
‘the question of privilege raised by Shri Era Sezhiyan on the 23rd June.
1971, against the Editor, Printer and Publisher of the U. Kyrown Ka Rilum,
Shillong, in respect ¢f 2 news item published in its; issue dated the 12th
June, 1971, allegedly casting reflections on the Deputy Speaker of Lok

§$bha.
")% The House agreed to refer the matter to the Committee of Privileges.
1y

"‘il’apers Laid on the Table

Qﬁg The following papers were laid on the Table:—

(1) A copy of the Insurance (Amendment) Rules, 1971 (Hindi and
Euglis{ versions) published in Notification No. G.S.R. 1051 in
[P.T.O.
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(2)

Gazette of India dated the 21st July, 1971, under sub-section
(3) of section 114 of the Insurance Act, 1938.

(i) A copy of the Coal Mines Family Pension Scheme, 1971
(Hindi and English versions) published in Notification No.
G.S.R. 299 in Gazette of India dated the 1st March, 1971,
under section 7A of the Coal Mines Provident Fund, Family
Pension and Bonus Schemes Act, 1948.

(ii) A copy of the Employees’ Family Pension Scheme, 1971 (Hindi

and English versions) published in Notification No. G.S.R. 315
in Gazette of India dated the 4th March, 1971, issued under
section 6A of the Employees’ Provident Funds and Family
Pension Fund Act, 1952.

(iii) A statement (Hindi and English versions) showing reasons

@

for delay in laying the above Notifications.

A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the National

Mineral Development Corporation Limited, New Delhi, for
the year 1969-70.

(ii) Annual Report of the National Mineral Development Corpo-

ration Limited, New Delhi for the year 1969-70 along with
the Audited Accounts and the commments of the Comptroller
and Auditor General thereon.

(4) A copy of the Gujarat Agricultural Lands Ceiling (Amend-

(5)

(6)

(ii)

ment) Rules, 1971 (Hindi and English versions) published in
Notification No. GHM-2041|M-ICH-1162|63374-J in Gujarat Gov-
ernment Gazette dated the 28th May, 1971, under sub-section
(4) section 53 of the Gujarat Agricultural Lands Ceiling Act,
1960, read with clause (c) (iv) of the Proclamation dated the
13th May, 1971, issued by the President in relation to the
State of Gujarat together with an explanatory note.

A copy of the Foodgrains (Prohibition of Use in Manufacture °

of Starch) Amendment Order, 1971 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1082 in Gazette of
India dated the 24th July, 1971, under sub-section (6) of
section 3 of the Essential Commodities Act, 1955.

(i) A copy of the Monopolies and Restrictive Trade Practices
(Classification of goods) Rules, 1971, published in Notifica-
tion No. G.S.R. 1033 in Gazette of India dated the 10th July,
1971, under sub-section (3) of section 67 of the Monopolies
and Restrictive Trade Practices Act, 1969.

A statement (Hindi and English versions) explaining the rea-
sons for delay in laying the above Notification and for not
laying the Hindi version of the Notification simultaneously.
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(7) A copy each of the following papers under sub-section (2) of
section 16 of the Tariff Commission Act, 1951.—

(i) Report (1969) of the Tarif Commission on Revision of
minimum prices of raw rubber.

(ii) Government Resolution No. 16(3)-Plant (B)|69 dated the
28th April, 1971 (Hindi and English versions) notifying
Government’s decisions on the above Report.

(8) A statement (Hindi and English versions) showing reasons
as to why the documents mentioned above could not be laid
on the Table within the period prescribed in sub-section (2)
of section 16 of the said Act and also reasons as to why the
Hindi version of the Report could not be laid on the Table
simultaneously.

(9) The following statements showing the action taken by the
Government on various assurances, promises and undertakings’

given by the Ministers during the various sessions of Lok
Sabha:—

Fourth Lok Sabha

1. Statement No. XXXIV—Fourth Session, 1968.
. Statement No. XXVIII—Fifth Session, 1968.
. Statement No. XXVI—Seventh Session, 1969.
. Statement No. XVI—Eighth Session, 1969.

. Statement No. XIV—Ninth Session, 1969.

. Statement No. XVI—Tenth Secssion, 1970.

. Statement No. VII--Eleventh Session, 1970.

C 3 O O e W N

. Statement No. VI—Twelfth Se:uion, 1971.

Fifth Lok Sabha

9. Statement No. III—First Session, 1971.
10. Statement No. II—Second Session, 1971

(10) A copy of the Revised Estimates for the year 1970-71 and
Budget Estimates for the year 1971-72 (Hindi and English
versions) of the Employees’ State Insurance Corporation
under section 36 of the Employees’' State Insurance Act, 1948.

(11) (i) A copy of the Annual Report (Hindi and English versions)
of the Indian Institute of Management, Calcutta for the year
1968-69.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Revort.
[P.T.O.
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6. Papers Relating to Estimates Committee—Laid on the Table

Shri L. D. Kotoki laid on the Table five statements showing replies
to the recommendations of the Estimates Committee, which were not
furnished by Government in time for inclusion in the relevant Action

Taken Reports.

7. Minutes of Committce on Private Members’ Bills and Resolutions—
Laid on the Table

Minutes of the First to Fifth Sittings of the Committee on 'Private
Members’ Bills and Resolutions held during the current session, were
laid on the Table.

8. Assent to Bills

Secretary laid on the Table following four Bills passed by thé Houses
of Parliament during the current session and assented to:—

(1) The Mysore Appropriation (No. 2) Bill. 1971.
(2) The West Bengal Appropriation (No. 2) Bill, 1971.
(3) The Gujarat Appropriation Bill, 1971.

(4) The Appropriation (No. 2) Bill, 1971.

* Leave of Absence

Shri A. K. Sen was granted leave of absence from the sittings ot
he House for the period from the 9th June to the 6th August, 1971

(Second Session).
10. Report of Public Accounts Committee

Shri Era Sezhiyan presented the Eighth Report of the Public Ac-
counts Committee regarding Chapter 11 of Audit Report (Civil) on
Revenue Receipts, 1970 relating to Customs.

11. Statement re: Supplementary Demands for Grants (General) for
1971-72

Shri K. R. Ganesh presented a statement showing Supplementary De-
mands for Grants in respect of the Budget (General) for 1971-72 (August,
1971).

12. Statement re: Government Business

The Minister of Parliamentory Affairs made a statement repgarding
Government business for the week commencing the 9th August, 1971.

lif}overnment Bill—Introduced

The Central Sales Tax (Amendment) Bill, 1971.
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- 14. Statutory Resolution—Adopted

Discussion on the following Resolution moved by Shri Krishna Chandra
Pant on the 2nd August, 1971, continued.

“That this House approves the Proclamation issued by the Presi-
dent dn the 15th June, 1971 under article 356 of the Constitu-
tion in relation to the State of Punjab.”

The Resolution was adopted after discussion as indicated under para
15 below.

. 15. Government Bill—passed

The Punjab State Legislature (Delegation of Powers) Bill, 1971, as passed
by Rajya Sabha

Discussion on th: motion for consideration of the Bill, as passed by
Raiya Sabha, moved on the 2nd August, 1971, continued.

The following Members took part in the combined debate on the Sta-
tutory Resolution (Vide para 14 above) and the motion for consideration
of the Bill:—

(1) Shri Darbar Singh

(2) Shri Teja Singh Swatantra
(3) Shri Sat Pal Kapur

(4) Shri J. M. Gowder

(5) Ch. Sadhu Ram

(6) Shri Mukhtiar Singh Malik
(7) Shri Devinder Singh Garcha
(8) Shri M. Satyanarayan Rao
(9) Shri Amarnath Vidyalankar
(10) Sardar Mohinder Singh Gill
(11) Shri Jyotirmoy Bosu

Shri Krishna Chandra Pant replied to the debate.

The motion for consideration of the Bill wa- adopted #nd clause-by-
clause consideration was taken up.

Clau-es 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were 2lso adopted.

The motion that the Bill be passed was moved by Shri Krishna Chand-
ra Pant.

The mction was adopted and the Bill was passed.

*Discussed together.
IP.TO
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16. Private Members’ Bills—introduced

V' (1) The Salaries and Allowances of Ministers Bill, 1971, by Shri '
H. M. Patel.

The motion for leave to introduce the Bill moved by Shri H. M. Patell
was opposed. The motion was adopted and the Bill was introduced.

(2) The Constitution (Amendment) Bill, 1971 (Amendment of arti-
cle 141 and inseriion of new article 1434, gtc.) by Shri C. M.
Stephen.

(3) The Land Acquisition (Amendment) Bill, 971 (Amendment of
sections 11 and 23 and insertion of new section 15A) by Shri
S. C. Samanta.

(4) The Constitution (Amendment’) Bill, 1971 (Amendment of arti-
cle 16) by Shri C. K. Chandrappan.

(5) The Constitution (Scheduled Castes) Orders (Amendment)
Bill, 1971 by Shri C. Chittibabu.

(6) The Prevention of Pollution of Air and Water Bill, 1971 by Shri
Shibban Lal Saksena.

(7) The Constitution (Amendment) Bill, 1971 (Amendment of arti-
cles 19, 22, etc) by Shri A. K. Gopalan.

. 11. Private Members’ Bill—Withdrawn

The Salaries and Allowances of Members of Parliament (Amendment)
Bill, 1971 (Insertion of new Section 84) by Shri Panna Lal Barupal.

8. Private Member’s Bill—Debate Adjourned

The Constitution (Amendment) Bill, 1971 (Amendmcut of Eighth
Schedule) by Shri Bhogendra Jha

Shri Bhongendra Jha resumed his speech in replv to the debate on the
motion for consideration of the Bill moved by him on the 23rd July, 1971.

Before Shri Bhogendra Jha'’s speech was finished, a motion that the
debate on the Bill be adjourned, moved by Shri S. M. Banerjee, was adop-
ted. !

19. Privatc Member’s Bill—Withdrawn ..

/ The Constitution (Amendment) Bill, 1971 (Substitution of article 43) by
Shri B. S. Chowhan

The motion for consideration of the Bill was moved by Shri B. S.
Chowhan.

An amendment for circutation of the Bill for the purpose of eliciting
cpinion thereon. was maved by Shri M. C. Daga.

The following Members took part in the debate:—
(1) Shri M. R. Gopal Reddy v
(2) Shri Ram<ahai Pandey
(3) Shri Ramavatar Shastri
(4) Shri M. C. Daga
(5) Dr. Karni Singh
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(6) Shrimati T. Lakshmikanthamma
(7) Shri Balgovind Verma
(8) Shri Niti Raj Singh Chaudhury

Shri B. S. Chowhan replied to the debate.
The amendment was negatived.
The Bill was withdrawn by leave of the House.

20. Private Member’s Bill—Under Consideration

v
The Constitution (Amendment) Bill, 1971 (Insertion of new article 16A)
by Dr. Karni Singh

The motion for consideration of the Bill was moved by Dr. Karni Singh.

’ An amendment for reference of the Bill to a Select Committee was
moved by Shri M. C. Daga.

The following Members took part in the debate:—

(1) Shri M. C. Daga
(2) Shri Ramsahai Pandey

The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Monday, the 9th August 1971).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

o

BULLETIN—PART I
[Brief Record of Preceedings]

Monday, August 9. 1971|Sravana 18, 1893 (Saka)

No. 68

+ 1. Obituary Reference

The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee,
Ramavatar Shastri, Atal Bihari Vajpayee, Era Sezhiyan, Shyamnandan
‘Mishra, P. K. Deo, Tridib Chaudhuri, Dr. G. S. Melkote, Dr. Karni
Singh and Shri M. Muhammad Ismail made references to the passing

. aswgg of Pandit Vinodanand Jha, whe was a sitting Member of Lok
abha.

Thereafter, Members stood in silence for a short while as a mark of
respect.
2. Starred Questions

Starred Questions Nos. 1621, 1623—1626 and 1629 were orally answer-
ed. Replies to remaining questions were laid on the Table.
3. Unstarred Questions

b Replies to Unstarred Questions Nos. 7175—7362 and 7365—7374 were
laid on the Table.

A statement by the Minister of State for Health and Family Plan-
ning correcting the reply given on the 12th July, 1971 to Unstarred Ques-
tion No. 4511 regarding Production and Distribution of ‘Nirodh’, was
_also laid on the Table.

.14 Calling Attention PR

Shri Samar Guha called the attention of the Minister of External
Affairs to the reported statement by President Yahya Khan of Pakistan
that Shetkh Mujibur Rehman may be executed.

The Minister of External Affairs made a statement in regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Prevention of Food Adu.lteratwn (Second
Amendment) Rules, 1971 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 992 in Gazette of India dated

: | : [P.T.O.
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the 3rd July, 1971, under sub-section (2) of section 23 of the

Prevention of Food Adulteration Act, 1954. ﬁ"’(
(2) A copy of the Mysore Municipalities (Recruitment of Ofﬁcel!%i

and Servants) Rules, 1971, published in INotification No. G.S.R: -
102 in Mysore Gazette dated the 15th April, 1971, under sub-
section (6) of section 323 of the Mysore Municipalities Act,
1964 read with clause (c¢) (iv) of the Proclamation dated the
27th March, 1971, issued by the President in relation to the
State of Mysore.

(3) A copy of Report of the Comptroller and Auditor General of
India for the year 1969-70—Central Government (Commer-
cial), under article 151(1) .of the Constitution—

Part I—Introduction. Q
Part II—Appraisal of the working of the Mogul Line Limited.

Part III—Appraisal of th~ working of the National Projects
Construction Corporation Limited.

Part IV-—Appraisal of the working of the National Newsprint
and Paper Mills Limited.

(4) A statement correcting certain information regarding import
of pipes from Czechoslovakia given to the House on the 17th
June, 1971 while answering questicns on Calling Attention
matter.

(5) A copy of the Coffee Board Servants (Conduct) Amendment
Rules, 1971 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1054 in Gazette of India dated the 24th
:{u]y. 1971, under sub-secticn (3) of section 48 of the Coffee ¢~

ct, 1942.

(6) A copy of the Cardamom Board Service (Classification, Con- (
trol and Appeal) Rules, 1971 (Hindi and English versions)
published in Notification No. G.S.R. 1055 in Gazette of India
dated the 24th July, 1971, under sub-section (3) of section 33
of the Cardamom Act, 1965.

-

€. Messages from Rajya Sabha ;
Secretary reported the following messages from Rajya Sabha:—

(i) That Rajya Sabhe had no recommendations to make to Lok
Sabha in regard to the Finance (No. 2) Bill, 1971, passed by
Lok Sabha on the 31st July, 1971,

(ii) That at its sitting held on the 5tH August, 1971, Rajya Sabha
agreed without any amendment to the Agriculture Refinance
orporation (Amendment) Bill, 1971, passed by Lok Sabha on

the 31st July, 1971. '

7. Report of Public Accounts Commitiee

Shri Era Sezhiyan presented the Eleventh Report of the Public Act
counts Committee regarding Audit Report (Railways), 1970 and Approe:
priation Accounts (Railways), 1968-89. b
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8. Statement by Minister _— .
The Minister of External Affairs made a statement regarding h"
Treaty of Peace, Friendship. and Cooperation between the Republic ’g

India the Ufiion of Soviet Soclalist Reptblics, Signed on the
acie_and 1. The Minister also Taid on the Tablé a ¢opy of the - said

%gggskm
reaty. ez

9. Government Bill—Introduced
The Constitution (Twenty-sixth Amendment) Bill, 1971.

10. Government Bill—Passed

~ The Indian Telegraph (Amendment) Bill, 1971, as passed by Rajya Sabhe

) The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri H. N. Bahuguna.

An amendment for reference of the Bill to
moved by Shri D. K. Panda.

Shri D. K. Panda took part in the Debate.
Shri H. N. Bahuguna replied to the debate.
The amendment was withdrawn by leave of the House. :
The motion for consideration was adopted. .and- clause-;bygcla;qﬁ_e
consideration of the Bill was taken up. e
Clauses 2 to 4 were adopted.
Clause 1, the Enacting Formula and the Long Title were alco adopted.
The motion that the Bill be passed’ was ‘meoved by Shri H. N
Bahuguna. A
The following Members took part in the debate:—
(1) Shri Jyotirmoy Bosu
(2) Shri S. R. Damani
(3) Shri Narsingh Narain Pandey
(4) Shri D. K. Panda o
(6) Dr. Laxminarain Pandey
(6) Shri Rudra Pratap Singh
(7) Shri H. N. Bahuguna
The motion was adopted and the Bill'was passed.

~11. Supplementary Demands for Grants (General)—1971-72

a Select Committee, was

]

Discussion on the Supplementary Demands for Grantg' Nos. 25 and
66 in respect of the Budget (General) for 1971-72 (August, 1971) com-
menced and was concluded. '

Both the Supplementary Demands for Grants as shown under column
3 of the printed List of Supplementary Demands for Grants (General)
for 1971-72 (August, 1971), were voted in full.

-
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L2. Government Bill—Introduced

The Appropriation (No. 3) Bill, 1971.

€3 Government Bill—Passed
o The Appropriation (No. 3) Bill, 1871

" The motion for consideration of the Bill was moved by Shri K. R
Ganesh.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

"' Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
= The motion that the Bill be passed was moved by Shri K. R. Ganesh.
" Shri R. K. Khadilkar took part in the debate.
~~ The motion was adopted and the Bill was passed.

v ” 4. Discussion Under Rule 193

Shri Samar Guha raised discussion on (i) the statement made by the
Deputy Minister of Railways on the Tth July, 1971 regarding the train
accident between Hotar and Magrahat stations on the Eastern Railway
on the 6th July, 1871 and (ii) the statement made by the Minister of
Railways on the 2nd August, 1971 regarding collision between suburban
Trains Nos. K-62 Down and P-398 Down at Ultadanga Road Station of
the £astern Railway on the 31st July, 1971.

The following Members took part in the debate:

a (1) Shri H. N. Mukerjee
7 (2) Shri Madhuryya Haldar
(3) Shri P. R. Das Munsi
(4) Shri K. D. Malaviya
(5) Shri Jyotirmoy Bosu
(6) Shri Hukam Chand Kachwai
(7) Shri Ramavatar Shastri

Shri K. Hanumanthaiya replied to the discussion.

\/15. Half-An-Hour Discussion on Matter Arising out of Amswer to
Question o

Shri C. K. Chandrappan raised a half-an-hour discussion on points
arising out of the answer given on the 2nd July, 1971 to Starred Ques-
tion No. 889 regarding tax evasion by Birlas and others in 1969-70.

Shri K. R. Ganesh replied to'the discussion. N
lﬂ? (Lok Sabha adjourned till 11 AM. on Tuesday, the 10th August,

1).

S. L. SHAKDHER,
v Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, August 10, 1971|Sravana 19, 1893 (Saka)

No. 69
1. Obituary References

The Speaker; Shrimati Indira Gandhi; Sarvashri D. Deb, S. M.
Banerjee, Shyamnandan Mishra, Dr. Laxmjnarain Pandey, Sarvashri
G. Viswanathan, Piloo Mody, Shibban lL.al Saksena and Shrimati M.
Godfrey made references to the passing away of Shri Dhirendra Kanta
Lahiri Chaudhury, who was a Member of the Central Legislative Assem-
bly; and Shri M. P. Sinha, who was a Member of the Consti-
tuent Assembly.

Thereafter, Members stood in silence for a short while as a mark of
respect.

2. Starred Questions

Starred Questions Nos. 1651, 1653—1656, 1659—1661, 1663 and
1665 were orally answered. Replies to remaining questions were laid
on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 7375—7400, 7402-—7464, 17466—
7484 and 7486—7574 were laid on the Table.

~ 4. Calling Attention

Shri Krishna Chandra Haldar called the attention of the Minister of
Home Affairs to the reported police firing on the prisoners in the Asan-
sol jail resulting in the death of nine under-trial prisoners.

" The Minister of State for Home Affairs made a statement in regard

j!-ereto.
5. Question of Privilege

Shri B. P. Maurya raised a question of privilege in respect of an
article published in the Nav Bharat Times, Delhi, in its issued dated the
6th August, 1971, allegedly casting reflections on him.

The Speaker observed that. in the first instance, the Editor of the
newspaper would be addressed as to what he had to say in the matter.

8. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—
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(i) (a) Review by the Government on the working of the
Hindustan Machine Tools Limited, Bangalore, for the year
1969-70. (‘

(b) Annual Report of the Hindustan Machine Tools Limited,
Bangalore, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(ii) (a) Review by the Government on the working of the
National Newsprint and Paper Mills Limited, Nepanagar,
for the year 1969-70.

(b) Annual Report of the National Newsprint and Paper Mills
Limited, Nepanagar, for the year 1969-70 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

(iii) (a) Review by the Government on the working of the
Machine Tool Corporation of India Limited, Ajmer, for the
year 1969-70.

(b) Annual Report of the Machine Tool Corporation of India
Limited, Ajmer, for the year 1969-70 along with the Audit-
ed Accounts anfl the comments of the Comptroller and
Auditor General thereon.

(iv) (a) Review by the Government on the working of the
Heavy Electricals (India) Limited, Bhopal, for the year
1969-70.

(b) Annual Report of the Heavy Electricals (India) Limited,
Bhopal, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon. )

(v) (a) Review by the Government on the working of the
Bharat Heavy Electricals Limited, New Delhi, for the year
1969-70.

(b) Annual Report of the Bharat Heavy Electricals Limited.
New Delhi, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(2) A copy each of the following Notifications (Hindi and English
versions) issued under sub-section (1) of section 1BA of the
Industries (Development and Regulation) Act, 1951 :—

(i) S.0. 1027 published in Gazette of India dated the 6th March,
1971 regarding management of Messrs. Braithwaite and
Company (India) Limited, Calcutta,

(i) S.O. 1482 published in Gazette of India dated the 3lst

March, 1971, regarding management of Messrs. Gresham
and Craven of India (Private) Limited, Calcutta.

(3) A copy each of the following Notifications under sub-section
(6'26) of section 2 of the Essential Services Maintenance Act,
1968 : —



(i) Notification No. S.0. 2917 publi-hed in Gazette of India dated
the 7th August, 1971 declaring service connected with the
supply of coke oven gas to the public in the State of West
Bengal or with the production, storage of transmission of
coke oven gas for the purpose of such supply, to be an
essential service.

(ii) Order published in Notification No. S.0. 2918 in Gazette of
India dated the 7th Auguct, 1971 prohibiting strikes in any
service in the State of West Bengal connected with the
supply of coke oven gas to the public or with the production
storage or transmission of coke oven gas for the purpose of
such supply.

(4) A copy each of the following papers (Hindi and English
versions) under sub-rule (5) of rule 3 of the Air Corporations
Rules, 1954 : —

(i) Summary of Budget Estimates for Revenue and Expenditure
of Air India for the year 1971-72.

(ii) Summary of Actuals for the year 1969-70, Budget Estimates
and Revised Estimates for the year 1970-71 and Budget
Estimates for the year 1971-72, of Air India.

(iii) Summary of Budget Estimates of Revenue and Expenditure
of the Indian Airlines for the year 1971-72,

(iv) Summary of Actuals for the year 1969-7), Budget Esti-
mates and Revised Estimates. for the year 1970-71 and
Budget Estimates for the year 1971-72, of Indian Airlines.

(5) (i) A copy of the Aircraft (Second Amendment) Rules, 1971
(Hindi and English versions) published in Notification No.
G.S.R. 238 in Gazette of India dated the 20th February, 1971,
under section 14A of the Aircraft Act, 1934, togther with an
explanatory note.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

(6) A statement correcting the reply given on the 9th Jul-, 1971 to
Unstarred Question No. 4455 regarding Security Press, Dewas
district, Madhya Pradesh.

(7) A copy of Notiflcation No. G.S.R. 1104 (Hindi and English
versions) published in Gazette of India dated the 26th .July,
1971. under section 159 of the Customs Act, 1962.

(8) A copy each of the following Notifications (Hindi and English
versions) issued under Central Excise Rules, 1944 :—

(i) G.S.R. 998 published in Gazette of India dated the 3rd July,
1971 together with an explanatory memorandum,

(ii) G.S.R. 1048 published in Gazette of India dated the I6th
July, 1971 together with an explanatory memorandum.

(9) A copy each of the following Notifications under section 159 of
the Customs Act, 1962 and section 38 of the Central Excise and
Salt Act, 1944 : —
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(i) The Customs and Cent:al Excise Duties Export Drawback
(General) Thirty-fourth Amendment Rules, 1971, published

in Notification No. G.S.R. 972 in Gazette of India dated the

26th June, 1971.

(ii) The Customs and Central Excise Duties Export Drawback
(General) Thirty-fifth Amendment Rules, 1971, published

in Notification No. G.S.R. 973 in Gazette of India dated the
26th June, 1971.

(iii) The Customs and Central Excise Duties Export Drawback
(General) Thirty-sixth Amendment Rules, 1971, published

in Notification No. G.S.R. 974 in Gazette of India dated the
26th June, 1971.

(iv) The Customs and Central Excice Duties Export Drawback
(General) Thirty-seventh Amendment Rules, 1971, published
in Notification No. G.S.R. 975 in Gazette of India dated the
26th June, 1971, .

(10) A copy each of the following Notifications (Hindi and English
vg;iions) under section 38 of the Central Excises and Salt Act,
1 P—

(i) The Central Excise (Tenth Amendment) Rules, 1971 pub-
lished in Notification No. G.S.R. 1079 in Gazette of India
dated the 24th July, 1971,

(ii) The Central Excise (Eleventh Amendment) Rules, 1971,
published in Notification No. G.S.R. 1081 in Gazette of India
dated the 24th July, 1971. .

(11) A copy of the Mysore Excise (Excise Duties) (Second Amend-
ment) Rules, 1971, published in Notification No. G.S.R. 132
in Mysore Gazette dated the 30th April, 1971, under sub-sec-
tion (4) of section 71 of the Mysore Excise Act, 1965 read
with clause (c¢) (iv) of the Proclamation dated the 27th
March, 1971, issued by the President in relation to the State
of Mysore, together with an explanatory ctatement.

(12} (i) A copy of the Annual Statement of Accounts of the Guige
rat Electricity Board, Baroda, for the year 1970-71 together
with the Audit Report thereon, under sub-section (5) of section
69 of the Electricity (Supply) Act, 1948 read with clause (c)
(iv) of the Proclamation dated the 13th May, 1971, issued by
the President in relation to the State of Gujarat.

{ii) A statement (Hindi and English versions) explaining the
reason for laying the above Accounts before Parliament and
for not laying the Hindi version thereof.

(13) (i) A copy of the Mysore Irrigation (Levy of Water Rates)
(Amendment) Rules, 1971 (Hindi and English versions) pub-
lished in Notification No. PWD 6 LBW 71 dated the 13th
July, 1971, under sub-section (4) of section 11 of the Mysore
Irrigation (Levy of Betterment Contribution and Water
Rates) Act, 1957 read with clause (¢) (iv) of the Proclama-
tion dated the 27th March, 1971, issued by the President in
relation to the State of Mysnre.



(ii) A statement (Hindi and English versions) explaining the rea-
sons for making the Mysore (Levy of Water Rates) (Amend-
ment) Rules, 1971 with retrospective effect, under sub-section
(3) of section 11 of the Mysore Irrigation (Levy of Better-

. ment Contribution and Water Rates) Act, 1957 read with
clause (c) (iv) of the Proclamation dated the 27th March,
1971, issued by the President in relation to the State o My-
sore.

(14) (a) A copy each of the following documents under sub-section
(4) of section 23 of the Khadi and Village Industries Com-
mission Act, 1956:—

(i) Certified Accounts of the Khadi and Village Industries Com-
mission for the year 1967-68 together with the Audit Re-
port thereon.

(ii) Certified Accounts of the Khadi and Village Industries Com-
mission for the year 1968-69 together with the Audit Re-
port thereon.

(b) Two steteraents (Hindi and English versions) explaining
the reasons (i) for delay in laying the above Accounts and
(ii) for not laying the Hindi versions of the Accounts on
the Table simultaneously.

7. Reports and Minutes of Estimates Committee

Shri Kamal Nath Tewari presenicd the following Reports and
Minutes of the Estimates Committee:—

(1) Third Report on the Ministry of Education and Social Wel-
iare (Department of Social Welfare)—General Social Wel-
are.

(2) Minutes of sittings of the Estimates Committee relating to the

Third Report on the Ministry of Education and Social Wel-

? gare (Department of Social Welfare)——General Social Wel-
are.

(3) Sixth Report regarding action taken by Government on the
recommendations contained in the Hundred and twenty-fourth
Report of the Estimates Committee on the Ministry of Irri-
gation and Power—-Farakka Barrage Project.

‘ 8. Report of Public Accounts Committee

Shri Era Sezhiyan presented the Tenth Report of the Public Ac-
counts Committee regarding Paragraph 76 of Audit Report (Civil), 1970
relating to Super Bazar, New Delhi.

9. Report of Committee on Subordinate Legislation

Shri Salehbhoy Abdul Kadar presented the First Report of the Com-
mittee on Subordinate Legislation.

'10. Statements by Ministers

/(1) The Minister of State for Tourism and Civil Aviation made a
statement correcting the answer given on the 11th June, 1971 to Starred
Question No. 439 regarding representation against increased fees in Fly-

, ing Clubs.
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(ii) The Minister of State for Industrial Deve'opment made a state-
ment correcting the answer given on the &:¢ faagu.:, 15871 to a supple-
mentary by Shri B. K. Daschowdhury on Starred Ouestlon No. 1534 re-
garding settmg up of new large scale projects in PunJab

+ 11, Motion ‘
Sardar Swaran Singh moved the following motion:—

“That the statement made by the Minister of External Agairs in
the Lok Sabha on the 9th August, 1971, regarding the Treaty
of Peace, Friendship and Cooperation between the Republic
of India and the Union of Soviet Scc’alist Republics, he taken
into consideration.”

The following Members took part in the debate:—

(1) Shri A. K. Gopalan

(2) Shri Shankar Dayal Sharma
(3) Shri H. N. Mukerjee

(4) Shri K. D. Malaviya

(5) Shri Krishnan Mancharan
(6) Shri R. K. Sinha

(7) Shri Atal Bihari Vajpayee
(8) Shri V. K. Krishna Menon
(9) Shri B. R. Bhagat.

(10) Shri Shyamnandan Mishra
(11) Shri P. Venkatasubbaiah
(12) Shri Frank Anthony

(13) Dr. V. K. R. Varadaraja Rao
(14) Shri Piloo Mody

(15) Shri Rajaram Dada Saheb Nimbalkar (
(16) Dr. Henry Austin

(17) Dr. G. S. Melkote

(18) Shri Prabodh Chandra

(19) Shri M. Muhammad Ismail
(20) Shri Samar Guha

(21) Shri Shibban Lal Saksena.

Sardar Swaran Singh replied to the debate.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th August,

1971). S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, August 11, 1971|Sravana 20, 1893 (Saka)

No. 70

1. Starred Questions

Starred Questions Nos. 1681, 1683, 1684 and 1688-- 1695 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 7575—17774 ware laid on the
Table.

3. Papers Laid on the Table
The following papers were laid on the Table:
(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(a) (i) Review by the Government on the working of the Elec-
tronics Corporations of India Limited, Hyderabad, for the

year 1969-70.
(ii) Annual Report of the Electronics Corporation of India

Limited, Hyderabad, for the year 1969-70 along with the
Audited Accounts and the comments of the Comtroller and

Auditor General thereon.

(b) (i) Review by the Government on the working of the Ura-
nium Corporation of India Limited, Jaduguda (Bihar), for
the year 1969-70.

(ii) Annual Report of the Uranium Corporation of India Limit-
ed, Jaduguda (Bihar), for the year 1969-70 along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(2) A copy of Notification No. S.0. 1172 (Hindi and English ver-
sions) published in Mysore Gazette dated the 1st July, 1971,
under sub-section (2) of section 16 of the Mysore Motor Vehi-
cles Taxation Act, 1957, read with clause (c) (iv) of the Pro-
clamation dated the 27th March, 1971, issued by the Presi-
dent in relation to the State of Mysore.
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3) A statement (Hindi and English Ve;sions) of decisions of

@ Government cfn certain recommendations of the Administra-
tive Reforms Commission on its report on the “Mach,inery of
the Government of India and its Procedures of Work”.

(4) (i) A copy of the Annual Report of the Press Council of India'
for the year 1970, under section 18 of the Press Council Act,

1965.

(ii) A statement (Hindi and Enéglish versions) explaining the rea-
sons as to why the Hindi version of the above Report could
not be laid on the Table simultaneously.

(5) (i) A copy of the Annual Report on the activities of the Rub-
ber Board for the year 1969-70.

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Report could
not be laid on the Table simultaneously.

(6) (i) A copy of the Coffee (Second Amendment) Rules, 1971
(Hindi and English versions) published in Notification No.
S.0. 2590 in Gazette of India dated the 10th July, 1971, under
sub-section (3) of section 48 of the Coffee Act, 1942.

(ii) A statement (Hindi and English versions) showing reasons
for dg;lay in laying the above Notification.

(7) (" 4ypopy of the Tea Board (Recruitment and Conditions of
g JApf officers appointed by Government) Rules, 1971
(htmu, and English versions) published in Notification No.
G.S.R. 1023 in Gazette of India dated the 19th July, 1971, under
sub-section (3) of section 48 of the Coffee Act, 1942

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(8) A copy each of the following papers (Hindi and English ver- ‘
[s\ions) under sub-section (1) of section 619A of the Companies
ct, 1956:—

(i) Review by the Government on the working of the Fertilizers
and Chemicals, Travancore Limited, for the year 1969-70.

(ii) Annual Report of the Fertilizers and Chemicals Travancore
Limited, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor
General thereon.

4. Minutes of Committec on Absence of Members—Laid on ‘the Table

Minutes of the First to Third sittings of the Committee on Absence
of Members from the Sittings of the House held during the current ses-
.sion, were laid on the Table.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha
had no recommendations to make Lok Sabha in regard to the Central
Board of Direct Taxes (Validation of Proceedings) Bill, 1971, passed by
Lok Sabha on the 31st July, 1971,
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F. Intimation Re: Conviction of Mcmbers

The Speaker informed the House of two communications dated the

10th August, 1971, from the Judicial Magistrate First Class, New Delhi,

' intimating that Sarvashri Laxmi Narayan Pandey, Ram Chander Bade

and Ch. Mukhtiyar Singh, Members, Lok Sabha, were tried on the 10th

August, 1971, under Section 188 of the Indian Penal Code for contra-

vening the prohibitory order under Section 144 of the Code of Criminal

Procedure and were found guilty under Section 188 of the Indian Penal
Code and sentenced to undergo simple imprisonment for one day.

7. Report and Minvtes of Estimates Committee

Shri Kamal Nath Tewari presented the following Report and Minutes
of the Estimates Committee:—

(1) Fourth Report on the Ministry of Labour and Rehabilitation
(Department of Labour and Employment)—Workers’ Educa-
tion Programme.

(2) Minutes of the sittings of the Estimates Committee relating
to the Fourth Report on the Ministry of Labour and Rehabili-
tation (Department of Labour and Employment)—Workers’
Education Programme.

8. Report of Public Accounts Committee

Shri Era Sezhiyan presented the Ninth Report of the Public Ac-
counts Committee regarding Audit Report (Civil), 1970 and Appropria-
tion Accounts (Civil), 1968-69 relating to the Ministry of Education and
Youth Services. University Grants Commission and Council of Scientific
and Industrial Research.

9. Government Bill—Introduced

(1) The Comptroller and Auditor-General’s (Duties, Powers and
onditions of Service) Bill, 1971.

(2) The Lokpal and Lokayuktas Bill, 1971. \/

~"10. Discussion Under Rule 193

Shri Bibhuti Mishra raised a discussion on the statement made by
the Minister of Agriculture on the 25th May, 1871 regarding sugar policy.

The following Members took part in the debate:—

(1) Shri D. K. Panda

(2) Dr. Laxminarain Pandey

(3) Shri Kamal Nath Tewari

(4) Shri Narsingh Narain Pandey

(5) Shri Ramsahai Pandey

(6) Shri Shyamaprasanna Bhattacharyya
(7) Shri Shivajirao S. Deshmukh

(8) Shri M. R. Gopal Reddy +°

(9) Shri C. Chittibabu

(10) Shri Anand Singh
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(11) Shri K. Suryanarayana
(12) Shri H. M. Patel

(13) Shri E. V. Vikhe Patil
(14) Shri Shibban Lal Saksena

// Prof. Sher Singh replied to the discussion.

'ﬁ. Government Bill—Under Consideration
The Prevention of Insults to National Honour Bill, 1971

The motion for consideration of the Bill was moved by Shri F. H.
Mohsin. N

The following Members took part in the debate:—

(1) Shri D. Deb

(2) Shri Rudra Pratap Singh

(3) Shri Ramavatar Shastri

(4) Shri Bhaoosahaib Dhamankar

(5) Shri Hukam Chand Kachwai

(6) Shri Narsingh Narain Pandey

(7) Shri G. Viswanathan

(8) Shri M. C. Daga

(9). Shri P. K. Deo

(10) Shri Ramsahai Pandey (Speech unfinished).

The discussion was not concluded.

./ 12. Discussion Under Rvle 193

Shri Shyamnandan Mishra raised a discussion on the working of the
nationalised banks.

The following Members took part in the debate:—

(1) Shri Dinesh Chander Goswami
(2) Shri Somnath Chatterjee

(3) Shri H. M. Patel

(4) Shri Bhogendra Jha

(5) Shri Tha Kiruttinan

(6) Shri Jagannathrao Joshi

(7) Shri Madhu Dandavate

(8) Shri Shibban Lal Saksena

(9) Shri Jagannath Rao

Shri Y. B. Chavan replied to the discussion. ¢

J

13. Half-An-Hour Discussion on Matters Arising Out of Answer to
Question

Shri Narsingh Narain Pandey raised a half-an-hour discussion in
points arising out of the answer given on the 5th August, 1971 to Starred

PEIVT \2r) e 071 .




Question No. 1597 regarding provision of employment to uneducated un-
employed under Crash Programme.

.Prof. Sher Singh replied to the discussion. “

\{4. Discussion Under Rule 193

Shri Janaki Ballav Patnaik raised a discussion on the statement
made by the Minister of Steel and Mines on the 19th July, 1971 regard-
isng coll:llapse of a portion of the roof of Steel Melting Shop of Rourkela

teel Plant.

The following Members took part in the debate:—
(1) Shri P. K. Deo
(2) Shri Sarjoo Pandey
(3) Shri Shyam Sunder Mohapatra
(4) Sardar Swaran Singh Sokhi
(5) Shri Gajadhar Majhi

Shri S. Mohan Kumaramanglam replied to the discussion.”

1978401{ Sabha adjourned till 11 A.M. on Thursday, the 12th August,

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings}

Thursday, August 12, 1971|Sravana 21, 1893 (Saka)

No. 71
1. Starred Questions .

Starred Questions Nos. 1712—1719 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7775—7969 were laid on the
Table,
s

/ /Question of Privilege

With reference to the question of privilege sought to be raised by
Shri S. M. Krishna on the 16th July, 1971, regarding a question of pri-
vilege raised in the Tamil Nadu Legislative Assembly In respect of cer-
tain remarks made by Shri N. Shivappa in Lok Sabha on the 13th July,
1971, the Speaker informed the House of a letter dated the 22nd July,
1971, received by him from the Speaker of the Tamil Nadu Legislative
Azsembly and the reply dated the 29th July, 1971 sent by him to the
Speaker, Tamil Nadu Legislative Assembly,

The Speaker withheld his consent to the question of privilege sought
to be raised by Shri S. M. Krishna.

.. 4, Matters Under Rule 377

Several matters were raised by different Members and the concern-
ed Ministers replied to some of them.

§. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and Eng-
lish versiong) under sub-section (3) of section 458 of the
Merchant Shipping Act, 1958:—

(i) The National Welfare Board for Sea-farers (Amendment)
Rules, 1970, published in Notification No. G.S.R. 2055 in
Gazette of India dated the 26th December, 1970.

(ii) The National Welfare Board for Sea-farers (Amendment)
Rules, 1971, published in Notification No. G.S.R. 621 in
Gazette of India dated the 1st May, 1971.
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(2) A copy of the Report on the activities of the Central Institute
of English, Hyderabad, for the year 1968-70 along with the
Audited Accounts. ¢

(3) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 2 of the Essential/
Services Maintenance Act, 1968: —

(i) Notification No. S.O. 2919 published in Gazette of India
dated the 7th August, 1971 declaring service connected with
the supply of water in the State of West Bengal, to be an
essential service. N

(ii) Order published in Notification No. 8.0. 2020 in Gazette of
India dated the 7th August, 1971 prohibiting strikes in any
service connected with the supply of water in the State of
West Bengal.

(4) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959:—

(i) The Government Savings Certificates (Amendment) Rules,
1971, published in Notification No. G.S.R. 1105 in Gazette
of India dated the 26th July, 1971.

(ii) The Post Office Savings Certificates (Third Amendmént)
Rules, 1971, published in Notification No. G.S.R. 1186 -in
Gazette of India dated the 26th July, 1971.

(iii) The Government Savings Certificatess (Fixed Deposits)
(Amendment) Rules, 1971, published in Notification No.
G.S8.R. 1107 in Gazette of India dated the 26th July, 1971."

(5) A copy of Mysore Notification No. S.0. 942 dated the 14:"
May, 1971 issued under section 30 of the Mysore Lotte:
and Prize Competitions Control and Tax Aect, 1951, exem: !- ‘
ing the raffle conducted by the Mahila Mandali, Bangalois. "
from the provisions of section 12 of the said Act read with
clause (c¢)(iv) of the Proclamation dated the 27th March, 1971,
issued by the President in relation to the State of Mysore.

(6) A copy of the Finance Accounts of the Central Government
for the year 1969-70.

(7) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962:—

i (i) G.S.R. 1103 published in Gazette of India dated the 26th
July, 1971 together with an explanatory memorandum.

(ii) G.S.R. 1138 published in Gazette of India dated the 3lst .
July, 1971 together with an explanatory memorandum,

(8) (i) A copy of the Delhi Sales Tax (First Amendment) Rules,
1871 (Hindi and English versions) published in Notification
No. F. 4(97)]69-Fin(G) in Delhi Gazette dated the 18th March,
1971, under sub-section (4) of section 26 of the Bengal Fin-

ance (Sales Tax) Act, 1941, as in force in the Union Territory
of Delhi. .
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(it) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification

(9) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:— .

(i) G.S.R. 1080 published in Gazette of India dated the 24th
July, 1971 together with an explanatory memorandum.

(ii) G.S.R. 1085 to G.S.R. 1102 published in Gazette of India
dated the 26th July, 1971 together with an explanatory
memorandum.

(10) A copy of the Mysore Industrial Areas Devclopment Board
Service Regulation®, under section 42 of the Mysore Industrial
Areas Development Act. 1966, read with clause (c¢) (iv) of
the Proclamation dated the 27th March, 1971, issued by the
President in relation to the State of Mysore.

(11) A copy each of the following Gujarat Government Notifica-
tions under sub-section (3) of section 54 of the Gujarat In-
dustrial Development Act, 1962, read with clause (c) (iv) of
the Proclamation dated the 13th May, 1971, issued by the
President in relation to the State of Gujarat: —

(i) The Rent Regulations, published in Notification No. GIDC|
LAWIADM-4 dated the 24th December, 1970 together
with an explanatory note.

(ii) Notification No. GIDC|LAW|ADM-2 dated the 23rd
January, 1971 making certain amendments to the Disposal
of Property Regulations, together with an explanatory note.

(iii) Notification No. GIDC/{LAW!ADM-3 dated the 2nd Feb-
ruary, 1971 making certain amendments to the Regulations
dealing the disposal of lands vesting in the Gujarat Indus-
trial Development Corporation, together with an explanatcry
note.

(iv) Notification No. GIDC|LAWI|ADM. 2(i) dated the 4th
April, 1971 maeking certain amendments to the Disposal of
Property Regulations together with an explanatory note.

(12) A copy of the Report (Hindi and English versions) of the
Committee of the Technical Experts on RS--09 Tractors, in
pursuance of an assurance given by the Minister of State for
Agriculture on the 5th August, 1971 during Supplementaries
on Starred Question No. 1593.

(13) A copy of the Audited Accounts of the Central Silk Board
for the year 1968-69, under sub-section (4) of section 12 of the
Central Silk Board Act, 1948,

(14) A copy each of the following papers (Hindi and English ver-
s:ions)lgugder sub-section (1) of section 619A of the Companies
ct, 1956.—

(i) Review by the Government on the working of the Hindustan
organic Chemicals Limited, Rasayani, for the year 1969-70.
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(i) Annual Report of the Hindustan Organic Chemicals Limi-
ted, Rasayani, for the year 1969-70 along with the Audited
Accounts and the comments of the Comptroller and Audi-
tor General thereon.

(13) (i) A copy of the Employees Provident Funds (First Amend-
ment) Scheme, 1971 (Hindi and English versions) published
in Notification No. G.S.R. 579 in Gazette of India dated the

24th April, 1971 under sub-section (2) of section 7 of the Em-
ployees Provident Funds Act, 1952.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

\/(16) A statement (Hindi and English versions) under direction 19
of the Directions by the Speaker, in reply to points raised
during Half-an-Hour discussion on the 16th June, 1971, regard-
ing influx of refugees from East Bengal and their rehabilita-
tion.

(17) A copy of the Annual Report (Hindi version) of the Indian
Institute of Technology, Madras, for the year 1969-70.

"(18) (i) A copy of the Certified Accounts of the Indian Institute
of Technology, Delhi for the year 1969-70 along with the
Audit Report thereon, under sub-section (4) of section 23 of
the Institutes of Technology Act, 1961.

(ii) A statement (Hindi and English versions) explaining the rea-
sons as to why the Hindi version of the above Accounts could
not be laid on the Table simultaneously-.

(18) A copy of the Annual Report (Hindi and English versions) of
the Indian School of Mines, Dhanbad for the year 1869-70.

(20) (i) A copy of the Gujarat Poppy Capsules (Amendment)
Rules, 1971, published in Notification No. GH|SH|3012|BPA-
1271/32046|P in Gujarat Government Gazette dated the 24th
June, 1971 under sub-section (4) of section 143 of the Bom-
bay Prohibition Act, 1949, read with clause (c)(iv) of the
Proclamation dated the 13th May, 1971, issued by the Presi-
dent in relation to the State of Gujarat.

(ii) A statement explaining the reasons for not laying the Hindi
version of the above Notification.

6. Intimation Re; Conviction of Members

The Speaker informed the House of a communication dated the 11th
August, 1971, from the Judicial Magistrate First Cl~ss, New Delhi, inti-
mating that Sarvashri Madhavrao Scindia, Narendra Sinh, Hukam Chand
Kachwai, B. S. Chowhan, Phool Chand Verma and Onkar Lal Berwa,
Members, Lok Sabha, were tried at New Delhi on the 11th August, 1971,
on a charge under section 188 of the Indian Penal Code for contravening
the prohibitory order under section 144 of the Code of Criminal Pro+
cedure and were found guilty and sentenced to undergo simple imprison-
ment for one day.

1. Minutes of Committee on Petit‘ons—Laid on the Table
Minutes of the First to Third sittings of the Committee on Petitions
held during the current session, were ]ajd on the Table.
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8. Assent to Rills )
Secretary laid on the Table following five Bills passed by the Houses
of Parliament during the current session and assented to:—
’ " (1) The Finance (No. 2) Bill, 1971
(2) The Indian Telegraph (Amendment) Bill, 1971
(3) The Medical Termination of Pregnancy Bill, 1971

(4) The Gujarat State Legislature (Delegation of Powers) Bill,
1971.

(5) The Punjab State Legislature (Delegation of Powers) Bill,
1971. :

9. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 11th August, 1971, Rajya Sabha passed, in accordance with
the provisions of article 368 of the Constitution of India, without any
amendment, the Constitution (Twenty-fourth Amendment) Bill, 1871,
passed by Lok Sabha on the 4th August, 1971.

10. Report and Minutes of Estimates Committee

Shri Kamal Nath Tewari presented the following Report and Minutes
of the Estimates Committee:—

(1) Fifth Report on the Ministry of Agriculture—Tractors and
other Agricultural Machinery and Implements.

(2) Minutes of the sittings of the Estimates Committee relating
to Fifth Report on the Ministry of Agriculture.

11. Reports of Publ‘c Accounts Committee

Shri Era Sezhiyan presented the following Reports of the Public
Accounts Committee:—

(1) Second Report regarding Apvropriation Accounts (P & T),
1968-69 and Audit Report (P & T), 1970.

(2) Twenty-eighth Report regarding Audit Report (Civil), De-
partment of Agriculture.

12. Report of Committee on Government Assurances

Dr. G. S. Melkote presented the First Report of the Committee on
Government Assurances.

\{lé Statement by Minister

The Deputy Minister of Education and Social Welfare made a state-
ment correcting the answer given on the 2nd July, 1971 to a supplemen-
tary by Shri Sat Pal Kapur on Starred Question No. 881 regarding Re-
port of Enquiry Commission on the National Fitness Corps Organisation.

14. Government Bill—Introduced s

The Taxation Laws (Amendment), Bill, 1971, \/l
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_A8. Govornmnt/i‘;ll—Motion for Reference to Select Committes—~
12 Adepted

Central Sales Tax (Amendment) Bill, 1971

The motion for reference of the Bill to a Select Committee was.moved

by Shri

K. R. Ganesh.

An amendment for substitution of names moved by Shri Khemchand-
bhai Chavda, was adopted.

The motion was adopted in the following amended form:—-

“That the Bill further to amend the Central Sales Tax Act, 1956,

be referred to a Select Committee consisting of 30 members,
namely:—
(1) Shri Dharmarao Sharanappa Afzalpurkar '
(2) Shri Chhatrapati Ambesh P

(3) Dr. Henry Austin T
(4) Shri R. V. Bade )
(5) Shri Bashweshwar Nath Bhargava B S
(6) Shri Somnath Chatterjee g
(7) Shri Tridib Chaudhuri 3

(8) Shri Y. B. Chavan
(8) Shri Prasannbhai Mehta !

(10) Shri Shivaji Rao S. Deshmukh

(11) Shri Tarun Gogof ™ {
(12) Shri N. E. Horo T8
(13) Shri M. Muhammad Ismail T
(14) Shri D. P. Jadeja - -

(15) Shri Sat Pal Kapur !
(16) Shri B. R. Kavade i
(17) Shri E. R. Krishnan . i
(18) Shri Maharaj Singh R "
(18) Shri D. K. Panda ‘ HE

(20) Shri H. M. Patel

(21) Shri P. Antony Reddi v
(22) Shri Devendra Satpathy

(23) Shri P. M. Sayeed

-(24) Shri M. R. Sharma

. .
e e m— e L

(25) Dr. Shankar Dayal Sharmu
(26): Shri Shiv Kumar Shastri
(27) Shri B. R. Shukla

(28) Shri Sant Bux Singh

(29) Shri R. P. Yadav; and

(30) Shri K. R. Ganesh

e

with instructions to report by the last day of the first week
of the next session.”

278



L18. Motion Re: Joint Committee on Government Bill—Adopted
The Prevention of Water Pollution Bill, 1969

The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a Joint Committee of the Houses, was moved
by Prof. D. P. Chattopadhyay.

Two amendments for substitution of two names, moved by Sarvashri
Khemchandbhai Chavda and Era Sezhiyan, were adopted.

The motion was adopted in the following amended form:—

“That this House do concur in the recommendation of Rajya Sabha
that the House do join in the Joint Committee of the Houses
on the Bill to provide for the prevention of water pollution
and the maintaining or restoring of wholesomeness of water,
for the establishment, with a view to carrying out the pur-
poses aforesaid, of Prevention of Water Pollution Boards, for
conferring on such Boards functions relating thereto and for
matters connected therewith, made in the motion adopted by
Rajya Sabha at its sitting held on the 30th July, 1971 and
communicated to this House on the 31sf July, 1971 and do
resolve that the following 24 members of Lok Sabha be nomi-
nated to serve on the said Joint Committee, namely:—

(1) Shri Maganti Ankineedu

(2) Shri Kondajji Basappa

(3) Shri Onkar Lal Berwa

(4) Shri Chakleshwar Singh

(5) Shri Chhutten Lal

(6) Shri G. C. Dixit

(7) Shri T. H. Gavit

(8) Shri Mani Ram Godara

(9) Shri K. Gopal

(10) Shri Samar Guha

(11) Shri M. M. Hashim

(12) Shri A. K. Kisku

(13) Hazi Lutfal Haque

(14) Shri Yamuna Prasad Mandal
(15) Shri Nanubhai N. Patel

(16) Shri Mohan Swarup i
(17) Shri Rajaram Dada Saheb Nimbalkar '
(18) Shri Ramji Ram

(19) Shri P. Ganga Reddy
(20) Dr. Saradish Roy

(21) Shri S. A. Shamim
(22) Shri Ramavatar Shastri
(28) Shri S. D. Singh; and
(24) Shri R. P. Ulganambi”.
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v 11. Government Bills—Passed _ ‘
(i) The Prevention of Insults to National Honour Bill, 1971

‘Discussion on the motion for consideration of the Bill moved on the
11th August, 1971, continued. ¢

The following Members took part in the debate:—
(1) Shri Ramsahai Pandey .
(2) Shri M. Satyanarayan Rao '
(3) Dr. Karni Singh
(4) Shri S. M. Banerjee
(5) Shri Rajdeo Singh

Shri F. H. Mohsin replied to the debate.

ar

The motion for consideration was adopted and clause-by-clause consi-
-deration of the Bill was taken up.

Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri F. H. Mohsin.
The following Members took part in the debate:—

(1) Shri Ramavatar Shastri

(2) Shri F. H. Mohsin

The motion was adopted and the Bill was passed.
/ (ii) The Prevention of Food Adulteration (Amendment) Bill, 1971

The motion for consideration of the Bill was moved by Prof. D. P.
Chattopadhyay.

-
The following Members took part in the debate:— ‘

(1) Shri Gadadha: Saha

(2) Shri Amarnath Vidyalankar

(3) Maulana Ishaque Sambhali

(4) Dr. Kailas

(5) Shri G. Viswanathan '

(6) Shri M. Satyanarayan Rao

Prof. D. P. Chattopadhyay replied to the debate.

The motion for consideration was adopted and clause-by-clause eonsi-
deration of the Bill was taken up.

Clauses 2 to 4 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Prof. D. P. Chatto-
padhyay.

The motien was adopted and the Bill was passed.
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(ili) The Coal Bearing Areas (Acquisition and Dewvelopment)
Amendment and Validation Bill, 1971

The motion for consideration of the Bill was moved by Shrxi Shah
i Nawaz Khan.

The following Members took part in the debate:—

(1) Shri K. M. “Madhukar”
(2) Shri G. Viswanathan

Shri Shah Nawaz Khan replied to the debate.

The motion for consideration was adopted and clause-by-ctause consi-
deration of the Bill was taken up.

Clauses 2 to 8 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
KhThe motion that the Bill be passed was moved by Shri Shah Nawaz
an.
.~ The Tnotion was dapoted and the Bill was passed.
18. Discussion Under Rule 193
Shri Paripoornanand Painuli raised a discussion on the flood and
drought situation in the country.
The following Members took part in the debate:—

(1) Shri Krishna Chandra Haldar
(2) Dr. Henry Austin

(3) Shri Ramavatar Shastri

(4) Shri Shankarrao Savant

(5) Shri Rana Bahadur Singh

(6) Shri D. N. Tiwary

(7) Shri M. Rajangam

(8) Shri Anant Rao Patil

(9) Shri Narsingh Narain Pandey
(10) Shri K. Rama Krishna Reddy
(11) Shri Chintamani Panigrahi
(12) Shri P. K. Deo
(13) Shri Bibhuti Mishra
(14) Shri P. Venkatasubbaiah

(15) Shri Shavamnandan Mishra
(16) Shri L. D. Kotoki
(17) Shri Ram Deo Singh
(18) Shri Vikram Mahajan

(19) Shri Hukam Chand Kachwai
(20) Shri Nuggehalli Shivappa
(21) Shri S. N. Singh

(22) Shri Shyam Sunder Mohapatra
[P.T.O.
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(23) Shri P. Ganga Reddy

(24) Shri
(25) Shri
(26) Shri

Tulsiram Dashrath Kamble
Md. Jamilurrahman
Kondajji Basappa

(27) Shri Shashi Bhushan
(28) Shri K. Suryanarayana
(29) Shrimati Sahodrabai Rai

(30) Shri
(31) Shri
(32) Shri
(33) Shri
(34) Shri

Dinesh Joarder

Rudra Pratap Singh
Ram Bhagat Paswan
M. C. Daga

Nawal Kishore Sharma

(35) Dr. Govind Das Richhariya

(36) Shri
(37) Shri
(38) Shri
(39) Shri
(40) Shri
(41) Shri
(42) Shri
(43) Shri
(44) Shri
(45) Shri
(46) Shri
(47) Shri
(48) Shri
(49) Shri

Subodh Hansda

Chandrika Prasad

K. M. “Madhukar”

B. N. Reddy

Bashweshwar Nath Bhargava
Jagannath Mishra

Ramji Ram

Dharmarao Sharanappa Afzalpurkar
Yamuna Prasad Mandal

M. Satyanarayan Rao

Y. Eswara Reddy

Shibban Lal Saksena
Charanjib Jha

Tarkeshwar Pandey

(50) Shri S. D. Singh
(51) Shri Nageshwar Dwivedi

Dr. K. L. Rao and Shri Fakhruddin Ali Ahmed replied to the dis-

cussion.

o 19. Statement by Prime Minister

The Prime Minister made a statement regarding the reported trial
of Sheikh Mujibur Rehman by the military regime of Pakistan.

(Lok Sabha adjourned since die at 7-20 P.M.).

282

GMGIPND—LS 1—1894 (D) LS—12-8-71—810.

<

N
S. L. SHAKDHER,
Secretary. s





